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LOK SABHA

“Thursday, April 30, 1959/Vasakha 10,
1881 (Saka)

‘The Lok Sabha met at Eleven of the
Clock.

. IMr Sprakrr m the Chair]
WORAL ANSWERS TO QUESTIONS
India’s Export Trade during 1958

7 Shri Ram Krishan Gupta:
Shri Rajendra Singh:
Shri D. C. Sharma:
Shri Shree Narayan Das:
Shri Ajit Singh Sarhadi:
Shri Hem Raj:
*2126. { Shri Damani:

Shri Anirudh Sinha:
Pr. Ram Subhag Singh:
Shri Ribhuti Mishra:
Shri Harish Chandra

Mathur:

_ 8hri P. C, Boroeah:

Will the Minister of Commerce and
Tndustry be pleased to state:

(a) whether 1t is a fact that there
has heen a decline m the total export
earnings of India during 1958 as com-
pared to the years 1957 in spite of
the fact that various kinds of facili-
ties and concessions have been given
1o promote export trade;

(b) 1if so, to what extent cornmodity-
wise and country-wise;

¢c) the reasons for this decline; and

(d) the steps Government propose
40 take to step up export trade?

The Deputy Minister of Commerce
and Industry (Bhri Satish Chaadra):
(a) Yes, Bir.

(b) The total exports during the
year 1958 were less by Rs. 37 crores
ms compared to 1857. The cormmadity-

1 (AD) LBD—1.
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wise and country-wis€ statistics of
exports for the years 1857 and 1938
have been published in the December
issue of ‘Monthly Statistics of Foreign
Trade of Incia’. copies of which are
available in the Parhiament Labrary

(¢) Economic recession abroad dur-

. ing part of the year, foreign exchange

difficulties 1n the importing countries
of Asia and Africa, expansion «f
indigenous production 1n some coun-
trics, keen competition from existing
and mnew sources, high cost of raw
materials, and increase i1n local con-
sumption were some of the reasons for

the dechne 1n our exports during
1958

(d) In addition to publicising our
goods through different media and
concluding fresh trade agreements
and reviewing the old ones, steps
were taken 1n suitable cases to con-
duct market surveys, relax export
control, attend to transport problems
and to evolve special export incen-
tive, schemes. Constant vigilance will
be kept and suitable adjusiments
made to suit the changing circum-
stances.

Shri Ram Krishan Gupta: May 1
know what are the concessions and
facilities that are given to promote the
export of these commodities?

Shri Satish Chandra: Many conces-
sions have been given in res of
different commodities. It will be a
very long statement. In a genersl
way I can say that export duties have
been abolithed; drawback of duties
has been permitted in the case of
imported raw materials; efforts have
been made to reduce railway freight
wherever it was advantageous to do
s0. There are numerous other incen-
tives which have been given for
wvarious commodities according to ihe
needs and the circurnstances.
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Shri Ram Krishan Gupta: The hun
Deputy Minister just now stated that
the earning of some commodities has
dechined. May I know the names of
those commodities the earnings from
which have declined?

Shri Satish Chandra: Raw wool,
jute manufactures, cotton piecegoods,
hides and skins, sugar, mineral ores,
etc. have shown a decline,

Shri Ansar Harvani: In view of the
decline of exports from our country,
may 1 know if the Government of
India propose to set up a marketing
research organisation to find out new
markets for our commodities for

export?

Shri Satish Chandra: Attempt is
being made to find out new markets
constantly In fact, we have deve-
loped new markets We are also
trying to maintain our old traditional
markets as far as possible.

Shri Anirudh Sinha: May I know
whether 1t 1z not a fact that after the
war we had a dominant foothold m
textile trade in South East Asia and
some other markets in the world, that
Japan and China have outbeaten us
in terms of quality, price and sales-
manship and that their performatce
has been better than ours, and as such,
may I know what methods do the
Government propose to take to
improve the situation?

Shri Satish Chandra: It 15 true that
there has been a flerce competition
from China, Japan and Hong Kong
and we have not been able to meet
the situation satistactorily so far. But
several steps have been taken to meet
that situation for instance export
incentive schemes have been devised
according to which exporters of cotton
textiles are Jkiven certain compen-
satory advantages by the import of
the raw matenals required by them.

Shri Harish Chandra Mathur: May
I know what are the trends during
the last four months and whether the
Ministry has got any living organisa-
tion to keep watch from day to day?
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Shri Satish Chandra: The Muistry
itself is a living organisation, I sup-
pose, and under it there is a Director-
General, there are Export Promotion
Councils and various commodity
boards. Our commercial representa-
tives abroad also are trying to study
the situation constantly and keep us
informed Market surveys are con-
ducted and information is passed on
to the manufacturers and exporters
in the country.

Shri Harish Chandra Mathur: He

has not answered the 1st half of the _ _

question—the trends during the last
four months.

Mr. Bpeaker: Shr1 P. C. Borooah.

Shri P. C. Borooah: May I know if
the formation of the European Com-
mon Market has hampered our export
trades, particularly the tea trade which
1s our highest foreign exchange earner
for the last several years?

Shri Batish Chandra: The European
Common Market i1s a recent develop-
ment and 1its effect, if any, may be
felt after some time It has not so far
affected our export trade, but we are
studying the situation from a long
term point of view.

Shri Dasappa: Are there not com-
modities for which there iz demand
outside the country but which are not
exported in sufficient quantities on the
ground that they are required for local
consumption, such as coffee, for
instance”

Shri Satish Chandrz: I was myself
going to mention that commodity.
The hon Member has sometimes, I
think, himself advocated the view that
m things like coffee the stability of
the indusiry requires promotion of
internal consumption.

Shri Dasappa: No, Sir. I am sorry.
I do not know wherefrom he has
drawn that information. It is just
the reverse of what I have said.

Shri Satish Chandra: We would very
much like to export as much coffee as
possible. In fact, in 1058 we export-
ed more coffee than in 1937, but as
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the prices were lower we earned
lesser amount of foreign exchange .n
spite of the increased export

Shri Dasappa: Whatever 1t may be,
ke should not misquote me

Shri Satish Chandra: I am sorry if
I have done so But somehow that
was the impression that 1 carred

Mr. Speaker: Some other hon Mem-
bers mught have insisted on coffee but
not 8hr1 Dasappa

Shri Ramanathan Chettiar: In view
“of the dechning exports, may I know
what steps Government will take to
give more incentives to earn more by
way of exports to the dollar areas”

Shri BSatish Chandra: To us all
foreign exchanges are now equally
important, whether it 13 dollar or
sterling or Deutsch Mark But we
are trying, as far as possible, to
increase our exports to the dollar
areas also Special difficulties were
expenienced in dollar areas in the
first half of 1958 on account of the
economic recession in the United
States of America though we made 1t
wup in the latter part of the year to
some extent

Shri Heda: So far as the export of
textiles 15 concerned. may I know to
what extent we have experienced
difficulties, because, it 1s not only due
to the fact that we have experienced
the competittion in the prices of
textiles, but because of the offer from
eother countries, such as China and
Japan, in ready-made garments while
our offer 1s plain cloth?

Shri Satish Chandra: It 1s not a very
mmportant factor in the decline 1in our
exports The export of ready-made
garments 1s rather hmited There are
other reasons for i1t It 15 not possible
for us to carry on the same aggres-
mve salesmanship and to sell below
our cost a8, Chuna for instance, can do
We are also trying to explore the
poasibilities of exporting ready-made
sarments.

Shri Somani: May I enquire whether
the Federation of Textile Mill-ownerw’
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Association have submitted any
revised scheme to liberalise the export
incentives and, if so, whether Gov-
ernment has taken any decismion
thereon?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The Federation has perhaps not sub-
mutted any scheme s0 far, but I
understand that there has been some
discussion amongst the exporters and
certain other mull-owners.
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Shri Ranga: Is China a party to the
GATT agreement” If mot, have
Government attempted to reach a
bilateral trade agreement with China
in order to prevent her or munimise
her resort to the sales of our textiles
at below the cost of production®

Shri Satish Chandra* China 1s not a
member of the GATT There 15 a
ilateral trade agreement with China
and a fresh one 1s being negotiated.
However, I do not see any connection
between the bilateral trade agreement
between India and China and Chinese
competition m a third country where
1t sells at competitive prices

Shri Ranga: I put it as below cost
of production and he talks of com-
petitive prices

Shri Satish Chandra: There s
nothung to prevent Chuna to sell at
whatever price she hkes

m.s;utméhemymkenm
of 1t
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Shri Tangamani: We find that both
o1l-seeds and cardamorh are articles in
respect of which there 1z no decline
or fall mn export May I know
whether any further concessions are
being given for oils and oil-seeds and
whether 1t was announced by the hon
Minister on the 28th when he pro-
mulgated this?

Shri Satish Chandra: There are
incentive schemes for export of oils,
oll-cakes and oilseeds The export of
oils and oilseeds has been linked up
in several cases Sometimes the seed
may not be competitive but o1l gives
profit or vwee versa. Therefore as an
incentive certain gquantity of oils or
oil-cakes are allowed to be exported to
make up the loss in export of seeds

Shri Nagm. Reddy May 1 know
whether it 1s a fact that generally even
though in quantity there has been
greater export so far as primary pro
ducts are concerncd because of the
low prices that we have been getting,
we are receving less export earnings®
If so, what are the steps that are being
taken by Government to change this
pattern?®

Shri Satish Chindra: The Govern-
ment do not presume to control the
mnternational prices of commodities
They are governed by various factors
such as demand and supply min the
world market In the export trade
we cannot regulate the mternational
prices

Dr. M, S. Aney: May I know whe-
ther the export of short staple cotton
iz decreasing or increasmg?

Shri Satish Chandra: The export of
raw cotton 1n 1958 increased shghtly
It not only maintained the old level
but showed a rise There was a very
slight increase

Shri Rameshwar Tantia: May I know
whether 1t 1s a fact that there have
serious complaints about the jute
goods exported to Australia and
Argentma?® If so, what steps Govern-
ment is taking to see that such goods
do not go because there 13 growing
competition from Pakistan®
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Shri Satish Chandra: The

Jute Mills’ Assoclation had recen

sponsored a delegation to Australia
and New Zealand and other South-
East Asian countries Similarly, there
is an office of the Indian Jute Mills'
Assomation 1 New York which is
trying to keep i1n contact with the
importers of jute goods m the coun-
tries of North and South America

Shri Rameshwar Tantia: I wanted
to know whether such complaints
have been intimated to Government
or whether any such complamts
received by the Jute Mills' Association
or received by that office of the Asso-
ciation are in the knowledge of the
Government

The Minister of Industry (Shri
Manabhai Shah): A few complaints
werc received by the New York office
They have been straightened out now

Shri Anirudh Sinha: I want to know
whether 1t 15 a fact that lack of pro-
priety on the part of a few of our
exporters 1s also responsible for the
decline m our export trade, as 1t
affects the reputation and interests of
the exporters generally As such, I
want to know as to what methods are
being evolved to remedy this

Shri Satish Chandra® It is not correct
to say and generalise that all our
exporter, have been indulging in
malpractices There mught have been
occasionally cases of individual lapses
which happen everywhere Suitable
steps are taken to see that goods are
supplied according to the specifiea-
tions

Shri P. C. Borooah: May I know
whether because of high fiscal
measures which have increased the
cost structure of several commodities,
particularly, tea, Government is going
to reconsider the matter?

Shri Satish Chandra: The hoa

Member Is a tea planter himself and
he knows that more tea was exporied
dunng 19038 than in 1087 It waa
about 60 million lbs more than the
Previous year



14161

Finance for Tea Indusiry

4
(Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri B. C. Majhi:
sﬂ:;l Ram Krishan Gupta.
Barman:

*2121.9 Shri A. M. Tariq:
Shri Rameshwar Tantia:
Shri Ignace Beck:
8hri §. C. Godsora:
|_Shri P. C. Borooah:

‘Wil the Minister of Commerce and
Industry be pleased to state

(a) whether the question of finan-
cing the Tea Industry m general has
been finalised by Government,

D) WNEine: dne  STRMTDE  agenvy
has also been established, and

(c) whether any amount has been
advanced by the agency to the Tea
Industry?

The Minister of Commerce (Shri
Kanunge): (a) to (c) A scheme for
setting up a Guarantee Fund under
the aegis of the Tea Board m respect
of Working Camtal Loans 1s under
consideration This would release
the fixed assets of the tea estates for
Development Loans from other sources
including the State Financial Corpora-
tions and thus help in solving the
problems of Working Capital as well
a> Block Capital for the tea industry

Shn Subodh Hansda: May I know
whether any procedure has "been
adopted for financing this industry
and, if so, the nature of that?

Shri Kanungo: No, Sir As I have
said in the answer, the scheme 18
under consideration

Shri Hem Barua: May I know
whether steps have been taken by
the Government so far to obtain from ,
banks relaxation of banking practices
so that there might be a single agency
to look after the gardens” block and

working capitals? How far the steps
have succeeded?

Bhri Kanungo: We are considering
at the moment a guarantee scheme
for working capital purposes.
wider guestion which the hon.
ber has asked, that is, financing

aE?
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panks, has been under constant review
by the Reserve Bank
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Shri 8, C. Samanta: The hon Mins-
ter has said that the Tea Board 1s
also thinking of financing these orga-
msations May I know whether they

will help from their own funds or
gome funds will be created”

Shri Kanungo: No, Sir They are
pot thinking of financing The Tea
Board 1s not a financing orgamisation.
All that they are now considering 1s
g guarantee scheme for loans fow
working capital from commercial
panks

Shri Rameshwar Tantia: The hon.
Minister has said that it 1s not possible
to form one flnancial corporation for
this commodity. We have got finan-
cial corporation for textile and other
things What are the difficulties in
the way so that we cannot set up any
tea finance corporation? We are try-
ing for the last twelve months.

Shri Eanunge: There is not any
financing or credit organisation for
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single commmodities, not even for
textiles.

Shri P. C. Berocoah: May I know if
the proposed Tea Finance Guarantee-
ing Fund will have its own machi-
nery to ‘work or will it depend on
some of the financing banks?

Shri Kanungo: The scheme is being
worked out. When it comes to the
Government, they will consider it.
Obviously, the scheme is to guarantee
Joans obtained from commercial banks.

Shri Ramanathan Chettiar: What
happened to the proposal to set up
a Central Finance Corporation for
long-term financing of tea gardens?

Shri Kanungo: There iz no such
proposal under consideration.

Shri Heda: May I knew whether
the Government have assessed the
needs of this industry for working
capital as well as for development
purposes, and if so, what is the
amount?

Shri Kanungo: It has been asseased
and the figures as far as 1955 is con-
cerned, are in the report of the
Plantation Commission.

Special Reorganisation Unit in the
Estate Office

+
Shri B. C. Samanta:
. Shri Smbodh Hansda:
Will the Minister of Works, Housing
and Supply be pleased to state:

(2) whether the Bpecial Reorgani-
sation Unit set up to lock into the
working of the Estate Office has sub-
mitted its report;

(b) if s0, what are the suggestions
made; and

(c) it the reply to part (a) above
be in the negative, whether any
interim report has been received and
action taken thereon?

Oral Answers APRIL 30, 1850

Oral Answens 14184
The Doputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) to (c). A statement is
placed on the Table of the House.

* STATEMENT

() to (c). The Bpecial Reorgani-
sation Unit have examined the work-
ing of the KEstate Office and their
main suggestions are ag under:—

(1) The existing procedure re-
garding calling for amnual
applications from all officers
should be dispensed with.

(2) Waiting List Registers and
House-wise Registers should
be replaced by Card Indices.

(3) Change of residence within
the same area ghould not be
allowed. o

(4) An Enquiry Counter should
be set up.

(5) Lists of arrears of rent should
be prepared Department-wise.

(8) The procedure for the billng,
posting and recovery of rent
should be overhauled.

The suggestions have been accepted.
An Enquiry Counter has been set up
and is functioning satisfactorily. The
procedure mentioned at (8) above is
awaiting concurrence of the Com-
ptroller and Auditor General of India.

Shri 8. C. Samanta: May I know
what led to the establishment of the
Special Reorganisation Unit?

rules governing the working of the
Estate Office required change, for
better and speedier disposal of work
and for streamlining of the organisa-
tion.

Shri 8. C. Samanta: Item (1) of the

pensed with, What procedure will be
adopted?

Shrl Anfl K. Chanda: The original
application of the officer will hold
good till the sllotment is made.
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categories of officers according to the
salary groups. In some the allotment
is delayed because of comparative
scarcity of residences.

Shri Subodh Hansda: One of the
suggestions is that lists of arrears of
rent should be prepared department-
wise. May I know whether these lists
have been prepared?

Shri Anil K. Chanda: Formerly, the
lists were kept building-wise. That
caused difficulties. Now we are keep-
ing the hsts department-wise.

Conversion of Provident Fund Scheme

“3129. Shri Ram Krishan Gupta:
Will the Minister of Labour and
Employment and Planning be pleased
to state:

(a) whether it 1s a fact that Gov-
ermment is considering a proposal to
convert the provident fund scheme 1nto
an old-age and/or survivorship pension
{(for wadows and children); and

«{b) if so, at what stage is the scheme?

The Depaty Minister of Labour
{Shri Abid All): (a) and (b). The
recommmendations on these lines made
by the Study Group on Social Security
are under examination in consultation
with the interests concerned.

L]

Shri Ram Krishan Gupta: May |

know whether the reaction of the

working classes has been ascertained

and if so, whether they are enthusias-
tic about this?

Shri Abid Al: Yes. The report of
the group has been sent to the warkers

VAISAKHA 10, 1881 (SAKA)
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organisations and theiwr comments are
awaited.

Shri Tangamani: This Study team
on Social security headed by Shri
Menon has suggested that the contri-
bution must be enhanced to 8 and 13
per cent. and any factory employing
20 or more should come under the
Provident Fund Act May I know
what is the reaction of the Govern-
ment to these two suggestions?

Shri Abid Ali: This preliminary
report of the Commitiee was discussed
in the Naini Tal conference last year.
Subsequently i1t was placed on the
Table of the House, in December, last
year According to the discussion in
Naini Tal, 1t was subsequently decided
that the interests concerned should be
consulted. Therefore we sent the
report to the workers’ organisations,
employers' orgamsations and also the
State Goverrmments. After receipt of
their opinions, decision will be taken
after consulting the coaference again.

Shri Ram Krishan Gupta: May I
know whether any tripartite confer-
ence will be held to discuss that?

Shri Abid Ali: It will be considered
In the conference and if necessary
specially also.

Ban on Import of Indian Lungis and
Sarong Materia] intp Ceyon

+
((Shri Rameshwar Tantia:
Skri Osman Al Khan:
Shri Vajpayee:
.| Shri E. Madhusudan Rao:
Shri Subbiah Ambalam:
Shri EKodiyan:
Shri T. C. N. Menon:
Shri Sampath:
Shri Aurobindo Ghosal:
Shri Jinachandran:
Shri Shivananjappa:
( Shri Siddananjappa:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that recently
Ceylon Government have banned the

*2130. J
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import of Indian lungis and sarong
material into that country;

(b) if so, how much of foreign
exchange we expect to lose due to
this ban;

(c) whether this action of the

Ceylon Government 1s 1n contraven-
tion of GATT.; and

(d) whether Government have
taken or propose to take any action
in the matter®

The Minister of Commerce (Shri
Kanungo): (a) to (d) The ban
imposed by the Ceylon Government
on the import of sarong and sarong
cloth was subsequently withdrawn

Bhri Rameshwar Tantla: May I know
what were our total exports of this
cloth during 1958 and whether 1t 1s a
fact that exports are decreasing®

Shri Kanungo: In 19958, the figures
up to November were—export of
sarongs to Ceylon Rs 14,577,000 and
total exports Rs 45,707,000

Shri Shivananjappa: What are the
reasons for the temporary ban by the
Ceylonese Government?

Shri Kanungo: They did 1t in the
interests of protecting their domestic
interests Subsequently it was found
that under the G A.TT. Agreement
they could not do so Therefore, on
the representation of the Government
of India, they withdrew it

Shri Tangamani: A< a result of
thus ban, how long was this export
stopped, from which date to which
date?

Shri Kanungo: Just a few weeks

L
Textile Advisory Committee

‘Will the Mirnuster of Commerce and
Industry be pleased to refer to the

Oral Answers 14168
reply given to Starred Question ‘No.
259 on the 25th November, 1956 and.
state:

(a) the composition of the Com-
mittee appownted n pursuance of the-
recommendation of the Textile En-
quiry Commuttee to advise the Textile
Commissioner;

(b) whether the said Commuttee
has since formulated any scheme; and

(c) if so, the mam features thereof?

The Minister of Commerce (Sheh °
EKanungo): (a) to (¢). A statememt
1s laid on the Table of the Sabha.
[See Appendix V1I, annexure No 87)

Shri 8. M. Banerjee: It 15 said In
the statement that the functions of
the Commuttee are advisory and also
that m view of the above position, the
question of the Committee formulating
any scheme does not arise I want
to know, 1f the functions of the Com-
mittee are of an adwvisory nature, in
how many cases they have given
advice to the various industries or to
the Textile Commissioner and what
1s the actual function® Therc are 29
Members in the Conrmmittee

Shri Kanungo: The Commiitec has
been formed as a result of the report
of the Tixtile Enquiry Committee. I
believe 1t has not met more than
twice The problems of implementa-
tion of policies and the difficulties
thercan are discussed and the details
ar. smoothed out

Shri Dasappa: May I know how it
happens that in spite of a large mill
industry mm the Mysore State, there is
no representative of it on this Com-
mittee?

Shri Kanungo: Representation is not
State-wise.

* Shri Jadhav: May 1 know the

management of how many mills have
approached the Advisory Committes
for rehabilhitation and modernisation
of the industry?

S8hri Kanungo: For rehabilitation,
the managements have to approach
the N.LDC. for loans and not. the
Advisory Committes,
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Shri Kanungo: All the industrial
disputes hke strikes, lock-outs and
closures happen every day in every
industry

oft wmits wwEdt | T AT
WAAQE!

Shri Kanungo: The point was dis-
cussed This committee was specially
appowmnted for this purpose. It has
given recommendations. The Resolu-
tion has been published. We hope
that the situation will ease as a result
of the implementation of the recom-
mendations of the Conmruttee.

Shri S. M. Banerjee: From the
statement 1t appears that two labour
representatives have been taken: Shn
S. R. Vasavada and Miss Maniben
Kara 1 want to know what 1s the
basic of giving representation and why
the All India TUC has not been
taken into account?

sShri Kanungo: This was done under
the advice of the Labour Ministry.

Shri §. M. Banerjee: It is known to
the Labour Minister as well as to the
hon, Minister that there are four
Central Trade Union Congresses. The
General Secretary of the ALTU.C.
was taken as a member in the Auto-
matic Loam committee and other
things. He is a permanent member in
the Labour Conference. The Labour
Munister could advise to this extent
when the entire question is being
looked into and there is verification
going on.
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Shri Kanungo: The question why
the Labour Ministry recommended
particular names should be put to the
Labour Ministry as a separate ques-
tion, The present guestion is one of
action and lack of action of the
Advisory Commuttee.
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Heavy rmanmmshop

Blu'llm
2182, Shri S. C. Samanta:
Shri Subedh Hansda:
Will the Minicter of Commerce and
Industry be pleased to state:
() whether the project for Heavy

Foundry and forge shops has been .
finalised;
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(b) whether the terms with the
“Techno-Export of Czechoslovakia have
been finalised and agreements entered
Anto;

(c) what aie the financial implica-
tions; and

(d) how they are met?

The Minister of Indusitry (Shri
Manubhal Shah): (a) to (d). A state-
ment is laid on the Table of the
gnbl:‘.] [See Appendix VII, annexure
0. "

Shri Barman: May I know lhe total
quantity that will be produced in this
plant, and the special types of forged
materials that will be produced?

Shri Mannbhai Shah: 25,000 tons of
grey castings, 15000 tons of steel
castings, and 18,500 tons of forgings
to equip one steel mill every two
years.

Shri Barman: May I know how
many foreign specialists and techni-
cians will be employed in this plant,
and what arrangements \have been
made to train our own nationals so
that they can take over this job
gradually?

Shri Manubhai Shah: The agree-
ment a copy of which is avaiiable in
the Library of the House, giving all
the broad facts, stipulates that the
necessary techmical personnel to set
up the plant will be provided by
Czechoslovakia, And we are sending
our young men from here, according to
the requirements of every shop.
Already one team is going presently
to Prague.

Shri Barman: Is there any guarantee

Shri Manwbhal Shahk: I have laid
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Shri Subodh Hansda: May I know
whether there is any proposal to send
Indian engineers to Czechoslovakia for
finalising the project report? -

Shri Manubhal Shak: Five engineers
are already being sent to Crechoslo-
vakia, a2 I have sald earlier; and
many more are going to be trained,
atout 150 in all.

Distribution of Fhotographic Material
*2113. Shri Keshava: Will the Minis-

va) whether any  photographic
material has been made available for
distribution in Mysore State and Delhl;
and

(b) what are the conditions, if u:y.
subject to which distribution is made?

The Minister of Industry (Shri
Manabhai Shah): (a) Yes, Sir

(b) Issues in favour of Government
and Semi-Government Organisations
are made according to their require-
ments. Releases to the trade are
made in favour of Associations of
photographic frade on the under-
standing that the stores would be dis-
tributed among professional photo-
graphers.
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Shri Radha Raman: May I know
whether it is a fact that the State
Trading Corporation photo goods are
placed at the disposal of a dealer body
called the Northern India Photo-

graphers, but this body is not carry-
ing out the instructions of Govern-
ment with regard to distribution of
photographic goods?

Shri Manubhal Shah: The State
YTrading Corporation deals with
wvarious distributors including the one
mentioned by the hon. Member. We
have received no major complaints
recently from any individual mem-
ber of the distributing agency that
they have been treated unfairly.

Bhri M. R. Erishna: May 1 know
whether there is any reduction in the

import and distribution of X-ray
films to X-ray units?

Shri Manubhai Shah: No, according
to the figures that we have got.
Actually, in some cases, the imports
have increased rather than decreased
as compared with the past years, And
as far as the X-ray films are concern-
ed, as I have had the occasion to men-
tion before, we are liberally licensing
X-ray fllms imports, and particularly,
for hospitals; and no difficulties have
been experienced, as far as we are
aware, by any major hospital,

& wew fag: = AR O
AN MR Ewam A I
wrEnntew amaTT € ga w46 §, seer
qU w7 & e war a7 fear oy
o e’

@t wpwk g ;. wEAETOERE
wreT 8 1 W WY F U AT A
fsfer e quidm &
WMy e RE )
= worlt ¥ W X F I B W
@ § arfe e F Forr Sz o
fqmtﬁﬂ“*w!‘f‘?

1
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Shri Assay: May I know whether
it is @ fact that various Government
pepartments also have purchased

tographic materials at prices much
higher than the fixed rates”

Shri Manubhai Shah: That does not
alise, because the imports are cana-
1sed, as I have mentioned already,
and the Goverrrment Departments also
afe getting these vamous types of
uotas through that canalised agency.

t of about 28 agencies, nearly ten or
twelve are Government agencies.

@we go mfew sy, 4 7y
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oY e ff gur: o9 weRe

cetfedes o1 fed wd § fd arar
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Shri Dassppa: May I know whether
complaints have not been received by
Government that the people who
need films in the Mysore State are
not getting their due share or quota,
because the persons who have got to
distribute are outside Mysore State,
and, the purchasers have got to go to
Bombay or Madras?

Shri Manubhai Shah: No, it is not
so, because the Mysore photographers
are included 1n this scheme. It 1s
true, if I may say so, that everybody
is experiencing scarcity of imported
material all over, because the con-
sumption 1s also gomg up. But in
wview of the himited foreign exchange
that we have got, it 1s not possible to
Iiberalise all these types of imports.

Auction of Properties of Hindus In
Pakistan

+

Shrl Aurocbindo Ghosal:
Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

(a) whether the Pakistan Govern-
ment have decided to sell by auction
all the movable and immovable pro-
perties of Hindu landlords of East
Pakistan; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Our information is that the Gov-
ernment of East Pakistan have decid-
ed to sell by auction properties of cer-
tain Hindu Zamindars on the ground
that they have defaulted in payment
of urrears of land revenue and cess
income tax, agricultural income tax
and estate duty etc.

*2135.

(b) The matter was taken up by
the Indian Deputy High Commis-
sioner, Dacca, with ' the Government
of East Pakistan and as a result of
his intervention, East Pukistan autho-
rities agreed to postpone the date of
auetion of the properties twice. In

AFRIL, 30, 1830
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thes meantime, the Zamindars conocern~
ed have been advised to seek legal
redress in the East Pakistan High
Court.

Shri Aurcbindo Ghomai: May I
know whether Government are aware
of the price of these properties and
mt?hemountlmtmnthnehnd-

Shrimati Lakshmi Menen: We have
no definite information about the
price of the property or the amount
due from these people.

Shri Aurobindo Ghosal: In view of
ike fact that Maharaja of Mymon Singh
and the Maharaja of Dinajpur have
got about 50,000 wolumes of books
and hundreds of artistic portraits,
may I know whether the Government
of India are going to enter into any
correspondence with the Pakistan
Government in order that those
things may not be sold in auction?

Shrimati Lakshmi Menon: I have
already stated in the latter part of
my answer that the matter was taken
up with the East Pakistan Govern-
ment; and we have also advised these
Maharajas and the zamindars con-
cerned to seek legal redress in the
Pakistan High Court.

Shrli Hem Barua: May I know
whether it is a fact that evacuee pro-
perty in the Kashmir State, instead
of being auctioned to the refugees, is
being sold at nominal prices to the
local citizens belonging to certain
political affiliations?

Mr. Speaker: Kashmir Btate?

Shrimati Lakshmi Menon: How does
that arise out of the main question?

Shri Achar: Is it a fact that the
zamindars and the landlords are not
able to collect their rents and other
dues in that area?

Shrimati Lakshmi Memen: Yes, it
s a fact.
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Indlan Film Fair In USA,

(a) whether an Indian film fair
‘will be Held in UB.A. in November
1039; and

(b) it so, the details thereof?

The Parliamentary Secretary to the
Minister of Information and Bread-
casting (Shri A. C. Joshi): (a) and
(b). Though government is given to
ufiderstand that the Film Federation
of Indig contemplate the organisation
of a festival of Indian films in US.A.
it has not so far received any formal
proposal or details thereof

Shri Shivananjappa: May I know

whether any Indian films were select-,

ed for display in this film fair?

The Minister of Information and
Broadcasting (Dr. Keskar): As I saud,
we have only informally understood;
we have absolutely no knowledge yet,
'of any details reghrding this fair, It
is only when we receive the details
that we shall be able to say anything
about -t

Shri Shivananjappa: May [ know
whether Indian films are becomung
popular in USA?

Dr., Keskar; Up ull now I do not
ithink many Indian films have been
shown there

Shri Ansar Harvani;: May I know
the portion of the import . . ..

Mr. Bpesker: I am not going to
allow the hon. Member. On every
question there are supplementaries
and we have not progressed at all

Dispesal of Confiscated Italian Awssis
in Indis

*2140. Shri P. C. Borooah: Will the
Minister of Commmerce and Indusiry
‘D pleased to state:

(a) whether Government propose
%o enter into nagotiations with the
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Government of Italy for the disposal
of the Italian assets confiscated in
India during World War II; and

(b) if so, what progress has so far
been mad¢ in this respect?

The Minister of Commerce (Shrl
Kanungo): (a) and (b), Negotiations
with the Government of Italy are
now over. It has been agreed that
the Government of India will retain
50 per cent of the value of the Itallan
assets for paying off all Indian claims
against Italy The balance of Italian
assets representing the other 50 per
cent will be returned to the Italian
Government in full and final satisfac-
tion of the Italian claims against
India.

Shri P. C. Borooah: May I know
the total amount of these confiscated
assets?

Shri Kanungo: The total Italian as-
sets were of the order of Rs. 26-68
lakhs as on 1-3-1959 and the total
Indian claim was round about Rs 13
lakhs.

Shri P. C. Borooah: Are there any
other assets of other countries con-
fiscated and undisposed of still?

Mr. Speaker: It is a wider question

Shri Kanungo: The Japanese assets
are there. I suppose they have beem
liquidated by now because an agree-
ment has been arrived at,
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Shall T give the reply in English also.

Mir, Speaker: Yes.
Shri 8, N. Mishra: (a) Yes, Sir.

(b) Due to the fragmentation and
sub-divinon of holdings, some area
is now occupied by unnecessary em-
bankments between flelds. It has

WODECessAry
eonsolidation of holdings and thus in-
erease the area under cultivation
Depending upon local conditions, it
should also be possible to do so by
adopting co-operative farming.

WTT g, A WU 3T ¥ A o -
faiiwa #Y o7 & eoe adY § 0

st sar0 Wo fw T Wit

* smfg ww F 9t el ay

wigm fe o ot ool v F o X

it g§ farere sower wff e ewar

wit Wy W2 2w g €, oy ¥

WINTC 9% 3% ward vk v wie

Thwar e & 37 qeeie qeer

T W it aT oy fear & oo
aw W et a wreer At 4, fow &

WTNTC 9T % AT AT ¥ |

do gTo ATe foardy : wft iy
it t R wyr fs srafader & gy
iy /et wR wraw Freefy o€ & 0 -
q 7 s wrge ¢ fiw woft o ferdt
wfrr Yeft wr A€}, Forgy F gy v o
¥y amer ay & fin way st oft WY sy
t fe ug ¥ ay gvew oY ww &
o A arend § av | ot wr Ay
TRifFTmFadiawareR g
Zw8 WX & Y A7 A, T A AT A
e wwar §

Wt whe do frm Y@ W X A
fe & 1| oF fe® § wodllg 7ae @
e qur & fe o wwa=h g€, 3w & ferdt
w3 wrfaw frww wrk 1xw w1 @ ey
&7 fgaw @ afr wv qwn, Afew
i arn g 5 sliwdm &
¥ & A wfowa——u 2 dww qoiz--
T € s § frwelt § Wi gy
i § I9 ¥ w Y A §--0% Ty
# ag Faweft §, M & F qomar § 1 wfew
T §f I & HTOT &Y, I® A gy
wFaT | ¥ R0 oF wr wwft £
AT A% AT ATEG & qATH & gHT
frmawd, v a d A gy g
wgn wigar  fe aer wEe & g
qee &Y ¥ areww @y Car mit v
wifez § fis ag wweqmay W o €,
wofy 37 ¥ fordy oy wrw fer mav §,
¥fwa gt orw ATl e Y O wEAT
£ fie &t F ot Ay wid X ¢, * v

M frgwdwam o dr



14181 Oral Answers VAISAKHA 10, 1881 (SAKA)
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Dr. M. 8. Aney: Is the hon. Minister
aware that some of these embank-
ments and boundary lmes on the fields
have been kept under statutes and
laws made by the Government itself,
and can they be removed without the
statutes being amended? Is there a
proposal to bring in such an amen@-
ment to the laws before any action is
taken under this?

Shri 8. N. Mishra: There 13 no sug-
gestion of the kind that these bunds
which are under statutory conditions
or for reasons of cultivation, should be
removed. There is no suggestion of
that kind. The question relates to
the mere fact whether a member of
the Planning Comnussion made a
statement of that kind and, if so, on
what basis. 1 have given some rough
basis about that.

Shri Ranga: May I know whether
the hon. Minister has ever made
enquiries as to the total area, the
Percentage of the area, that is now
devoted to the roads, pathways, the
tractor ways and also the fleld
boundaries etc., in the military farms
which the Government of India them-
selves aré running?
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Mr. Bpeaker: He said three to seven
per cent.

Shri Ranga: They have never made
any estimate. May we know whether

Planming
anything to do with cultivation?

Shri 8. N, Mishra: So far as the
insinuation in the last portion of the
hon. Member’s question is concerned,
I would like to tell him that I have
got direct concern with cultivation
and probably I would not like to:
yield to him m the knowledge about
this. But that is something different.

Mr. Speaker: I can reply on behalf
of the hon. Ministerr The Health
Minister need not be a doctor.

Shri 8. N. Mishra: Oh, yes, that is
true, but in this case it is a happy
coincidence.
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Shri Dasappa: May I know whether
in the estimate of these 50 lakhs nf
acres that we would be able to get,
boundary marks of lands m arehs
where terracing 15 absolutely neces-
sary, hike the whole of Western Ghats
and the hifl areas of Himachal Pradesh
and so on, are also taken into calcula-
tion?

. Mr. Speaker: In order to avoid soil
erosion, bunds are necessary at closer
intervals Has that also been taken
mto consideration”

Shri 8. N. Mishra. Let me explain
this pomnt As I submitted to you
earlier, on a rough estimate 1t 1s said
that 3 per cent 18 under bunds,
embankments and all that On an
estimate 1t 1s said that 1 to 2 per cent
—mayv be 15 per cent and that 1s
roughly the calculation of the Member
of the Planning Commussion—may be
found unnecessary But there 13 no
suggestion of the kind that in' the
areas where bunds and embankments
are necessary, they should be removed

Shri Ranga: Are not members of the
Planning Commission expected to be
more accurate?

Shri Keshava: On a pont of order
This has already developed into a
debate, and not eliciing of informa-
tion m Question Hour

Mr. Speaker: Sometimes it develops
hke that

ot wfreg fog w7 TP ™

T W o vl § s w o) kW

w1 ¥ FEd wet § fag ot Wi

“Serwrk ot sy gt § Wi @ wad

t Faerr g & At Y Wl § 7w e

Oral Awsuwers APRIL 30, 1080

Oral Amswers 14184
W & s sve & awe ap
Y % ST T T e faramet ot wifier
% T wrar § W W TwTT pueY
YT Tt Wt § oY vy wg e fawfar
§TT CNwT e Wt ?

Mr. Speaker: Hon Members want to
make a difference between dry lands
and wet lands In wet lands, water

hag to be stored and closer bunds are
necessary

Shri Anirudha Sinha: Does the Gov-
ernment accept that cultivation of
paddy 1s possible by removal of fleld
embankments, as suggested by the
member of the Planning Commussion?

Mr Speaker: How far those things
have been taken into consideration?
That 18 what they want to know .
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Mr. Speaker: In view of the inte-

of them, if possible, the hon Mimster
of Planning may kindly circulate to
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(c) if so0, in what manner?

The Deputy Minister of Labour
(Shri Abid All): (a) The Tripartite

An official group is investigating
the guestion of wage costs.

(b) and (c). It is intended that both
the yeports, when ready, will be dis-
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Group on Wages the inquiry which is
going to be made about wage cost and
replacement cost in the sugar industry
1s going to have a far-reaching effect,
will it not be desirable to associate
labour and employees with this
Inquiry?

Shri Abid All: In the Wage Group
concerning this particular question,
there is very effective labour repre-
sentation ‘There it was decided that
this particular research should be
taken over by the National Council of
Applied Economic Research and that
this work should be done by experts
in accordance with the direction given
by the Tripartite Committee.
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Orisis in Shoe Indusiry
+
Shri Raghunath Bingh:
2144, Shrimati Tia Palchondhurl:

(a) whether it is a fact that the
shoe industry, particularly that of
Agra is facing a crisis due to the im-
port restriction imposed on light hand
tacks;

(b) whether it is also a fact that
the prices of this commodity have
risen by more than 200 per cent;

(d) if so, the action taken or pro-
posed to be taken in the matter; and

(e) what is the estimated total re-

«ft v fieg - @ ag wTAT wTEeT
g e sz & &w o gearee figeamer
F g & an A g R TR R,
N A I gl arctwew gl
ot § wr A g

oft wyark o IEeT IATEA ghar
21 Wk Y T gRTR I A § W
oy, qTHT T T & | WS e
W araz avét o 2T F AT oA
AT W JTA

Shri K. N. Pandey: May I know
whether it is a fact that the condition
of Cooper Allen at Kanpur is deteriora-

ting everyday and information to this

effect has been sent to the Ministry
very often? If so, will the Ministry
take notice and make an inquiry into
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Investment in Private Indusiry

*3145. Shri Harish Chandra Mathur:
Will the Minister of Labour and Em-
ployment and Planning be pleased to
state:

(a) whether schemes from Rajas-
than and Kerala for investment in
private industry by Btate Govern-
ments have been finalised; and

(b) if so, what decisions have been
arrived at?

. The Depuly Minister of Planning
(Bhri B. N. Mishyra): (a) and (b) A
statement is laid on the Table of the
Sabha, [See Appendix VII, annexure
No. 89].

Shri Harish Chandra Mathnr: What
are the circumstances that led the
State Government to Iignore the
advice of the Central Government in
this particular matter and make come-
mitments contrary to this advice?

Shri 8. N, Mishra: The main reason
advanced probably was that they were
required for the development of their
State—particularly certan areas in
their State This seems to be the
main reason

Shri Tangamani: The Kerala Gov-
ernment have also come out with a
proposel for Rs. 70 lakhs for setting
up 3 private units in the State. May
I know when those proposals will be
finalised or accepted by the Planning
Commission® That 15 the last part of
the statement.

Shri 8. N. Mishra: I cannot indicate
any precise time because consultation
is going on with the Ministry of Com-
merce and Industry. It may be that
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12 hrs.
Seorr Norice Quesarion No. 81

Hunger Birike by Displaced Persons
in Tripura
+
Shri Prabhat Kar:
Shri Dasaratha Deb:
8.N.Q. | Shri Warlor:
No. 31. { 8hri Easwara Iyer:
Shri Parulekar:
Shri Panigrahi:
Shri Sanganna:
Will the Mimister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) how many refugees are on
hunger strike at Agartala, Tripura at
present,

(b) what concrete steps have been
taken so far to meet the demands of
108 families of Madhuban, Tripure,
some of whom are on hunger strike at
present,

(c) whether 1t is a fact that those
108 families had to mortgage the
tota] amount of land allotted to them
to have agricultural loan at the rate
of Rs 700 per family;

(d) what 158 the difference of rate
between the old scale and new scale
of the loan payable to the displaced
persons of Tripura; and

(e) whether it 13 a fact, these
refugees have been asking the gov-
ernment during the last several years
either to give increased agricultural
loan or to release a portion of the
mortgaged land in order to enable
them to get agricultural loan from the
Agricultural Department bv mortgag-
ing released portion of land?

The Minister of Rehablliiation -and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Nome. The
strike was called off on April 21.

(c) It is the normal practice that
when rehabilitation loang are given the
land possessed by the applicant is
offered as security for the loans.

(d) The maxima of the old anil the
new scales are Rs. 955 and Rs. 3150
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respectively In the new acale, a fow
additional 1tems, such as cost of
acqusition and cost of reclamation of
the land were added

(e) There have been requests for
the application of the rHew scale of
loans to the old cases. It 1s not posui-
ble at this stage, after the lapse of so
many years, to re-open the cases that
were disposed of long ago, However,
the needy families can, bhke other
agricultunists m the State, apply to the
Administration for the grant of taccavi
loans as admussible to them under the
rules

Shri Prabhat Kar: In view of the
fact that the hunger strike has now
been called off and 1n view of the
reply that has been given under part
(e) that taccav: loans, if applied for,
will be considered, will the hon
Minister be pleased to relax some of
the rules so that the difficulties faced
by the 108 families may be relieved

Shri Mehr Chand Khanna: The
taccavi loan s a State loan; 1t s
glven according to certamn conditions.
And, if the refugees also apply to the
Tripura Admumstration, their cases
will be considered on menrts

Shri §. M Banerjee: May I know
whether these refugees also appheg for
a second instalment of the rehabili-
tation loan and, 1f so, what 15 the
attitude of the Rehabilitation Minis-
try? May I also know whether such
loan 1s being sanctioned?

Bhri Mehr Chand Khanna: There is
no question of a second instalment of
the rehabilitation loan There loans
were given about some 4 or 5 years
ago fo 19,000 or 20000 famlies In
Tripura. The question of the second
instalment no longer arses These
persons approached us saying that the
loans were insufficient and that they
should be given extra loan. Our posi-
tion today 1s that I do not want to
reopen all these cases of 5 years ago
X an agriculturist 1s in difficulties in
Tripura, hke any other aitizen, he can
approach the Trmpura Adminstration
for any kind of taccavi which is
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admissible to any local resident of that
place.

8kxi Sanganna: May 1 know whe-
ther any machinery has been set up
to see to it that the loans that have
been granted are not misused; and, if
80, whether any such cases have been
brought to the notice of Government?

Mr, Speaker: It has already been
answered.

Shri Mehr Chand Kbauna: Sir, I
have a very big machinery in Tripura.
As regards the utiisation of the loans
1t 1s very difficult for me to answer. 1
can only say that we have given about
Rs 8 crores to Rs 10 crores to be
spent on rehabilitation, 1n Tripura. I
am again talking from memory, that
of the loans that were due, I think,
we have been able to realise hardly
about 1 per cent or 2 per cent.

Shri Tangamani: The main demand
of the hunger strikers was that the
loan that was already given 1s insuffi-
cient and the new scale that has been
fixed should be granted to them. May
I know whether, as a result of the
settlement, any steps will be taken by
the Rehabihitation Mimistry to grant
these additional loans to bring them
up to the new scale?

8hri Mehr Chand Khanna: No ques-
tion of new scale or old scale at all
anses today In the imtial stages, the
number of displaced persons In
Tripura. or Assam or for the matter
of that in West Bengal, was compara-
tively small and the prices then had
not shot up to the extent they have
shot up now So, in the early stages,
we gave loans according to certain
scales (Interruption) These scales
were ultimately revised because the
1dea was to gfive a man a certain
amount of economic life On account
of the greater influx of people into
any one of these States, the prices
have gone up But, in the initial
rtages, we had to take care to see
that every refugee family was given
loan under the schemes then prevail-
ing



whether any of the refugee families
in Tripura has been allowed agri loan
in the West Bengal scale?

"smmhrcamnm: 1 have
divide this refugee population into
two parts; one who came before =&
certain date and the other who came
after, even to West Bengal or Tripura
or Assam. The scales have been
revised and everybody 1s being pad
loans taking into consideration the
local requirements, the prices of land

an acre and the prices in Tripura are

ShA Bangshi Thakur: My point 13
not that. I know that—all the rules
and regulations 1n Tnpura regarding
rehabilitation loans. My point is this,
whether the Rehabilitation Ministry
has given any of the Tripura refugees
agricultural loans on the West Bengal
scale.
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18,000 families whose cases have
settied four or five years ago.

4

Sir, I have given notice of an adjourn-
ment motion

Mr, Speaker: Papers to be laid on
the Table.

WRITTEN ANSWERS TO
QUESTIONS
Electric Lamps
*2134. Shri Siddananjappa: Will the

(a) whether it is a fact that produc.
tion of electric lamps has declined:

(b) if so, for what reasons;

(c) whether electric lamps are
exported from India; and

(d) if so, to which countries and
what is the value of exports annually?

The Minister of Industry (Shri
Mannbhat Shah): (a) Yes, Sir.

(b) Due to the suspension of pro-
duction of one major unit and short
supply of gas (fuel) to lamp factories
in Calcutta area.

(e) Yes, Sir,
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(d) The principal countries where

different types of electric lamps were
exported during 1057 and
(January-November) are  Nepal,
EKuwait, Aden, Bahrein Islands,
Afghanistan, Trucial Oman, Burma,
The total value of exports of different
kinds of electric lamps during the
above periods was Rs. 27,000 and
Rs. 19,000 respectively.

Manufacture of Electronic Equipment

*2136. Bhri Balakrishnan: Will the
Minister of Commerée and Indusiry
be pleased to state:

(a) whether Government are con-
templating to establish a factory in
India for the manufacture of electro-
mic equipment in collaboration with a
U.BA. Firm; and

(b) if s0, the detaily thereof?

The Minister of Industry
Manubbal Shah): (a) No, Sir.

(b) Does not arise,
Sale of Ferro-Mangantse to US.A.

(Bhri

(a) the price per ton at which
Indian Ferro-Manganese is being sold
to the US.A.; and

(b) whether it is a fact that the
Indian Ferro-Manganese 15 being sold
to UBSA. at a lesser price?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). According to informa-
tion available no sale of Indian Ferro-
Manganese is known to have been
made recently in the U.S.A.

Manganese Poisoning in Mines
*2139. Shri T, B. Vitial Rao: Will
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manganese poisoning prevaient in the
mmmum on
the preventive measures has since
submitted ita report;

(b) if s0, what are the main features
of the report;

(c) whether Government have
examined the same; and

(d) when action is likely to be
initiated on those recommendations?

The Deputy Minister of Labour.
(Shri Abla All): (a) No.

(b) to (d). Do not arise.

"Andhra Paper Mill, Rajahmundry

*2142. Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Andhra Pradesh
Government have requested the
Centre for financial assistance for the
expansion of Andhra Paper Mill,
Rajahmundry;

(b) if go, the assistance afked for
are granted;

(c) the foreign exchange content of
the assistance and whether the foreign
exchange hasg been allotted; and

(d) the additional production as a
multoflhemmdono!thelbove
Min?

The Minister of Indusiry (Shri
Mannbhal Shah): (a) and (b). A
sum of Rs, 24-46 lakhs as Central loan
assistance for the implementation of
large and medium scale industrial

A sum of Rs. 1528 lakhs has been
sanctioned,

(c) No specific amount has been
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principle. Tt is being suggested to
ithe State Government to obtain guota-

tions from all possible suppliers.
(d) 15,000 tons per year of printing
and writing paper.

Shertage of Noedles for Houlory
- Industry in West Bengal

(a) whether it is a fact that the
Hosiery Industry of West Bengal Is
faced with an acute shortage of need-
Hes;

(b) whether any representation his

(e) it so, the action taken thereon?

The Minister of Industry (Shrl
Manubbal Shah): (a) and (b).
Representations have been received

drom certain Hosiery Manufacturers
Associations in West Bengal about
shortage of supplies of certain varie-
ties of needles.

(¢) To supplement indigenous
availability, applhications from actual
users of hostery needles and from
Hosiery Manufacturers Associations
are considered for grant of import
licences on ad hec basis. Government
are also considering the import and
-equitable distmbution of such needles
through the National Small Industries
Corporation.

Tariff Commisgion

*2147. Bhri Rajendra Singh: Will
¢he Minister of Commerce and Indus-
4ry be pleased to state:

(a) whether it is a fact that Tarif? '
Commission has recommended dis-
-continuance from January of the pro-
tection granted to artificizl silk and
cotion and silk mixed fabrics indus-
ry;

should be extended for another three
years; and

(¢) it so, whether any decision has
been taken on the memorandum?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Yes,
Sir.

(c¢) It has been decided not %o
extend protection.

Naga Hills Tuensang Unit

Will the Prime Minister be pleased
to state:

(a) the present law and order posi-
tion in Naga Hills Tuensang Unit;

(b) the number of raids made by
the Naga hostiles since the 1st Decem-
ber, 1958;

(c) the extent of loss in life and
property suffered; and

(d) the nature of help given ¢to
affected people for rehabilitation?

The Parlismentary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) to (d). A state-
ment is laid on the Table of the Sabha,
{See Appendix VII, annexure No. 90.]

Imports by Delhi Municipal
Corperation

*2149. Shri Keshava: Will the Minis-
ter of Commerce and Industry be
be pleased to state:

(a) whether the Delhi Municipal

(b) it so, the items thay proposs %o-
import; and
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(c) the response of Government to
this reguest?

The Minister of Commerce (Shri
EKanungo): (a) The Delhi Municipal
Corporation has not filed any request
for grant of a licence of the value of
Rs. 6 lakhs.

(b) and (c). Do not arise.
Academic Courses by All India Radio

*2150, Shri Rameshwar Tantia: Will
the Minister of Imformation and
Broadoastiag be pleased to state:

(a) whether it is a fact that All
India Radio is working on a project
to introduce regular academic courses
over the radio; and

(b) if so, what are the detals of
the project?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). All India Radio is not thinking
of introducing regular academic cours-
es on matters already covered by Uni-
versities but it is proposed to broad-
cast in co-operation with the Univer-
gities, special series of programmes
designed to increase the general know-
ledge of listeners and supplement aca-
demuc learning. It is proposed to
work out a detailed scheme in
collaboration with some Universities

Export of Manganese Ore

*2151. Shri Panigrahl: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it 15 a fact that the
representatives posted in India of
American importers have stopped their
purchases of manganese ore antici-
pating low price in the barter deal;
and

(b) whether it is also a fact that
State Trading Corporation have re-
quested all mine-owners to reduce
their prices and publicise the same
through a Sales Committee?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{n) and (b). No, 8ir.
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Tea Trade with Imn

*2152. Shri P. C. Boreosh: Will the
Minister of Commerce and Infustry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
published in the Assam Tribupe of -
April 8, 1850, that the Leader of the
Iranian delegation had stated that
Iran was ready to buy quality Indian
tea if the Indian Government could
help lower the price; and

(b) if so0, the resctions of Govern-
ment thereto?

‘ta) Yes, Sir. \

(b) Like other countries, Iran buys
her requirements from free auctions
where competitive bids for tea are
made. It 13 obviously not possible for
the Government of India to interfere
with the established market mechan-
1sm

Contribution {0 Coal Mines
Provident Fund

*2153. Shri T B. Vittal Rao: Will
the Minister of Labour and Employ-
ment and Planning be pleased to
state:

(a) whether Government have asses-
sed the Lability on the Coal Indus-
try if the contribution to Coal Mines
Provident Fund 1s raised from 6} to
8} per cent;

{(b) if so, whether it could be met
by the Industry from its own resources
without resorting to increase in the
price of coal; and

(e) if the reply to part (b) abave

be in the negative by how much the
coal price has to be increased?

The Deputy Minister of Labour (Shrd
Abid All): (a) No.

(b) and (c). Do not arise.
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Internstionsl Atomic Emergy Agency

*2154. Shri Raghunath Simgh: Wil
the Prime Minister be pleased to state:

(a) whether it is e fact that Inter-
national Atomic Energy Agency has
entered into an agreement with
USSR, UK, and USA., for the
supply of nuclear material to Agency;
and .

(b) if so, whether India will also be
benefited by the said agreement?

The Deputy Minister of External
Affalys (Shrimatl Lakshmi Menon):
(a) The Board of Governors of the
Internationgl Alomic Energy Agency
has approved the draft agreements
between the Agency and the USSR,
UK. and U.BA. for the supply of
nuclear materials to the Agency, but
there i3 no information that the agree-
ments have been signed by all the
parties concerned

(b) It would be premature to say
whether India will benefit by the
proposed agreements or not. Due
weightage has to be given not only to
the terms of the agreement, but also
to the availability of nuclear matertals
from sources other than the Agency,
their prevailing prices and other fac-
tors. We are not particularly in-
terested in the matter at present.

Will the Minister of Commerce and
Industry be pleased to state:

{a) the import and export trade
position of India since 1st January,
1089;

(b) the total value of exports and
imports made in this period;

(c) whether there is any shortfall in
the value of exports during this
period; and

(d) if so, which of the commodities

m’mmlyruponsMefwtth-

The Deputy Minister of Commerce
sod Industry (Shri Satish Chandra):
(a) and (b). Statistics of import and
export are available for the month of
January, 1858 only. The position for
January was as follows:—

Imports—Rs. 8658 crores.
Exports—Rs. 4606 crores,
‘Balance ot Trade—i-—) Rs 032
crores.

(c) There was a slight fall as com~
pared {o January, 1958,

(d) Tea, cotton piecegoods, manga-
nese ore.

Production of Cement

3732. Shri Ram Krishan-Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total output of cement dur-
ing 1958-50; and

(b) the foreign exchange earned by
the export of cement during the ubove
period (country-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

(a) 59,83,247 tons.

(®  Country forexport  Foreien
X
earned
Rs
(in lakh®)
1. Ccylﬂn . . 14-2
2. South Vietnam . . ,';03
3. Pakistan . . 9-17
4. Persian Gulf Ports . . 800
3 ia ... 47
6. mam . . . 1-01
-, Agascar . . v o
8. Afghanistan . . N .,.%;
9. Aden . . - 5 0-19
TOTAL - Ra. 52°20

———t——
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Industrial Estates in Punjad
Shri Ram Krishan Gupia:
3783, {MD.G.M
Shri Daljit Singh:
Shri Ajit Singh Barhadi;

(b) the industries that are to be set
by private industries;

(c) the employment potentialities of
the industrialists; and

(d) whether Government propose to
.advance finances to private industria-
lists to start industries in the indus-
trial estates?

The Minister of Commerce and In-
-dustry (Shri Lal Bahadur Shastri):
(a) and (b). Most of the Indusiries
in the Estates will be started by
private parties. The Government will
allot accommodation end provide
facilities. The nature of industries to
be set up in the estates will depend
on allottees. But many of them are
expected to be light Engineering In-
Austries.

(c) About 800 persons are expected
*3 be employed in the varous Indus-
trnal Estates in Punjab.

(d) Private industrialists who start
industries in Industrial Estates are also
eligible for being considered for finan-
cial assistance under the State Aid to
Industries Act, like other Small Scale
Industries.

Import of Luxury Goods

Shri Ram Krishan Gupta:
Bhri Goray:

Will the Minister of Commerce andl
Industry be pleased to state:

(a) the quantity of luxury goods
such as cream, oil, face powder ete.

n.

Written Answers APRIL 30, 193¢ Written Answers 14204

used for tollet purposes imported in
India during the year 1088; '

(b) the value of foreign exchange
Spent thereon; and ¢

(c) the steps taken by Government
to stop altogether the import of such
luxury goods?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
(a) and (b). A statement showing the
quantity and value of Luxury goods
such as cream, oil, face powder etc.
imported into India during 1988 1is
laid on the Table of the Sabha, [See

" Appendix VII, annexure No. 91.]

(c) In the context of the difficult’
foreign exchange position, the import
of Juxury goods is ordinarily not
being allowed. The import of Toilet
goods such as cream, oil, face powder
etc. falling under S. N.. 115/IV of the
LT.C. Schedule is banned. However,
as a result of representations receiv-
ed from the film industry, applications
from Film Associations for Studio
make-up materials for reasonable
velues are considered ad hoe for
articles not available from indigenous
sources, in consultation with the Film
Regional Advisory Committees con-
cerned.

Handloom Development Schemes of
Punjab

Shri Daljit Singh:

Will the Minister of Commeree and
Industry be pleased to state:

(a) the schemes submitted by the
Punjab Government for Handloom
Industry during 1957-38 and 1858-59;

(b) the amount sanctioned by the
Central Government to the Punjab
Government for Handloom Industry
during the same period;

(c) the amount spent by the Punjad
Government during the above period;

(d)hbwmunhmhuhndh
the above years; and

373s. {lhrlllm‘lﬂﬂﬂm:
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{a) the number of Daily and Week-
ly pepers published in Hindl during
1038;

dustry (Shri Lal Bahadur Shasiri):
(a) Dailien . 105
Weeklies .

Total - 552

(b) No statistics are maintained for
the quantity of newsprint allotted to

Licensing period October—March,
1059, the entitlement was worked out

Industrial Development of Punjab

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total amount given to the
Punjab State for the development of
industries during the Second Five
Year Plan period so far, scheme-wise
and year-wise;

(b) the total amount spent so far
out of the fund allotted, scheme-wise
and year-wise; and

(c) the amount estimated to be spent
on the industrial development of
Punjab during the rest of the Second
Five Year Plan period?
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Trade Balance with Pakistan

Shri D. C. Bharma:

Shri Ram Krishan Gupta:
$738. 4 ghri Pangarkar:

Shri Daljit Bingh:

Will the Minister of Commerce and
Industry be pleased to state*

(a) what was the balance of our
trade with Pakistan during the period
1st Apnl, 1958 to the 31st March 1059,
separately; and

(b) what steps have been taken tn
improve the balance of our trade with
Palustan¥

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) For the period 1st April, 1858 to
31st January 1959, our exports to
Pakistan totalled Rs. 564 lakhs against
umports valued at Rs. 502 lakhs, leav-
ing a favourable balance of Rs. 62
lakhs. Statistics beyond January 1959
are not yet available,

(b) The main steps taken by us to
fmprove our balance of trade with
Palkistan are increased cultivation of
raw jute n India and progtessive res-
trictions on imports including removal
of some 1items from OGL for
Pakistan

International] Commission for Super-
vision and Control in Vietnam

3739. Shri D C. Bharma: Will the
Prime Minister be pleased to state the
total expenditure ncurred by India,
upto the 31st March, 1959 on the In-
ternational Commussion for Supervi-
sion and Control in Vietnam?

The Prime Minister and Minister of
External Affairs (S8hri Jawaharial
Nehru): Figures of expenditure uplo
31st March, 1959 are not yet available.
The corresponding figures upw 3lst
January, 1959 were Rs. 67,74,258'7T4 of
which Rs 44,33,671'53 were recover-
able from the common pool fund pro-
vided by the Geneva Powers.

2 The above figures are subject to
further modification on receipt of
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debits relating to book adjustments.
likely to be communincated by the
Defence Accounts authorities. The
figures of expenditure incurred during
February and March, 1858 would be
available in August, 1059

Electric Fans

$148. {sm Daljit Bingh:

Will the Minister of Commerce andt
Industry be pleased to state:

(a) the number of eleciric fans
manufactured 1n India during 1st Oc~
tober, 1958 to 31st March, 1959;

(b) the value of electric fans ex»
ported dunng the same period; and

(c) the names of the countries to-
which these have been exported?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadnr Shastri):
(a) The total number of electric fans
produced by the firmg bcrne on the
list of the Development Wing during
the period from 1st October, 1958 to
31st March, 1959 15 approximately
3,32,200

(b) The value of electric fans ex-
ported during October, 1958 lo Fetru-
ary, 1959 1s Rs 10,849,098 The figure
of export for March, 1950 15 not yet
available

{c) Exports were made principaliy
to Aden, Ceylon, Burma, Xuwnait,
Malaya, Singapore, Thailand, Pakistan,
Saud: Arabia, Iraq, Ethiopia, Nigera,
Mauntius, Seira Leone and Ghana.

Manafacture of Radio Sets

Shri Pangarkar:
Shri Ram Krishan Gupta. -
Bhri Daljit Singh:
Will the Minister of Commeree and
Industry be pleased to state:

(a) the number of radio sets pro-
duced in India from 1st Oetober, 185¢
to Jist March, 1959; and
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{b) whether any of these have been
exported to foreign countries?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastr):
{a) The total numner nf radic sets
produced by the firms borne on the
Development Wing's list during the
period 1st October, 1858 to 31st March,
1059 is approximately 93.900 Nos.

(b) Ten complete radio scts worth
Rs. 2,148 were exported to Nepal dur-
ing October to November, 1858 but
. information regarding the export of
sets manufactured in India 13 not sep-
arately available. No exports wo.e
made to other coun.ries Data about
exports after November, 1488 are nut
available.

Unemployed Graduates

3742. Shri D. C. Bharma: Will the
Minister of Labour and Employment
and Planning be pleased to state the
number of un-employed Graduates re-
maning on the Iive Registers of
various Employment Exchanges In
India as ¢n the 1st April. 19397

The Deputy Minister of Labour
«Shri Abid All): 33,769.

Government of Indla Printing Fresses

3743, Shri D. C, Sharma: Wil the
Minister of Works, Honsing ana Sup-
ply be pleased to state:

(a) the extent »f addition®l sccom-
modation provided for the various
presses under ths expansion pro-
gramme of existirg presies of the
Government of India during 1958-58,
and

(b) the expenditure incurred on this
programme of expansion during the
same period?

The Minister of Works, Housing and
Supply (Shrl K. C. Reddy); (a) and
(b). The information is being collect-
ed and will be placed or the Table of
the Sabha in due conrse.

Can Sealing Composition

3744, Bhrl Braj Raj Bingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Can Sealing Composi-
tion (Rubber Lining Compound used
for canning industry) is being mmdigen-
ously produced in India;

(b) what quantily was imported aof
this compound during the yeers 1954-
55, 1955-36, 19568-37 end 1957-38;

(c) how much foregn exchange was
spent during the abtove years;

(d) whether it is the policy of Gov-
ernment encourage manufacture of
the said compound in the counuy;

(e) whether any Indian firm has
apphed for granting protection 10
their compound;

(f) whether their co'npound has
been tested by Government and if so;
what are the results; and

{g) whether it is a [act that the
compound made by an Indian firm
compares favourably with the foreign
commodities?

The Minisier of Commerce and In-
dustry (Shri Lal “ahadur Shastri):
{a) Yes, Sir.

(b) and (c). Precise information 1s
not available as the item has not been
specifically shown 1n the :mport trade
class:fication of thic cuuntry.

(d) Yes, Sir.

(e) A firm in Ca'lcutta had repre-
sented that the impo~t of Can Sealing
Composition (Rubber Lining Com-
pound used for Canning industry)
should be banned. It was found how-
£ver on enquify that even if this firm
worked to their fall capacity, they
would only be me=ting a quarter of
the country’'s demand.

(f) and (g). The firm produced a
certificate from Cullege of Engmeer-
ing, Jadavpur, Calcutta, but they have
been asked to have thelr product
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tested by the Indian Food Technologi-
cal Ressarch Institute, Mysore. Test
reports are yet to be recelved.

Dispensaries for Micra Mines Labour
in Rajasthan

3746. Shri B. C. Vyas: Will the
Minister of Labour and Employment
and Planning be plessed to state:

(a) whether the J!spensaries under
the Mica Mines Labour Welfare Fund
in Rajasthan have closad down;

(b) it so, for now long they have
not been functioning,

(c) the reasons for their :losure;

(d) whether thera a1e any mobile
dispensaries undc. tue same Fund for
facility of the workers;

(e) whether it ;s a fact that most
of the mobile iispensa.irs have also
not been function.ng for a long time

past; and

(f) the steps, if any, being taken by
the Government to resume ther
functioning?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) and (¢). Do not arisu
(d) Yes, Five.

(e) Out of five, tour are not work=-
mg for want of Mad.ca! Officers.

(f) All possible efforts to appuint
doctors are being made. Posts have
been advertised 1n the newspapers
and the Director General of Resettle-
ment and Employment, New Delhi,
has also been reque.tcr! to recommend
candidates. Retirrd persons are also
being conmdered for appointment as a
temporary arrangement.

Payment of Wages to Mica Mines
Workers in Rajasthan

2747, Shri B. C. Vyas: Will the
Minister of Labonv and Employment
and Planning be pleased to state:

(a) whether it 11 a fact that in many
-of the Mica Mines in Rajasthan earn~
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ed wages of the workers sre not paid
regularly to them by the Mica Mines
Owners; .

(b) if so, how many such establish-
ments have been brughy to the notice
of Government; and

{e) the steps, if any being taken by
Government in “he matter?

The Deputy Mnister of Labour
(Bhrl Abid All): {a) and (b). Four
such complaints have been received.

(c) Legal action under the Payment
of Wages Act, 1838, has been taken
against these establishments where
necessary.

In one case the employer has paid
the wages due and in another casee
wages were realired after auction of
the property attached

The Officers of the Central Induse
trial Relations Machineiy frequently
mnspect the mines to ensure regular
and timely payment of wages

Hydel Projecis in N.EF.A.

3748 Shrimati Mafd: Ahmed: WiT)
the Prime Minister be pleased to
state:

(a) whether 1t 1 a fact that two
Hydel Projects are being taken up in
NEFA.;

(b) if so, at wl*at stage the mattcr
stands;

(c) the places where they will be
located; and

(d) what amount each scheme is

likely to cost?

The Prime Minlster and Minister of
External Affales  (8hri  Jawaharlal
Nehru): (a) Five Hydel Electric
Schemes are propused to be faken up
in the N.EF.A. subjc~t to investigation
reports being satisfactory.

(b) In the case of three Schemes,
investigation have been completed and
reports are under preparation. In the
case of remaining two investigations
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by the Central Water and Power Com-
mission are st} ia progress,
fc) (1) Bomdila
ul) Pasighar
(ui) Along.
(iv) Tezu.
(v) Zero
(d) Not known at present as the
cost of the Bcheme will be worked ou:z

after the results of the investigations
are known

Import of Photo Goods

3748, Bhri Dinesh Singh: Wi!' tne
Muinster of Commerce and Industry
be pleased to reler to the reply given
to Unstarred Questicn No 1387 on the
19th March, 1950 and state

(a) the break-uvu of the photo goois
imported by the State Trading Cor-
poration 1n 1958 on the basis »f re-
vised trade classification;

(b) the hst of the State Trading
Corporation’s business associates with
whom the sensitised material are
stored, and

(c) the basis on whith these goods
are sold to retmilers and what pre-
cautions are taken to check black
market®

Thre Minister o! Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The mformat.cn is being collect-
ed and will be placed on the Table of
the House later

(b) 1 M/s Agfa Indi Private Limit-

ed, Bombav, Calcutta,
Madras and Delh
2 Central Camecra Company

Private Ltd, Bombay, Cal-

cutta and Madras
(c) Sales gre made to associations of
users as nominated by the Chief
Controller of Impurts and Exports at
the list prices. It i35 nct possible to
check the transactons which may
take place in an unauthorized manner.

Sengitised Fhoto Materials

1750, Siri Dinesh Singh:® Will the
Minister of Commerce and Industry

(2) whether complaints have recent-
ly been received regarding the quality

of sensitised photo materials import-
m by the State Trading Corporation;

(b) it 50, what action has been taken
thereon?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
(a) No specific complaint regarding
quality of sensiised photo material
has been received

(b) Does not arise.

Coffee Marketing System
{Shri Subodh Hansda:
Shri 8. C. Samanta:
Sbri R, C. Majhi:

{ Sardar Igbal Singh:

Wil the Minuster of Commerce angd
Industry be pleased to state

{a) whether the Expert Committee
for coffee marketing as appointed by
the Government has examined the
marketing system of the Coffee Board;

(b) whether 1t has submitted any
report to Government,

L —., o~
3751,

{c) if so, its man recommendations;
and

(d) the action taken thereon?

The Minister of Commerce and In-
dustry (Shrli Lal Babadur Shastri):

(a) and (b) The Committee 15 still
m the mudst of its labours and has nos
yet submutted its report.

(c) and (d) Do not arise

By-Products of Gram

3752, Shri Ram Krishan Gupta: Wilt
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are con-
sidering any scheme for the manufac=

s ture of by-products of gram; and

(b) if so, when such a scheme is
lhikely to be finghsed®

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shastri):
(a) No, Sir.

(b) The question does not arise.



14313
Labour Laws

3153 Bhri Ram Krishan Gupia: Will
the Minuster of Labour and Employ-
ment and Planning be pleased tw
state.

(a) whether 1t is a fact that labour
laws are not in force in all the States
and Union Termtories,

(b) if so, the reasons therefor, anda
(c) the names of such States®

The Deputy Minister of Labour (Shn
Abid All): (a) Yes

(b) end (c) A statement giving the
requured information 18 laid on the
Table of the Babha [See Appendix
V11, annexure No 93]

Emporia for Handioom and Small
Scale Industries

8754. Shri Ram Krishan Gupta: Wil
the Minuster of Commerce and Indas-
try be pleased to state the number of
emporia opened so far for the hand-
loom and small-scale industries pro-
ducts (State-wise)?

The Minister of Commerce and In-
wdustry (Shri Lal Bahadur BShastri):
Three “Handloom Houses” have been
opened one each at Bombay, Madras
and Calcutta for the sale of handloom
cloth Bales Depots and mter-state
Depots [as per Lst laixd on the Table
of the Sabha (See Appendix VII, an-
nexure No 94)] have also been open-
ed Marketing 13 also effected through
mobile vans, push carts, hawkers etc

Sale of small-scale industries pro-
ducts 1s effected mainly through Whole-
sale Depots of a few selected indus-
tries [as shown in the lList laid on the
Table of the Sabha [See Appendix
V1I, annexure No 94)] Mobile vans
were also being used, but these have
been discontinued since 1st April, 1959
Recently, one retail shop has been
opened 1n Madras under the name
‘Lalhiput’
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Employoss’ State Insurance Schame

3755, Bhri Ram Krishan Gupts: Will
the Minister of Labsur and Empiloy-

ment and Planning be pleased to
state:

(a) the period by which medieal
benefits to workers’ families under the
Employees’ State Insurance Scheme
will be extended to workers in Punjad
and Delh:;

(b) whether any time schedule has
been worked out for this purpose; and

(¢) if not, the reasons therefor?

The Deputy Minister of Labour (Shri
Abid Al): (a) and (b) Medical care
has already been extended to the
families of insured persons in Punjab
from the 1st November 1958 It s
proposed to extend the medical care™
to the families 1n Delh: area from June
1959

(¢) Does not arse

Payment of Rebate on Handloom Cloth
to Punjab Government

%7156. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether the rebate due for the
handloom cloth has been given to the
Punjab Government,

(b) if not, the amount of arrears
still outstanding, and

(c) the period to which they relate?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
(a) Yes, Sir

(b) and (¢) Do not arise

Exchange Compensation Allowance

3757, Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to
state

(a) whether 1t 1s a fact that many
officers in the missions abroad have
produced false certificates for the
drawal of exchange compensation al-
lowance; and
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1{b) if so, the nature of action taken
or proposed to be taken agmnst these
officers?

' The Prime Minisier and Minister of

External Affairs (Bhrl Jawaharial
Nehruj: (a) and (b). There has been
oo case of false certificates being used
for the drawal of Exchange Compen-
sation Allowance. There were u few
cases of irregular drawal owing to
misinterp-etation of rules. Recoveries
were made in such cases.

Documentury Fi'm on Folk Dances of

Tunjab
Shri Bam Krishan Gupta:
J1se. {Slu-i D. C. Sharma:

‘Will the Minister of Information and
Broadcasting be pleased to state.

(a) whether any documentary film
has heen orepar~? on the folk dances
of Punjab;

(b) if so, the nature thereof; and

{c) if the reply to part {a) be mn
negalive, whether there 13 any pro-
posal to produce any such documentary
film?

The Minister of Information ama
Broadcasting (Dr. Keskar): (a) to (¢).
No documentar; has «u fu been pre-
pared cxclusively on the folk dances
of Punjab. The {feature length film
on Folk Dances of India entitled
“Dharla Ki Jhankar”, which has been
completed and 1s expected to be re-
leased shortly, however, includes the
following folk dances from Punjab:

(1) Bhangra Dance,
(2) Gudda Dan.e, and
(3) Nati Sword Dance of Kulu.

Envirenmenial Saaitation in N.EF.A.

$759. Shri D. C. Bharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 11056 on the 8th December,
1958 and state the progress made so
far in implementing the recommen-
dations of the body of experts are
pointed to assess the environmental
sanitation from N.EF.A?

The Prime Minister and Minister
of Bxtermal Affairs (Shrl Jawaharinl
Nehru): Some progress has been

81 (Ai) LSD--3.

made in the implementation of water
supply schemes and 8 major schemes
were taken uo involving an expendi-
ture of Ra. 51,000 during 1058-58. 1
addition, 67 we.ls have been cons-
tructed and 564 water points renovat-
ed in N.ES, Blocks up to date.

There has been no further progres
mn respect of other items since the
reply given to Unstared Question
No. 1105 on 8th December, 1958.

Faridabad Township
3760. Bhrl D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:
(a) the total loan and grants given
to Faridabad Township under different
heads during 18538-50 separately; and

(b} whether the grants have been
utilised in full?

The Minister of Rehabllitation and
Minority Affalrs (Shrl Mehr Chand
Khanna): (a) and (b). Loans: Rs.7-83
lakhs.

Grants: Rs. 18°17 lakhs of which

Rs. 17'88 lakhs were utilised and the
rest refunded. Details are as follows:

B )

Am::u Amount
sanc inwrd  wtilired
Rs.

1. Errblihment . 1,67,000 1,65,000

2. Municipsl charges 2,10,000 3,00,008

3. Pow:r Hwse 9,44,/000 944,000
4. Mt and

s1 it1 ion 3,97,000 3,91,000

R1i:f Works . 7,300 7,000
6. T-1sport of
1 byar 92,400 91,000
——— o — —— — —r
Ra. 18,17,70% 17,95.000
o —— — — i — ——— —————
Hotel Janpath

3761. Bhri D. C. Sharma: Will the
Minister of Works, Housing an#i
Supply be pleased to atate:

(a) the number of employees work=
ing at present in Hotel Janpath;
{b) the monthly expenditure incur-

red by way of salary to these em~
ployees;
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(c) the number of employees out
of these who draw a salary over
Rs. 1,000;

(d) the number of foreigners and
the posts against which they are
working; and

(e) ¥-e total number of foreigners
who stayed in this Hotel upto the
Slst Mar'h, 19597

The Minlster of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Employed by Government—126

(b) Government employees—
Rs. 14,000 (approximately).

(c) None.

(d) None.

(e) 81,186.

Industrial Estate Scheme for
Kendrapara
162. Bhri Tanigrahi: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 216 on the
14th February, 1858 and state;

(a) whether the Industrial Estate

scheme for Kendrapara has since .

been sanctioned by the Central Gov-
- ernment;
{b) it so, the amount of Central
amsistance offered therefor; and
{c) whether the proposed estate at
- Kendrapara has been completed and
4he sheds are ready for occupation?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Bir.

(b) The entire cost of the scheme
which is estimated to be Rs. 300
lakhg will be advanced by the Cen-
tral Government as a loan to the
State Government.

(¢) No, Sir.
femft § g e 'wargeinit & fod weem
T gt o www wwer: W
wifwwy aar vem ofr o aod @
TR W fF :

(w) fefra dwxdis e &
wrvte faeeft FF 0 way oy SO &
fag wrml #t feoeft Tl saqe o ©
Ui B

(%) & B+ & saw § WX
T | & wadw gur & fa fsah-fsadt
ofw w9 #t af; ¥

(7) @ wEm fer s 9T
wox foq oy g ?

wrforeg aay I woft  (oft W
wpgemed) . (¥) W (). fofr
gaadia gy ¥ st feeeft & foer
Forey Y & g wreaT o it wA-arfer
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T S . 3% .

B L L S . Re,000 2,45,350(%) ¥,¥e,583(¥)
gaF T . . . EER T 3 GR,eey wite
T (gofY), v iR wra-

o . . %,85,5¥Y 5ok, 5% (SR AA LAY

(*) ¥aw dfeaw afrpfe < oy 8

t &y (gorfY), siwe s arerdtr & e W wind fed o &, 9 wg W oY
wTiHe §, ¥ Wo Wre WY WX AT ¥4 fardy Wi wrwvanT Wl A feeely
¥t geaml o dersfea) WY 13-¢-48 ow @i ff @ fom @



14231 -Written Awswers VAISAKHA 10, 1881 (SAKA) Written Answers 14222

(n) o wTerd W qwg ¥
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Handloom Indu«‘ry In Delhd

3764. Shri Naval Prabhakar: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the details of efforts made so
f1r for the development of handloom
industry in Dell: unde~ the Second
F+ Year Plan, and

{*) the amount spent thereon”

The Munister of Commerce and In-
dustry (Shri Lal Bahiadar Shastri):
fa) and (b) The number of hand-

oms m Delh: registercd so far is 777,
Financipl assistance for the develop-
ment of the handloom industry m
Delh. 13 being given, for wvarious
schemes of production and marketing.
The amounts sanctioned for various
schemes 'n the years 1936-57, 1957-58
and 1958-39, and the expenditure re-
ported for the first two years of the
Second Five Year Plan period, may be
seen 1n the statement laxd on the Table
of the Sabha ([See Appendix VII, an-
nexure No 5] Progress has been
made in the co-operative organisation
of handloon: weavers As against 203
looms which were 1n the co-opirative
fold on 1st Apnl, 18568, there were 343
handlooms in the co-operative fold on
30th September, 1958

foeelt F wolt way fiw ot @w

JUEN. off Tww wwY: | W4T
wrfger aa Fetr oft og A A
¥ oeR e

(%) war feesft F ¥ wrelr W
A7 & ¥ & fewre o g ef
st g, o

t?(u)nﬁzr.mm%wm

wrfeww awr et At (oft wer
wgrge wret) (%) off, a1 Afway
& ¥ sge siwfer et wi ag-
e sgerdy afafoar g ¥ faefta
wgraar S & § e wre afafaat
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Repalr of Village Radio Sets
37¢8. Shri B'bhuti Mishra: Will the
Minister of Inlormation and Broad-
casting be pleased to state:

(a) whether Government have for-
mulated any scheme for repairs of
radio sets provided to people in distant
villages;

(b) if so, the number of radio sets
repaired up to 15th Februa-y, 1959, in
accordance with this scheme;

(c) the charges laid down for such
repairs;

(d) whether Government have made
any permanent arrangements in vari-
ous places for repairs of radio sets;
and

{(e) if so, when these were made
and the nature thereof?

The Minisier of Information and
Broadcasting (Dr. Keskar): (a) to (e).
The maintenance of community re-
ceiving sets 1s the exclusive responsi-
bility of State Governments The
Central Government neither contribute
anything towards the cost of mainten-
ance, nor have any other duty regard-
ing the working of the sets.

Model suggestions for maintaining
community radio sets, fit and working,
have been made to the radio engineers
of 8State Governments.

Highhandedness of Pakistan Custom
Oficials

Shri Ram Krishan Gupia:
Dr. Ram Subhag Singh:
Shri Raghnnath Singh:
Bhrimati Mafida Ahmed:
Shri N. R. Manisamy:

Will the Prime Minister be pleased
to state:

(2) whethe- it is a fact that an
Indian boy, Sadhan Chandra, was

3767,
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assaulted and kicked by & Custom
Inspector on the Zist January, 1959,
in Dacea and later arrested on a
charge of smuggling; and

(b) it 30, whether any protest has
been lodged with the Pakixtan Gov-
ernment?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nehru): (a) Yes, Sir. On the 21st
January, 1858, a young boy of lndian
nationality is reported to have been
assaulted by the Pakistan Customs Ins-
pector at Darsana, on the alleged
ground that he was carrying to India
six new fountain pens and a thermos-
flask. The boy was later arrested on
a charge of attempting to smuggle
certain articles from East Pakistan,

(b) The Acting Deputy High Com-
mussioner for India 1n Dacca took up
this matter with the Government of
East Pakistan, stating that even if the
allegation were true, normal civilized
standards had to be maintained. The
Government of East Pakistan have
since replied that they have initiated
an enquiry and t™ it if the allegations
were found to be correct, the person
concerned would be adequately dealt
with.

Visit of Duke of Edinburgh

3768. Shri Ram Erishan Gupta: Will
the Prime Minister be pleased to
state:

(a) total amount spent on Duke of
Edinburgh’s visit to India; and

(b) the names of the important
places he visited?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nebru): (a) Total estimated expendi-
ture on the entire visit was
Rs. 1,10,714-00. Actual payments made
upto 31st March, 1959 amount to
Rs. 12,171-83.

(b) Jaipur, Agra, Bhakra Nangal,
Chandigarh, Ahmedabad, Bombay,
Ellora and- Ajanta Caves, Madras,
Mshabalipuram, Bangalore, Durgapar,
Jamshedpur and Calcutta
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fudusizial Develepmant

2789, Bhri Ram Krishan Gupta: Will
the Mmister of Commerce and Indas-
t&ry be pleased to state the nature of
the new measures adopted to speed
up the disposal of applications for
licences under the Industries (Deve-
lopment and Regulation) Act, to es-
tablish new industries and to expand
the exist ng units?

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
The following measures have been
adopt>d to further speed up the dis-
posal of applications for licences under
the Industries (Development and Re-
gulation) Act Applications of the
following categories are being dispos-
ed of without prior reference to the
Licensing Committee, subject to the
State Government or Governments
concerned having no objection and

technical scrutiny finding the proposal
satisfactory

(a) where 1t 13 necessary to re-
gularise the manufacturing
activities of existing indus-
tnal undertakings;

(b) where change of location of
existing industrial undertak-
ings withun the same State 1
proposed;

(c) where change of location of
existing industrial undertak-
ings 1s proposed from one
State to another and the State
Governmants concerned have
no objection to the change in
location;

(d) where the production of ‘new
articles’ is proposed and such
production does not invelve
the instalistion of any addi-
tional machmery and the use
of imported raw materials

In all such cases, action is first taken
10 clear the applications and the facts
are reported 1o the Licensing Commit-
tee in due course for information.

(2) The Local Members of the
Commities meet once @&

fortnight or once in threc weeks to
consider applications which do not in-
volve any comp'icated i1ssuez n~ee3e
sitating discussion with representa-
tives of the State Governmeua.s con=
cerned

(3) Mesztings of the full Licensing
Commuttee are held once in six weeks
or once in two months to consider cases
which are referred to the full Com-
muittee by the meeting of the local
members of the Licensing Committee
and where 1t 1s necessary to have dis-
cussions with representatives cf the
State Governments concerned.

Consumption of Cement

3770. 8hri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state the extent to which
the consumption of cement for cons-
tructional purposes of the Government
of India has inc-eased in 1958-59 as
compared to the previous year?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Excluding the quantity of cement sup-
phed to state owned <Corporations,
Companies, and River Valley Projects,
the quantity of cement consumed by
the Ministries of Works, Housing and
Supply, Railways, and Defence which
are maimnly responsible for construc-
tional works of the Government of
India was approximately 631,000 tons
during 1958-59 as against 693,000 tons
durinz 1957-58

Bee-keeping Indusiry

3771. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of bee-
keeping industry in the country;

(b} the mam centres of this indus-
try in the country;

(c) whether any honey was export-
ed to foreign countries; and

(d) if so, to what extent”

The Minister of Commerce and In-

dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement containing
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the required information 1s laid on the
Table of the Sabha. [See Appendix
VIL, annexure No 986]

{c) Yes, Sir

(d) Figures of export of honey prior
to 1957 are not avalable 1 Cwt of
honey during 1857 and 5 Cwt. during
1938 (January to No:ember) were ex-
ported

Manufacture of Bicycles in Orissa

37%2. Shri Panigrabhi: Will the Minis-
ter of Commerce and Industry be
pleased to state

(&) whether any quota for the manu-
facture of bicycles has been given to
Orissa State;

(b) f so, the number of bicycles
allotted; and

(c) the names of the factories to
whom this quota has been allotted?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c) In the small scale sector,
a quota of 20,000 bicycles has been
allotted ior Ornssa State Against this
quota, two units, namely, Messrs Utkal
Cycie Manufacturing Co Cuttack and
Messrs  Aerovoice Engineering Co
Parlakhemdi. have been approved for
a capacity of 5000 bicycles per annum,
each Proposals for two more units
for a similar capacity are anticipated
to be received shortly from the State
Government

wqwr ey | el
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Pian Publicity in Panjab

3774. Shri Daljit Singh: Will the
Miunister of Information and Broad-
casting be pleased to state-

(a) the names of dramatic troupes
in Punjab which have been given plan
pub'.city diamas so far in the Second
Five Year Plan penod,

(b) how many Punjab: dramas have
been selected <o far for publicity of
the plans, and

(L) the amount spent during 1958-59
on dramatic troupes’

The Minister of Information and
Broadcasting (Dr. Keskar): (a)

1. Bir Budhalwa Dramatic Club,
Bir Budhalwa

2 Bhartiya Kala Mandir, Dhun

3 Balmeek Drama Pioduction,
MNabha

4 The Stage Patiala

5 Swam So.han WNardeshak Party,
Raipur

6 Shite Aljuna Amateur Dramatic
(;'ub, Chandigarh

7 Torwatd Theatre, Bhatinda

8 Kasturba Seva Mandir, Rajpur

49 Dehat Sudhar Dramatic Club,
Jullundur

10 Ellora Amateur's Theatre,
Julinndu N

11 Government High School,
Sabatha

12 GMN High School, Jadla

13 Krishan Kumar Sabha, Sirss

14 National Theatre, Jullundur

15 Ram Lila Dramatic Club, Sujan-
pur,

18. Young Farmers Club, Khujrala.

(b) Four

fc) Ra 9,500 (approximately).
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Pandakaranys Scheme

8775. Shri Sanganna: Will the
Minister of Bebabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the Governments of
Orissa, Madhya Pradesh and Andhra
have handed over any properties to
the Dandakaranya Development
Authority for the implementation of
the Dandakaranya Scheme;

(b) if so, what is the nature and
value of the properties handed over
by each Government; and

(c) what are the powers delegated
by the State Governmentsz in respect
of these properties?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanng): (a) and (b). A number of
sites of varylng area and nature at
different places have been placed at
the disposal of the Dandakaranya
Development Authority by the Gov-
ernments of Madhya Pradesh and
Orissa for reclamation of land, cons-
truction of staf? quarters, work camps,
health centres, workshops, etc. It is
not possible at this stage to assess the
value of these sites, nor i~ any such
asressment being made.

{c) There has been no formal dele-
gation of powers by the State Govern-
ments concerncd to the Central Gov-
ernment and through the latter to the
Dandakaranva Development Authority
and its Chief Administrator. The
State Governments have. however.
agreed to delegate the necessary
powers for the execution of the
Scheme. Details will be finalised on
the basis of experience and ncceswity

Bharat Sewak Samaj

3778. Shri Rajendra Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the number
and the value of contracts that have

. Engineers
at present;

mation in so far as CP.WD. is con
cemed is as under:—

Year - No. of

Value of
enntracts contract
awarded

R
1955-56 . Onc 450
1956-57 One 520

1957-58 . . Two 199¢

~ne for Rs. and hrin
Rl-tn%f-? g the e

e et

In so far as the information from
other departments of Government of
India and all the State Governments
is concerned, it is not readily avail-
able

Radioactive Minerals in
Eanyakumari Distriet

3777. Shri Balakrishnan: Will the
Prime Minister be pleased to state:

ta) whether it is a fact that the
Radioactive minerals found in
Kanyakumari District, are useful for
the production of Atomic Power; and

(b) f so, whether there is any pro-
posal to start an Atomic Power
Station?

The Prime Minister and Minister
of Externxl Affairs (Shri Jawaharlal
Nehru): (a) The radioactive mineral
monazite, which is an ore of thorium
with small quant:ities of wranium,
occurs in the black sands in the Kanye~
kumari beach. Thorium ean only be
nsedd for power production in breeder
;ower stations. No such power station
has been built in the world yet.

{b) Does not arise.

All Indla Radio

3778. Shri Balakrishnan: Will the
Minister of Information and Broadeast-
ing be pleased to state:

(a) the total number of Assistant
working in All India Radier
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{b) the number of pasts among them
held by Scheduled Caste and Sche-
duled Tribe candidates; and

(c) the number of posts still vacant?

The Minister of Information and
Broadcasting (Dr. Keskar): (2) 154,

(b) Nil,
() 108.

Forelgn Exchange

8. smmnﬂmqm:
Shri P. C. Borooah;

Will the Minister of Commerce and
Indus.ry be pleased to state:

€a) the amount of foreign ex-
change asked for by the Goedwill
Mission sponsored by the Federation
aof Indian Chambers of Commerce
mnd Industry;

(b) the amount of fore'gn ex-
change actually granted; and

{c) what official facilities have
been extended to this delegaiiom?

-m Ministey of OCommerce and
Indus’'ry (Shri Lal Bahadur Shastrl):
(a) Informa'ion is awaited.

{b) Rs. 85,338

(c) Embassies abroad will extend
full assistance.
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Mining School, Dhanbad

3781, Shri L. Achaw Singh: Wil
the Minister of Labour and Employ-
men{ and Planning be pleased to state:

(a) whether it is a fact that gradu-
ates of Mining School 1n Dhanbad
have to appear at an exarna‘ion
along with matriculates after certain
period of practical training in the
mnes in order to become Managers
of Mines; and

(b) if so, whether any steps have
been taken to amend the rules in
order to remove the disparity?

The Deputy Minister of Labour

(Shri Abid Al): (a) and (b). The
reference is presumably to the First
and Second Clars Managers Certi-
ficates examinations held under the
Coal Mines Regulations. Before
persons are sppointed as managers
they should have cons'derable practi-
cal experiance In mining. These
examinations are necessary for testing
their to manage mines.
The period of practical experience
required of candidates appesring at
these examinatinns is less in the case
of Gredustes/Diploma holders in
mining engineering angd they are thus
treatad on a special footing as com-
pared to others.

Tungha Bhadra Indastries, Knrnoel
(Andhra Pradesh)

Shri Venkatasubbaiah:
1 Shrl Rami Reddy:

Will the Minister of Comxmerce and
Indmnizry be pleased to state:

(a) whether anv financial assis’'ance

hus been given to the Tungha-Bnadre
Incustries, Kurnool in Andhra
Fradesh;

(b) if so, the terms on which the
- asauitance has been given:

() the by-products produced in the
facwry; and

(d) the financial position of the
factory?

The Minister of Commerce and
Indus’ry (Shri Lal Bahadur Shasiri):
{(a) The Central Government have no
knowledge of anv financial assistance
given to this undertaking.

(b) Does not arise,

(c) Soap stock and oxygen gas
(by-products of Vanaspati).

(d) The financial pos'tion of the
factory has not been enquired into

Development of Industries in Beoas
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(b) 1f 80, whether Government have
considered and examined the report,
and

(c) if so, the result thereof and
whether Government propose to
~establish a newsprint factory imn
~public sector in this region”

The Minister of Commerce and
‘Indusiry (Shri Lal Bahadur Shastrl):
{a) Yes, Sir

(b) and (¢) The Finnsh Experts’
recommendations have been consi-
dered by the Government. The sug-
gestions made by them mmvolve long
term developments in the forest areas
of the Punjab 1n order to ensure
adequate supplies of raw materials
to sustain a fulfledged newsprint mill
The question of estabishing a news-
print mull based on indigenous raw
matenals there, if at all, 15 thus only
a long term posmibility 1In these
circumstances, the Government do not
envisage 1n the near future the estab-
lishment of a newsprint mill based on
the forest resources of the Beas baun

Ambar Charkha Programme in
Madras

Shri Subbiah Ambalam

5184 Shri Ganapathy:
Shri 8 B Arumugham

Will the Minister of Commerce and
findustry be pleased to state

(a) the number of nstructors,
spinners and carpentcrs trained under
the Ambar Charkha Programume m
Madras State during 1958-59,

(b) the number of spinners
weavers, and carpenters working
under this programme at present m
Madras State,

{c) the additional employment
provided during 1068-50 mn Madras
State

(d) the number of Parishramalayas,
“Vidyalayas and Karyalayas function-
1ing at present in Madras State;

(b) Up to the end of February, 1959,
11,587 spinners’ families, 893 weavers’
families and 111 carpenters were
given employment under the Ambar
Charkha Programme

(c) Up to the end of February, 1959,
additional employment was provided
to 6,763 spinners’ families, 273
weavers' families, 286 nstructors, 63
carpenters, three assistants and 74
others under the Ambar Charkha
Programme during 1958-59

(d) According to the information
available with the Khadi & Village
industries Commussion up to the end
of February, 1959, 64 Parishramalayas,
6 Vidyalayas and 10 Saranjam
gamlnyn are functiorung in Madras
State

() Hs 86 27 lakhs have been dis-
bursed as grants and loans to Madras
Stat» during 1958-59

(£) 257 lukh 1Ibs up to the end of
February 1939

Economy in the use of Paper

3785. Shri Ram Krishan Gupta: Will
the Minister of Works, Hoasing and
Suppply be pleased to state

(a) whether 1t 15 a fact that
instructions have been issued by the
Union Government recently to all
Minstries to effect the maximum
economy in the use of paper; snd

(b) if s0, the nature of the instruc-
tions issued?
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The Minister of Works, Housing and
Supply (8bri K. C. Reddy): (a) and
(b). Yes;

A cut of 15 per cent has been im-
posed on the scales prescribed for the
wsue of paper and paper-made arti-
cles of stationery to_all the Ministries
etc.

I1. Since the largest portion of the
paper consumed by the Central Gov-
ernment is used for the printing of
publications and forms, a ‘Screening
Committee’ has been set up to deter-
mine has necessity, volume and nature
of printing requirements.

111. It has been made the responsi-
bility of the Secretary of each Minis-
try to ensure strict compliance,
through his O. & M. officer, of the
mstruction laid down in the pamphlet
“Important Instructions on Economy
in Paper, Stationery & Printing”,

The more important of the instruc-
tions aré a. follows:

(i) Economy shps should be wused
for addresses on envelopes,

tn) Complimentary slips should be
used for circulation of printed
or stencilled literature,

<13) Packing paper, wrappers, elc
of parcels received should be
retrieved and re-used,

{1iv) Distmbution list of publications,

gazette notifications, circulars

and spare copies should be

reviewed from time to time to

see if a reduction 1s possible,

Notes should be brief and

written on both the sides of the

note sheete, preferably of buff

and semi-bleached paper,

yv1) Acknowledgements, remunders
and interim replies should be
sent on routine post cards.

industrial Co-operative Socleties in

Punjab
3786. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:
(a) the pumber of Industrial Co-
operative Societiaa functioning in
Purnjab State; and

{v

-

(b) the kind of societies and thewr
production capacity?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) 2423 Industrial Co-operative
Societies were functioning in the
Punjab as on 28-2-1839,

(b) Industrial Co-operative Socre-
ties, broadly spealking, relate to:

1 Village Industries

2. Handicrafts.

3. Handlooms

4 Small scale industries

It hag not been possible to assess the
production capacity of these Indus-
trial Co-operative Societies,

Craftsmen Training Centres and
Institutes

3787, Shri L. Achaw Singh: Wil
the Miuuster of Labour and Employ-
ment and Planning be pleased to
state

(a) whethe: the examunation of
trainees under the different Craftsmen
Training Centres|Institutes are con-
ducted by the National Council for
Traiming in Vocational Trades; and

t{b) whether the courses of study
are prescribed by the All Inda
Council of Technical Education?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

(b) No

Central Training Institotes

3788 Shri L Acbaw Singh: Wl
the Minister of Labour and Employ-
ment and Planning be pleased to
state:

(a) the number of trainees from
Manipur and Tripura who have s0
far completed their course of

Institutes at Koni-Bilaspur, respec-
tively;
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{¢) whether any of them has been
provided with working capital to
start thesr nwn trade?

The Deputy Minister of Labour
(Shri Abld All): (a) 48 from Mani-
pur and 2 from Tripura. 1 woman
. Instructor from ‘Tripura has also

completed her training at Ceniral
Traiming Institute for Instructors
(Women), New Delhi,

(b) All were employees of the res-
pective Admunistrations.

(c) Does not arise.

“Fraining within Industry’ Scheme

f8hri L. Achaw Singh:
8.  Shr: D. C. Sharma:

Will the Minis‘er of Labour and
Employment and Planning be pleased
to state:

(2) whether there is any proposal
to make the ‘Traimung Within
Industry’ Scheme more popular and
extensive; and

(b) whether it is a fact that the
Scheme ig being extended to the
Central Government employees?

The Deputy Minister of Labour
(Shri Abid AlD): (a) Yes.

(b) An experiment was recently
conducted in the Ministry of Labour
and Employment. No decision has
been taken regarding ex‘ension to all
Central Government employees.

Naga Political Convention

31794. Shei P, C. Boroonh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Select Committes of the Naga Political
Convent.on is meeting in May, 1960 to
consider a draft for the Naga political
pettlement and that a nine-point

(b) 4 so, what sre the detsils of
the said gquestiennsire?

Written Answers APRIL 3, 1080 Written Answers = 1440

The Prime Ninisier and Minisier of
Extermal Affays (Shet Jawaharial
Nehru): (a) and (b). The Helect
Committee of the Naga People's Con-
ven ion proposed to hold a meeting in
May 18580 with a view to prepare a
draft for the Naga political settlement.
For this purpose they ‘-circulated a
questionnaire, & copy of which is
placed on the Table of the Sabha.
[See Appendix VII, annexure No. 87]

The date of the meeting has not yas
been fixed.

Passport Rules

3791, Shri Harish Chandra Mathur:
W.ll the Prime Minister be pleased
to state:

(a) whether Government have
framed any rules governing the grant
of passports;

(b) if so, whether a copy of the
same will be laid on the Table;

(c) what are the various categories
of passports granted to different

people and the rules governing their
classification; and

(d) what facilities are enjoyed by
persons having diplomatic passports?

The Prime Minisier and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

{(b) These rules are contained in a
classified document and it is not in
the public interest to place it on the
Table of the House,

(c) The various categories of pass-
ports are:

(1) International Passports.

These are of three types, namely,
(1) Diplomatic passport:

Issued to certain high digni-
taries of the State and to
members of the Indian

Foreign Service,
(ii) Official gratis passports:

Jsssed o members of the stelf
of Indias Missions/Pashe,
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their femilies and to other
officlals or non-officlals
proceeding abroad on Gov-
ernment business and at
Government expense,

(iii) Ordinary passports:
Are granted, on payment, to

persons other than those
already referred to,

42) India-Ceylon Passports,

Are valid for travel between India
and Ceylon only.

{3) India-Pakistan Passports.

Are valid for travel between India
and Pakistan only,

(d) Technically, the possession of a
«diploma‘ic passport does not afford
.any special facllities to its holder. In
terms of internat-onal practice, how-
ever, diplomatic visas are issued on
such a passport and unless a Govern-
ment have specific reason to suspect
that the holder is contravening
local customs and other regulations,
his baggage is not searched.

Accrediied Press Correspondents

3792. Shri P. C. Borooah: Will the
Minister of Information and Broad-
<asting be pleased to state:

(a) whether it is a fact that Press
‘Correspondents accredited to the
Union and some State Governments
enjoy railway concession;

(b) it so, why this facility has not
been extended to the Correspondents
sccredited to Assam Government and
few other State Governments; and

{c) the reazon for not extending this
facility to accredited Press Photo-
graphers?

The Minister of Information and
:"ﬂm (Dr. Keskar): (a) Yes,
ir,

{(b) On the recommendation of the
Ministry of Information and Broad-
casting, the Railway Board graat

travel concession to Prews Corres-
pondents accredited to S ate Govern-
ments in accordance with rules framed
on the lines of those in force at the
Headquarters of Government of India.
The conceasion has already been
extended to Assam and all other
States except Madras and Orissa. The
Madras Government have not yet
framed rules for accreditation of
correspondents. The Orissa Govern-
ment have recently finalised their
rules and action is being taken to
extend the concession to that State.

(¢) Accreditation rules for Press
photographers are being framed and
as soon as these are finalised the
extension of raillway concession to
them will be taken up.

Stirike in Caltex Establishment at
Ernakulam

Shri P. G. Deb:
3793. { Shri Liladhar Ko'oki:
Shri P. C. Borooah:
Will the Minister of Labour and

Employment and Planning be pleased
to state:

(a) whether a strike has taken
place in the Establishment of Caltex
at Ernakulam; and

(b) if so, the nature of tL.e demands
of the strikers and the decision of
Government thereon?

The Deputy Minister of Labomr
(Shri Abid Al): (a) Yes, from 4th
to 8th April, 1959.

(b) The demand was in respect of
payment of overtime allowance. An
appeal against a Tribunal award
regarding the matter is pending in
the Kerala High Court. At the inter-
vention of the State Labour Depart-
ment the Company conceded the
demand subject to the condi‘ion that
the amount will be recovered from the
waorkers if the High Court set aside
the award.
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Houses for Refugees in Andha
Moghul, Deld

Shri 8. M. Banerjee:
3794 < Suri Panigrahi:

Will the Minister of Rebhabllitation
and Minority Affairs be pleased to
state:

{a) whether the value of Govern-
ment-built houses for refugees in
Andha Moghul, Delhi is more than
the value of such houses in other
colonies;

{b) if so, to what extent; and
(c) the reasoms therefor?

The Minister of Rehabilifation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Thousands of tenerncnts
have been built in Delhi at different
intervals during the last 8-8 years.
They are spread all over. Unless a
specific colony or township is mention-
ed, 1t is not easy to give the com-
parative cost.

{(b) and (c¢). Do not arise.

Weekly and Daily Newspapers in
Urdu

3795. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of weekly and daily
newspapers published in Urdu during
1958-59; and

{b) the quantity of nmewsprint allot-
ted to each of them during the same
period?

The Minister of Commerce aad
Industry (Shri Lal Bahadur Shasiri):
(a) The number of daily and weekly
newspapers published in Urdu as on
31st December, 1958 in India (except
the State of Jammu and Kashmir) is
as under:—

Dailies
Weeklies z?;
Total 281

APRIL 30. 1380
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{(b) No statistics are maintained for
the quantity of newsprint allotted to
a newspaper on the basis of its
periodicity and language. The
quantity of newsprint is allotted on
the basis of licensing periods which
are of six months each i.e. from April
to September and October to March.
During the licenmng period April to
September, 1958 the entitlement of
each paper was worked out for six
months on the basis of area of the
paper, average number of pages and
circulation during 1957 and the regu-
larity of publication. After imposing
a cut of 15 per cent the balance was
licensed. No cut was imposed where
the entitlement was less than 10 tons.
The 15 per cent cut was made good
from Nepa as far as possible. During
the licensing period October, 19858 to
March, 1959 the entitlement was
worked out for six months as in the
last period. After imposing a 15 per
cent cut, one-third was met from
canalized imports and balance two-
*hird was licensed. Where the entitle-
ment was 10 tons or less the entire
quantity was given from canalized
imports.

Indian Goods Show Room in Ceylom

3796 Shri Daljit Bingh: Will the
Minister of Commerce and Indasiry
be pleased to state:

(a) whether an Indian goods show
room is functioning in Ceylon at
present; and

(b) if so, the
exhibited?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A statement s laid on the
Table of the Sabha. [See Appendix
VII, annexure No. 98]

Pepper and Ginger
3197. Shri Daljit Stagh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total production of pepper

and ginger in the country during
1858.50 (State-wise); and

nature of goods
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{(b) the quantity of each exported
:lurm the same period (country-
se)?

The Minister of Commerc- and
Indusiry (Skri Lal Bahadur Bha:trD):
(a) A statement showing the total
production (State-wise) of pepper
in the country during 1958-58
(Final Estimates) is laid on
the Table of the Sabha. [See Appendix
VIil, annexure No. 9§9]. Statistics of
production of ginger for 1958-539 are
not available.

(b) Another statement showing the
quantities of pepper and ginger
exported (country-wise) from the
country during the period April,
LR 4 Tumeny, LS e Wil on Yo
Table of the Sabha. [See Appendix
VII, annexure No 99]. Statistics of
exports for February and March, 1859
are not » ¢t available

Employees’ State Insurance Scheme in
Himachal Pradesh

98 Shri Nek Ram Negi:
’ Shri Bhakt Darshan:

Will the Mimster of Labour and
Employment and Planning be pleased
to refer to the reply given to Un-
starred Question No. 2185 on the 8th
April, 1958 and state whether the Em-
ployees' State Insurance Scheme has
since been introduced in Himachal
Pradesh?

The Deputy Minister of Labour
(Shri Abld All): No.

Head Hunting in Naga Hills Tuensang
Area

3799. Bhri Raghunath Singh: Will
the Prime Minister be pleased to state
the number of head hunting cases
committed in Naga Hille Tuensang
Area during 1957-58 and 1938-597

The Prime Minister and Minister of
External Affairs (Shrl Jawsharial
Nehru); No head-hunting cases were
Teported in the N.H.T.A. during 1957-
88 and 1968-59,
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Employces’ State Insurance

Corporation

390l. Shri D. C. Bharma: Will the-
Minjster of Labour and Employment.
and Planning be pleased to state:

(s) whether it is a fact that a
number of persons who were on-
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deputation té the Director General of
Employees’ S'ate Insurance Corpora-
tion have gince ei‘her been reverted
to their parent offices or their liens on
their permanent posts suspended;

(b) if so, the number of such
‘persons and the number of persons
who are still on deputation separately,
from the Central Secre'ariat Service;

(¢) the number of officers from the
Central Secretariat Service who are
continuing on year to year extension;
and

{d) the reasons therefor?

The Deputy Minister of Labour
(Bhrli Abld Al): (a) SBuch of the
Pexsans wha wexe nat  cansideved
necessary to be retained on regular
foreign serv.ce terms were given the
option to be absorbed in the Corpo-
ration on permancent basis when the
organisation was declared permanent
or to be reverted to their respective
parent departments.

(b) 18 such persons were given the
option. 9 opted for permanent absorp.
tion in the Corporation 7 opted for
reversion to the.r parent departments,
10 persons (including one from the
-Central Secretariat Service) are mnot
in the Corporation on foreign service
terms.

(e) Nil
(d) Doés not arige,

Muﬂmmuorwt
of Mines, Dhanbad

3802. Shri D. C. Sharma: Will the
Minister of Labour and Empleyment
and Planning pleased to state:

(a) whether it is & fact that vigil-
ance cases have been insti‘uted against
& number of officers of the Depart-
ment of Mines at Dhanbad;

(b) it so, the number of persons
Imvolved;

(c) how many of these employees
-ape still employed in the Department
amd
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(d) what punishments have been
awarded to those who have found
guilty?

¥he Depu'y Minister of Labour
(ghri Abld AID: (a) and (b). En-
quiries were inst'tuted against three
persons during the period from 1st
January, 1858 to 31st March, 1959,

(c) Two in the Department, one is
on deputation with a State Govern-
ment.

{d) No punishment has so far been
imposed in any of the above cases.
In one case it was found tha* there
waS no ground for any disciplinary
action and in another case proceedings
are in progress. The third case is
pending, in. caurt,

Indian Trade Union (Amendment)
Act, 1947

3803. Shri D. C. Sharma: Will the

Minister of Eabour and Employment
apd Planning be pleased to state:

(a) whether it is a fact that the
indian Trade Union (Amendment)
Act, 1947 has not been enforced so
fa® and

(b) if so, the reasons therefor?

The Deputy Minister of Labour
(ghri Abid AH): (a) Yes.
{b) Because subsequently it was

decided to place emphasis cn volun-
tary recognition of trade unions rather
than on compulsory recognition,

Natlonal Advisory Committee on
Public Ce-operation

Shrl P. G, Deb:
3804, {s.'hrl S. A. Mehdi:

Will the Minister of Labour and
gmployment and Planning be pleas-
ed to state:

(a) the number of meetings, if any,
of National Advisory Committea on
Ppublic Co-operation held during 1088,
and during the period from lst Janu-
ary to 31st March, 1969; aad



Shri 8. N. Mhlbea): {(a) and (D).
During this period the National Ad-
wvissxy Committes Publie Co-

i
g
]
:
4
:

ports, particularly in textiles, jute
goods, fish and sugar, also declined
due to Burma's restricted import
policy, her foreign exchange difficul-
ties, her bilatral trade agreemnis and
overstocking of textiles in Burma,
1218 .
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misapprenheénsion in the minds of
Members of Parliament, I lay on the
Table a statement reproducing the
relevant recdmmendations and stating
the correct position in respect of
them. [See Appendix II, Annexure
No. 100].

.
—

EBaja Mabendra Pratap (Mathura):
Sir, I have to say a wotd about
Bhopal. The situation in Bhopal is
very serious.

Mr. Bpeaker: I have disallowed that
motion.

1215 hrs

STATE BANK OF INDIA (AMEND-
MENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Dr. B. Gopala Reddi
on the 28th April, 1939, that the Bill
further to amend the State Bank of
India Act, 1955, be referred to a Joint
Committee of the Houses consisting of
45 Members. I need not read out the
names now. JThe time allotted is 3
hours, and the time taken already is
14 minutes. Shri Naushir Bharucha
may continue his speech.

Shri Naushir Bbarochs (East
Khandesh): Mr. Spesker, Sir, yester-
day, when I was on this Bill,
I stated that I was not quite satisfled
that the new procedure outlined under
section 35 is going to simplify matters.
To my mind, on the contrary, it may
introduce more complications, and it
is, therefore, necessary to examine the
existing section 35 of the State Bank
of India Act and see in what respects
changes have been introduced.

be approved by the Central Board and

APRIL 30, 1980 of India (Amendmens)
- BiR

3

the Directorate of the Boaxd of the
bank to.be taken oves; ascondly, that
there should be sanction of the Contral
Government approving the arrange-’
ment; thirdly, it is laid down that the
arrangement will be binding dn all

shareholders and creditors;

1]
J
:
g

also agreements to take over, and there
will be final conveyance, subject of
course to court's permission or sanc-
tion where this is necessary. The pre-
sent changes are with the object of
simplifying, we are told. The staps
now will be as follows. First, the
terms will have to be approved by
the directors of the two banks; sec-
ondly, sanction of the Government
will have to be there, the approval of
the Government and sanction, what is
own in the amending Bill as the
‘order of sanction’; thirdly, there will
be a date of vesting prescribed—which
for want of better terminology I may
call the date of vesting; fourthly,

]

%
1
3
R
;
1

somehow or other the word ‘creditors’
has been omitted here. Them, the
actual transfer of ownership in the
assets to the State Bank is on the date
that vesting actually takes effect. It
is also said that consideration will be
paid in cash or Btate Bank shares.
Power lg given to increase the .State
Bank’s lssued authorised capital.
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of vesting. That is very
Asguming for a moment that
Government passes an order, let us
say, on the lst April, 1958, providing
that a bank’'s assets may be taken
over by lst May, there is obviously
this gap of one month, and it has got

en the date of order of sanction or
even the date of vesting but it passes
on the actual vesting of the assets and
Iilbi]itl!:‘in the State Bank, In other

date as I shall presently point out.
Whether ‘shareholders’ include ‘credi-
tors’ or not, it is not clear from the
present amending Bill. I think per-
haps the word ‘creditor’ has been wise-

VAISAXHA 10, 1881 (SAKA) of Indic (Amend- 14254

ment) Bill

is paid in shares at the market value—
very probably and presumably it wild
be the market value—I would like to
know whether when the market value
comes to be calculated it will be the
market value on the date of announce-
ment of the order of sanction or the
date of vesting or the date on which
ownership in the property passes. All
these things will have to be carefully
weighed. It might give cause for liti-
gation, and, if litigation becomes im-
posasible, at least cause for grave injus-
tice. It should be definitely laid down

to be taken into account, it will have
to be incorporated in the Bill. Then,
what happens when the market value

g
;
:
:
;
%
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Committee, feference for the ' first
time? Has it anywhere been - laid
‘down that it can be held to be a

Y
E
i
5
g
g
:

are the principles on which we will
be justified in sending the Bill to the
Joint Committee?

Mr. Speaker: I would allow the hon.

ance Minister’s statement the other
day, that money is being spent on
Parliament. This is an unnecessary
motion and therefore, the Finance

mittee, including Shri V. P. Nayar.
But 1 am afraid the hon. Member is

‘trying to put the clock back. He may

choose another opportunity. I will
certainly give him opportunity and he
can certainly say that it is not Parlis-
ment that spends away money. The
hon, Finance Minister has not chesen

the other Ministries have spent, he.
need not have said Parliament itself
has spent or Members have spent. Of
course he might have avoided it
Therefore, let no such impression be
created.

As a matter of fact, at the begin.
ning of each session, subject to the
Members of the Government and also
!helanderofthﬂmeth’to
it, I would like, from the next session,
to appoint Committees of the House



1 am really fiattered by the personsl
reference you made about me. I shall
not go back to that question. But I
shall try to show how there is no
justification for any reference to the
Joint Committee by the very provi-

Now, this is practically as good a
motion as the original motion itself.
At that stage I do not think 1t will be
advisable to proceed with the hon
Member’s point. Az a matter of fact,
the hon. Member from his own expen-
ence would have noticed that the
Government wants to get through the
Bills. They do not worry themselves,
sometimes. and they do not want to
ut themselves to the necessity of
answering one Committee there and
another bigger one, the Parliament,
here, Thev would try to get rid of

-]

i} the Minister is provoked a little
more, he might say, *“I will change
this motion and ask that the Bill be
taken up for consideration streight-
avay".

Shri V. P. Nayar: If the motion is
changed, and if the House is able to
disouss it now, then, ! have no criti-
¢om. But I raised this argument

VAISAKHA 10, 1881 (SAKA) of India- (Amend- 14262

ment) Bill

because yesterday also this question
wax specifically peinted out to the
bhon. Finance Minister in respect of
another Bill, the Bill about subsidiary
m’

Mr. Speaker: What is the loss?
Leave alone the question of money.

Shri V. P. Nayar: | am not at all
worrjed about the guestion of money.
I do not think anybody can raise any
criticism that Parliament 1s spending
even one pie unnecessarily. Every
ple spent by Parliament is more than
compensated by the utilaty.

Mr. Speaker: The only congideration
must be pressure and urgency

Shri V. P. Nayar: Urgency and
pressure. All these are considerations
which must weigh mn the nmtter of
referring the Bill to the Joint Com-
mittee Here is a simple Bill. The
Mover himself says in the Statement
of Objects and Reasons that:

“Certain minor amendments in
the State Bank of India Act, 1955,
have been found necessary in the
light of the experience gained
since the Bank was originally
egtablished in 1955. The amend-
ments proposed are explained in
detajl in the notes on clauses
attached to the Bill"

It is just four lines in print

Shri Naushir Bharucha: These are
major amendments?

Bhri V. P. Nayar: I am only saying
that these are wminor amendments.
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[Bhri V. P. Nayar)
-ernment have had aince 19633, when
the State Bank of India Act was
passed, to come to the Houme in the
‘matter of the State Bank of India. We
should have been told that. That ia
my view.. Not being able to know
anything from discussions here, we are
now told that here are thgrconsequen-
tial amendments, send them to the
Joint Committee. Why? If it is the
hon. Minister's case that in any one of
these clauses, as suggested by~him,
there is scope for any controversy,
then 1 am agreed to it.

I was referring to his speech yester-
day while commending the wmotion.
As he opened his speech, this is what
he said, How am I to say that despite
what the hon. Minister has said we
have a case to mmke a reference to
the Joint Committee? The hon. Minis-
ter, just after making the motion,
:SRYyS:

“I do not think that it is neces-
sary for me to make a long speech
on the RBill. It raises no major
controversial issues.”

Mr. Speaker: 1 am afraid that there
is no prohibition. Unfortunately, there
is no provision sllowing me to say
-that the hon, Member's speech in
ddilatory.

Bhri V. P. Nayar: 1 am taking
advantage of that. I shall read the

Mr. Speaker: Let us get through it

Shri V. P. Nayar: I can confine my-
-self only to the provisions.

Mr. Speaker: I can understand the
hon. Member. Everybody understands
‘him. Now, why should we not get
through this Bill?

Shri V. P. Nayar: I want this Bill
‘to be got through, but my only com-
plaint is that the Government have

Mr. Speaker: Hon. Member wanted
sonly five minutes. 1 have given him
five minutes.

mn-ao.;gu of Indiz W) 143068

Mr. Speaker: Now, he has given
sufficient material for the Ministry to
spend some time.

Sbri V. P Nayar: If it is your wish

Mr. Speaker: No, no

Shri V. P. Nayar: My point is that
the hon Minister or the Government
have not chosen to take the House into
confidence and tell us the detamils of
the working of the State Bank. This
opportunity should have been used
because we do not get any other
opportunity Mere perusal of the
balance sheet of the Btate Bank will
not give an indication of the change
1n pattern of banking which has been
given effect to by the reorgamsation
of the Imperial Bank. We do not
know by perusing the balance sheets
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this Bill which raises no fundamental
questions to be referred to a Joint
Committes. I am worried because this
will become a precedent hereatter.
Therefore, I am suggesting “that the
Rules of Procedure may be wmended
in such a way that you will have the
power to decide when such non-
controversial matters sre being refer-
red to a Select Committee, to stop the
waste of time of Parliament.

With these words, I resume my seat
Mr. Speaker: The hon. Minister

Shri V. P. Nayar: I am correct
Nobedy 18 speaking now.

Mr. Speaker: I am sure that he will
take same time to answer the hon
Member's very valuable remarks and
suggestions.

Pandit Thakur Das Bhargava
(Hissar): If he wants some hon. Mem-
ber to speak then I would lke to
speak

Mr. Speaker: No
sary.

It 13 not neces-

The Minister of Revenue and Clvil
Expenditure (Dr. B. Gopala Reddl):
Sir, T heard with great interest the
remarks made by the hon Member
that there was no need for referring
this to a Joint Committee. Originally,

VAISAKHA 19, 1881 (SAKA) of Inilia (Amend- 14270

ment) Bill

Select Committee. Therefore, while
of course basically or originally we
also wanted that it need not be refer-
red to a Joint Committee, now in view
of the Business Advisory Committee's
recommendation we thought that it
is better to do so.

1 did not expect that Shri Nayar
will ask us to give a compiete picture
of the State Bank’s structure, finances,
its sctivities etc. I thought he is fully
conversant with the policy of the State
Bank. It is trying to cover up all
uncovered areas and through the
subsidiary banks that they are going
to take up they are going to develop
in the former Part B States also. They
are financing the small-scale indus-
tries. All these points, I thought, the
hon House is aware of and we need
not dilate on that aspect while trying
to move these amendments to the
State Bank Act

The points raised by Shri Bharucha
are not very fundamental. He did not
ebject to any of the provisions of the
amending Bill. He only wondered
whether the new procedure is going
to simplify matters. Am 1 correct?
He thought that the existing provisions
are good enough or bad enough.

Skri Naushir Bharucha: They are
not good enough.

Dr. B, Gopsla Reddi: The old oncs
are not either enough or even these
new ones are not adequate. But [
hope the hon. Member admits that it
18 an improvement on the old order.
But they are not adequate enough.

Shrli Naushir Bharucha: It
to be looked into by the Joint Com-
mittee more cloaely.

E
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[Br. B. Gopala Reddi]

Hon, Members will int the indivi-
dual amendments explained in detail
in the notes on clsuses attached to
the BiH. 1 shall, therefore, confine
myself to the relatively more impor-
tant provisions.

The first amendment relates to the
scope of the Act jtself. The control
which is exercised under the Banking
Companies Act is restricted to the
operationt of incorporated companies
carrying on the business of banking as
défined in the Act. Individuals and
purtnership firms, registered or unre-
gistered, carrying on the business of
banking, have always been regarded
as being outside the purview of the
Art, .

The existing provision in Section
5(1)(d) of the Banking Companies
Act is, however, capable of an inter-

Although an individual or partner-
ship firm will continue to be outside
the scope of the Act, and can even
es like “bank”, “banker” etc.,
on
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(Amendment) Bill [za96

dom, is that it is necessary for bankin
companies to undertake the onemui
obligation of writing off the depre-~
ciation in fy11, partly because the
general rule ag ta the maintenance of
capital cannot possibly apply to the
investments of a bank, ang

Inurdertophcethelmlpuition
inthurespectbeyondtnydouht.ius
now propesed to amend Section 15 of
the Banking Companies Act, so as to
lay down that only an actual loss, if
any, resulting from the sale of Gov-
ernment securities has to be written
off, before a profit or a dividend is
declared. The amendment wiil bring
the provisions of the statute into line
with the usage and practice which
have been in force among banking
companies.

Since the Bill was introduced in the
House, it hasg been suggested to us that
the scope of the proposed amendment

stock companies, and also in regard to
doubtful advances, provision to such
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Wehvecmddﬂedthhw
in consuitstion with the Reserve Bank
of Indie, and propbse to amplify the
provisions of Section 15 on these lines.
An appropriste amendment clarifymng
the real intention of this section will
be sponsored by Government in due
course.

The wording of Section 17, which
deals with the reserve fund of a
banking company has created some
dificulty. Banking companies have
experienced some hardship in
complying with the provisions of
this Section, partly because it
does not take into account the practice
of utilising share premium accounts
as statutory reserveg which is widely
in vogue, and partly because the cir-
cumstances in which or the extent to
which, the statutory reserve can be
used for the company’s needs are by
no means clear from the language of
the exist.ng Section. The Section has
been redrafied to make the intention
quite clear,

Sections 18 and 24 of the Act, as
they now stand, provide for the main-
tenance of certain prescribed mini-
mum amounts in the form of cash and
liquid investments. The intention is
that these amounts should be main-
tained in India. The Act does not
make this clear, and the necessary
clarification is now being made.

I will now turn to the next batch
of two or three amendments which are
intended to rectify some omiuiom in
the Act,

Section 14 of the Act prohibits the

creation of a charge on the unpaid
capital of a banking company. This
is deaigned to ensure that the un-called
liability of the shareholders will be
available to the depesitors. in case of
need. It is now felt that the protection
which is available to the depositors
should-be further strengthened, and it
15, therefore, proposed to prohibit the
creation of a flcating charfe en the
undertaking ar propesty of a banking
.company, withoyt the. prior concur-
‘rence of the Reserve Bank of India.

(Amendment)
Bill

Section 35 of the Act provides for
the inspect.on of banking companies
by the Reserve Bank of India. A
system of regular inspections was
started by the Reserve Bank in March
1950, and on an avbrage, about 400
inspectiong are now being carried out
every year. A doubt has, however,
been felt whether the law as it stands®
permits the inspection of branches out-
side the country.

14278

There are about one hundred places-
outside India, where offices of Indian
banks are being maintained. The
deposit liabilities of the banks at these
places are appreciable. Funds are also
remitted from India, in order to main-
tain or .ncrease the volume of business
trangacted at these foreign offices. In
view of the size and importance of
this business abroad, we have included
in this Bill an appropriete amendment
to enable these branches also to be
inspected.

12 hrs.

1 referred earlier to the powers
which were conferred on the Reserve
Bank in 1956 to approve of the
appointment and remuneration of the
chief executive officers of banking
companies. This provision has proved
to be most salutary. Between the l4thn
January, 1957 when this amendment
came into force, and the end of Decem-
ber, 1958, the Reserve Bank disposed
of 541 applications under the relevant
provisions of the Act. We are now
extending the scope of this section o
provide that the remuneration of ordi-
nary or part-time directors should also
be subject to control, as in the case of
the non-banking companies, and that
post~retirement benefits which may
indirectly nullify the very purposes of
the control should not be granted  to
the chiet executive officers.

Another important matter, to which
T would refer, is the provision regerd-
ing moribund banking companies in
the pretent Bill. Since the enforce-
ment of the Banking Coimpanies Act,
the Reserve Bank of India has refused:
Neences to 128 banking companies. As



desirable, such a conversion hag to be
brought about in an te man-
ner, after the Reserve Bank has satis-

fied itself that the depositors of the
- companies concerned have received the
be

We are introducing some new
-wections in the Act in order to facilitate

*merely carries on itz old business,
 camnot be converted into a non-bank-
ing company, merely in order to evade

g
E
b

the Banking Companies Act are
being clarified. The debts due to
banking company, which have already
become time-barred before it is taken
into liquidation, are being revived
and kept alive for a reasonable period
after the appointment of the liquidater
in winding up proceedings. The pro-
cedure for making payments to prefer-
ential creditors ig being simplified so
as to avoid delay; and a fresh provi-
sion permitting the imposition of
penalties on liquidators, in the event

As I said in the beginning, this is a

shown that such clarification has
become necessary. It also fills in cer~
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pe referred to a Jont Commuttes
of the Houses conmsting ot 4b
members; 30 from this House,
namely.—

Shr C. R. Pattabhi Raman, Shrn
S Osman Al Khan, Shrimati
Sangam Laxmi Bai, Shri Kailash
Pat, Sinha, Shr1 Bhola Raut, Shr
Chandra Shankar, Shri Suriya
Prasad, Shr1 Laladhar Josh:,, Shn
¥ Subbiah Ambalam, Shri1 S M
Siddiah, Shri Hem Raj, Shn
Harish Chandra Mathur, Pandit
Krishna Chandra Sharma, Seth
Achal § ngh, Shr1 Raja Ram Misra,
Shr1 S Hansda, Shn Prafulla
Chandra Borooah, Shri Umrao
Singh, Shri Kamal Krishna Das,
Shn B R Bhagat, Shri K G Desh-
mukh, Shm V P Nayar, Shn
Chintaman: Panigrahi, Shri Khush-
waqt Rai, Shm Motisinh Bahadur-
sinh Thakore, Shr1 Karsandas
Parmar, Shn Premn R Assar, Shri
Prakash Vir Shastri, Shny S. M.
Banerjec, and Shry Morarn Desal
and 15 members from Rajya
Sabha,

that in order to constitute a
sitting of the Joint Committee the
quorum shall be onc-third of the
total number of members of the
Jomnt Commattee,

that the Committee shall make
a report to th s House by the last
day of the first week of the next
rewsion;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

, that this House recommends to
Rajya Sabhs, that Rajya Ssbha do
join the said Joint Committee and
camrmunicate to this House the
names of members to be appainted
by Rajya Sabha to the Joint
Committee.”

91(Ai) LSD-8

Shri Prabhat Ear (Hooghly): I
thank the houn. Minister for having
brought forward these amendments to
the Banking Companies Act before
thus House, 1in the l.ght of the experi-
ence gained and the difficulties experi~
enced by the Rescerve Bank or the
Government But I feel that these are
not sufficient 1 do not know whether
the present amendments which have
been proposed will be suficient to
mimmise the mischiefs of the bank'ng
compauies or ta help in the further
growth of banking system n this
country

Tne Banking Companies Act was
passed 1n the year 19040 It was passed
with a view w g ve a dudfferent siatus
oanking companics as apart from the
ordinary companies, 1t was realised
tnat more eHfective contiol should be
m the hands of the Reserve Bank wih
regaid to the working of the banks,
and accordingly, the provisions were
made We cannut forget how before
the Bank ng Companies Act was pass-
ed, these banking companicgs were
functioning without proper control and
check The result was that just atter
the second world war, there was a
spate of closure of the banking com-
pan‘es resulting in enormous losses to
the public  According to the report of
the Liqudation Procecd:ngs Com-
m itec, about Rs 100 crores of public
money were lost The reasons given
for the closure of these banks, were,
I may say, amazing, namely, that all
sorts of mampulations that could be
imagined were being carried on by
the banking companies This 15 not
simply the statement of a layman, but
it is the report of a comm ttee which
has gone into the gquestion and given
a comprehensive list of these mal-
practices, which includes the window-
dressing of the balance-sheets, the
interlocking of interests, the man'pu-
lations of accounts, purchasing of
shares of companies which did not
exist or in which the managers or
managing directors were interested.
And we know what happened as a ,
result thedeof. During the second
world war, so many banks had come
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mto existence. Just after the second*
world war, particularly in the State
from which 1 come, there were about
150 banks working, between 1939 and
1946. All of a sudden between 1647
and 1948, all the banks barring 20 or
26 which are still existing, went into
hguidation, and during this period
thege banks collected nearly Rs. 100
crores from the depositors, all belong-
ing to the lower muddle class, most of
them refugees from East Bengal. Their
life savings were lost, and 1t was felt
then that if the banks were allowed to
function w1 th.s manner, 1t would not
only create a situation so far as the
common man was concerned, but it
would hit hard the economy of the
country itself That 1s why the Bank-
ing Compantes Act was passed and
effective control given to the Reserve
Bank From time to time there have
been amendments to the Act in the
light of the experience gained, but this
time there are certain comprehensive
changes

I wish to point out to the House
that these amendments in the present
are not sufficient What 1s the present
position of the bank ng companies
since the passing of the Banking Com-
panies Act? Are all the ills of the
banks still there, or have they been
minimised: if they have been mini-
m sed, to what extent?

So far as banking practices are con-
cerned, the same old type of malprac-
tices still continue The only differ-
ence is that during the war period it
was being done by the small banks
which resulted i1n their hqudation,
but now the same thing is being done
by the big banks. Perhaps they can
to a certain extent absorb the shock
or the effect of these malpractices.

We know the affair of Shri Mundhra
It was brought before the House
because, I would say, of hig bad luck.
He tried to spread his hands into the
public sector, the Life Ins Cor-
poration. If he had not tried to enter
into an understanding with the Life
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malpractices that have been found out.

It 15 not only one Mundhra. V.
recently I know a branch of a foreign
exchange bank, the British Bank of
the Middle East, was closed in Cal-
cutta. The reason why it was closed
was that the head office found it
impossible to keep the branch open
since the collusion of the bank
management and the customers had
resulted in a loss of Rs 1 crore by
way of bad debt, which 1t was impos-
sible to recover It has been said that
it will not only not be possible to
recover 1t, but that if they want to
keep the branch there, it will be
necessary for them also to allow this
sort of thing, as, without this sort of
business, it is not possible to run the
branch. It may be that the officers
there give a wrong impression, but it
18 not the question of the British Bank
of the Middle East alone.

§

We know many other cases, I can
give some names. Cases have been
filed, for example, by the Lloyds and
National Banks against one Onkarmul
Bhatia for Rs 1 crore Another case
1s that of Bhagwandas Goel where it
18 not only an Indian but an exchange
bank also is concerned, and the am-
ount is Rs 130 lakhs Will 1t be pos-
sible for one customer to take away
Rs. 1 crore or Rs 150 lakhs if there
was no understanding between the
bank management and the customer?
It cannot be said that one particular
customer can cheat a bank to such a
heavy extent unless there is an under-
standing. Where is the check?

The hon. Minister said that so far as
inspection outside i3 concerned, the
Reserve Bank has been given the
power. It iy a good thing no doubt
but what about inspection insidet Ne
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doubt inspection is being carried out,
but what positive steps have been
takem after the inspection? I know
that suggestions are being made to the
banks, to the persons who commit
these Irregularities that have been
found out, that they should t{ry to
change, but it is not only the irregu-
lar.ties that have been found in the
hooks.

It 13 a fact that even in the big
banks, books are mampulated. It is a
fact that there are hidden accounts.
Even today, if you try to go through
the accounts of the banks for the last
five or six years, you will find certain
amouuts which do not come under any
particular heading, whch are being
kept apart. It is a fact, and we know
it, that in banks, in the current
account ledgers, certain accounts are
being kept which are not operated by
any customer. The account is com-
pletely the account of the bank
management only. How this amount
<omes in nobody knows. Wherefrom
the credit comes nobody knows. How
the credit grows nobody knows. But
these th'ngs are continuing.

The Reserve Bank comes and ina-
pects. 1 have got nothing to say
about the inspection, but it is still
ineffective in the sense that they have
not been able to check and stop all
these malpractices.

There have been cases of frauds in
the banks. The Reserve Bank has
inspected more than once, and after
geven or eight years the fraud is
found out. It is in a big bank. The
internal auditors are there, and they
‘give a certificate. How Is it- possible
to find out, let me say, this conspiracy
to cheat a bank to the tune of Rs. 80
Jakhs, when there was an internal
aud'tor, and the accounts of the bank
had been audited for the last eight
years? During this period the Reserve
Bank has inspected the books of
sccounts, but these things are conti-
nuing.

1 know Government is somewhat
allergic to the word “nutionalisation”,
but you have got the Reserve Bank,
you have got the Bank.ng Companies
Act, and you have got the Reserve
Bank Act. It is in the interests of the
nation that you see that the banks
work iu such a manner that the inter-
ests of the depositors, the interests of
the customers and the interests of the
shareholders also are safeguarded. I
would like the hon. Minister to con~
sider that point, That w.11 be possible
only if some more power iz given to
the Reserve Bank for exercising effes-
tive control.

Then the question comes of banking
facilities. No doubt the State Bank,
after its formation, has been open.ng
new branches. If 1 am correct, up to
this time they have opened more than
350 new branches, and they are going
to open more. But if we look to the
development of the other banking
companies, what is the pesition? To-
day we know in India there is a con~
centration of banks in @ very few
places. In such a vast country like
ours with 400 million people, roughly
the banking branches may be near
about 5000 all over the country, out
of which about 3,600 branches are con-
centrated in about 28 cities.

Now, banking facilities are not being
g ven to the common man in different
parts of the country. It is not only &
question of rural credit. What about
agricultural credit? No facilities are
being given. Branches are being
opened in the cities. Even today, here
in Dellhi, Government are granting
permission to open branches to big
banks in various parts of Dethi. I o
not know why it is so necessary that
a man who has banking facilities in
Connaught Circus must have a bank
somewhere near Parl'ament Street. I
do not understand the necessity of
allowing the opening of such brenches
in the same place when the country
at large is being deprived of banking
facilities. Government have got the
vower of granting permission to open-
branches. Thev will not restrict the
opening of such branches. They wil}



14287

[8hr1 Prabhat Kar]

not tell the bankg that they should
not open branches hére in Delhi but
should open branches in the rural
areas or outside the ciues and towns.
This 15 the position.

Today, even if we do not think of
, nat onalisation, 1t 1s necessary thai we
should see that our banking ope-
rates to tulnl the purpose of Govern-
ment's policy. We are trymng to
industrialise our country. In the
interest of the country's economy,
industrialisation should make rapid
progress. Who can help in this res-
pect? Banks can help. What is the
pos tion of the banks even today?
Roughly—we take the average—for the
last three years, you will find that so
far as advances are concerned, 51 per
cent is given to commerce, 17 per cent
to industry and 3 per cent to agricul-
ture. So far as agriculture and indus-
try, the most important items so
far as India is concerned, are
concerned, the banks’ contribution
is minimum. The maximum of 51 per
cont goes to commerce. Even advances
to individuals will be much more than
that given to industry. The figure
comes to about 21 per cent. It is true
that vou encourage the private sector.
You allow the banks to move in their
own way But is there no purpose
behind 1t? The country nceds proper
progress under a proper plan. Will
you not today impose certain restric-
tions to see that the money that banks
have got at their disposal should be
utilised not simply for commerce and
for individuals, but should be utilised
in the interests of the nation?

This is not only my complaint. Even
the Federation of Indian Chambers of
Commerce and Industry wrote to the
Indian Banks’' Association that facili-
ties should be given to small scale
industry, The Indian Banks’ Associa-
tion simply dismissed the plea saying
‘So far as the normal business is con-
cerned, we are carrying on’. ‘Today if
the Federation of Indian Chambers of
Commerce and Industry make a com-
plaint, you can very well see that

Banking Companies  APRIL 30, 1989

(Amendment) Bill 14288

unless they have been put to difficult-
les 80 far as the small industries are
concerned, they would have not done
30, because it is those who are in the
Federation are themselves in the
banks. If they are complaining, there
must be something very very wrong
in regard to this particular matter of
advancing money to small scale indus-
try. This matter should be taken up.
This 1s an important factor. I wish
that in the Banking Companies (Am-
endment) Bill. we should have certain
provisions to restrict and coatrol in
this respect, as otherwise sumply by
changing certain provisions here and
there we will not be able to help in
the growth of the banks.

Even today, after 1948-49, we are
facing difficulties in regard to banking.
Barring a few, most of the banks are
in difficulies How are you gowmg to
remove the difficulties the small banks
are facing today? This can only be
done 1f certain positive suggestions
emanate from the Reserve Bank or
Government 1 know that today the
Reserve Bank's licensing policy 1s that
if there are certain difficulties in the
way of fulfiling the provisions, it im-
mediately says. “You do 1t within such
and such time, or else I withdraw the
licence”. Closing down of banks 1s no
solution, By sumply closing down &
bank you cannot say that vou have
eradicated all the evils. The evils do
not disappear because the bank 1s not
there. It should not be thought that
if the bank 1s not there. nobody will
be able to pursue the mischuef. That
is a wrong approach. Ujovernment
have got to come forward with certain
suggestions, There should be some
provisiong in the Banking Companies
(Amendment) Bill with regard to that.
But they are not there.

Regarding dividend, there have been
certain questions posed. Governmemnt
will not restrict the issue of bonus

.shares so far as banks are concerned.

So far asg the banks are concerned, the
capital of the shareholders constitutes
only 2 per cent. of the working capital.
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The depositors’ money constitutes 95
to 98 per cent. of the working capital
of the banks; only 2 per cent. of the
working capital is being subseribed by
‘the shareholders.

Now, they pay dividend. Apart from
that, you allow them to issue bonus
shares, I do mot know why this is
done, 1 say this because the share
capital in the banking companies does
not play any part in earning profit or
in supplying money to the institution.
Under these circumstances, the ques~
tion of restriction on the issue of bonug
shares ghould have been considered
and a provision to that effect should
have found a place in the Bill Very
recently, the Indian banks have been
trying for permission for the issue of
bonus shares. On behalf of the All
India Bank Employees' Association, we
have been asking Government not to
sanction 1t. The matter is stll being
pursued. I would like Government to
bring forward certain amendments so
that there may be a restriction on the
1ssuc of bonus shares so far as banks
are concerned, taking into considera-
tion the fact that the share capital of
banks constitutes only 2 per cent. of
the working capital of the institutions
as a whole, and so the share capital
does not contribute anything by way
of carning profit to the banking insti-
tutions. Under these circumstances,
the provision applicable to other com-
panies under the Indign Companies Act
in this respect should not apply to
banks. An amendmeni to that effect
should have found a place in the
amending Bill.

I know that there was a suggestion
from Government and the Reserve
Bank about a Credit Information
Bureau. I also know that the bankers,
are not very agreeable to this parti-
cular suggestion. The establishment
of a Credit Information Bureau is
essential if we want to stop malprac-
ticeg and fraudulent transactions. We
can also help the growth of banking if
there is such a Bureau, as suggested
by the Reserve Bank of India. I would

1328 hrs.
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like the Minister to see that an amend-
ment is put in to cover this particular
item also. It may not be in a direct
{form, but provision should be there for
some sort of a Credit Information
Bureau ag suggested by the Reserve
Bank. ’

Then 1 have another suggestion to
make 1 feel that at this stage it is
also necessary, particularly in view of
the fact that the amall banks are facing
difficulties, to think in terms of depo-
git insurance. ‘This 1s an essential fac~-
tor, to whuch, I know the ‘big brothers’
in the banking industry will not agree,
because there is keen compehition
amongst them to draw deposits from
one bank to another, So far as the
big banks are concerned, knowing
fully well that they have got the monde
poly of the business, they will not
agree to the deposit insurance scheme
which may be beneficial to the small
banks Many of the present disabili-
ties and malpractices can, to a certain
extent, be mmmsed 1f the gquestion
of deposit msurance is also taken up
by amending the Banking Companies
Act.

Then there is another thing. Yester-
day Shn V. P. Nayar rcferrcd to one
particular provision to the effect that
the tribunal shall not force the Reserve
Bank or the State Bank or any other
banking company to produce the books
of accounts and all those things. Yon
know that today accordmg to the
Banking Companies Act and Reserve
Bank regulations, balance sheets are
to be published after making provision
for bad and doubtful debts and other
things. So, the balance-sheet which is
published and presented to the pub-
Lic 13 not the correct picture of the
whole working of the banking unit
On the very balance-sheet is written
that it represents the position after
making provision for doubtful debts
and other things. If the books of th
banks are kept 30 secret that they can-
not even be produced before the judge,

®
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K do not understand exactly how we
will be able to check all these mal-
practices which have resulted in the
failure of the banks in the past.

It may be said that the Chartered
Accountant has gudited and the state-
ment of accounts as audited 1s placed
before the public and that surely he
would have gone through them I do
ot know whether he actually goes
through them. We know, with all due
respect to them, how these audited
statements of accounts are manipulat-
ed. In spite of the existence of these
Chartered Accountiants, it has been
found that these balance-sheets do not
reflect the proper state of affairs

I do not want you to say immediate-
ly that these must be made public.
But they should not be kept secret
even from the authonties of law. I
want the Government to make that
amendment ‘They should be placed
before the law courts where they are
gomng to decide what exactly 1s the
position of the banking company con-
cerned Otherwise, if you make the
law 1n such a way that even the law
courts will not be able to inspect these
books, then, you will be granting a
concession to the banking industry
which will not only create a wrong
impression about the banking com-
panieg as such but will result in the
econtinuance of the malpractices which
have been so much rampant m the
banking industry. I would request the
hon Minister to consmder thus parti-
cular aspect of the matter and put
in an amendment

So far as the amendments are con-
cerned, there are certain clauses which
I really welcome Ag I said, this is
not suficient There 15 the question of
prohibiting the banking companies
from being secretaries also We know
there are so many secretares now-
adays mnstead of managing agencies.
The suggestion made in the Bill is
good.

(Amendment) Bill 14200

I hive not been able to understand
what exactly is the implication of the

change in section 10. It has been
stated. —

“(b) any commission to any
broker (including  guarantes
broker), cashier-contractor, clear-
ing and forwarding agent, auc-
tioneer or any other person, em-

4s 8 regular member of the staff
of the company "

Generally, all the transactions of the
banks are carried on either on the
stock exchange or the foreign exchange
or the foreign exchange market-—even
the question of call loans have all
gone through the brokers I do not
know whether section 10 was at all
considered as a bar for the payment
of commission fo these persons because
thev were never the bank’s employees,
They were persons who had a separate
entity and they were being paid com-
muissiong—the stock brokers and the
call loan brokers I do not know how
they will come under section 10 I
think I am correct in saying that by
no stretch of imagination can section
10 which deals only with employment
under a banking company include
these persons Here the question 1s
not of employment but of paying com-
mussion for a particular contract Even
i 1t 15 <0, I would suggest that this
clarification of sectton 10 which 18
made here should have retrospective
effect because this clamfication which
you want to put should cover all that
which has been done in the past.
Otherwise, the clarification will have
no meaning It seems as if previous-
ly this was 1illegal or prohibited under
section 10 and now it has been given
a concession That 1s my understand-
mng of what the hon Minister wants to
do So, 1t 18 necessary to give retros-
pective effect to this change in section
10

Then clause 29 of the Bill deals with
the preferential payment to small
depositors. That is also a welcome
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feature We know that in spite of the
appointment of the court hquidator,
the payment to the depositors has been
delayed; and we know also how the
poor depositors lose because of the

of the directors
‘We know how they have to write agan
and again and approach them forthe
payment of a small percentage which
the hiquudator has already declared It
is a good amendment that has been put
forward in clause 29

80 far as the filng of the return 1s
concerned, the only thung 15 whether
the impostion will be strictly adhered
to by the banking companmes I want
the hon Mumister to conmder thus 1
think, along with this, he should agree
to further amend 1it, because for ten
years past, from 1949 to 1859, we have
seen the development of banking, we
have seen how more and more money
1s commng to banks as deposits Today
m the year 1859, we have as deposits
amounts to the tune of about Rs 1,500
crores It 15 a huge amount which,
if properiy utilised, can, to a great
extent, go to umprove the economic
condition of the country I do not
know whether it 15 because of thewr
hesitation or because of their wrong
policy, but we know that today the
banks are not ;n a position even to
utilise this big amount The advances
i relahion to deposits have gone down
m 1858 as compared to 1957 This 1s
an indication that the policy pursued
by the bankers 1s not the proper or the
coriect polcy In wview of the eco-
nomic development of the country, in
m view of the Second Five Year Plan
and n view of the prospect of the
Third Five Year Plan, more and more
money which 1s coming 1nto the hands
of the banking compames should be
properly utilised. The fact that the
percentage of advances in relation to
deposits has gone down ig & pomter
which the Government should take
into consideration in decidng exactly
how the banks should function in
future

With these words I welcome the
Bill and I request the hon. Minister to
consider all the points that I have
placed before him.

Shri Nanshir Bharucha (East Khan~
desh) Mr Deputy-Speaker, 8ir,
while I welcome thus Bill amending the
Banking Companies Act, 1 must draw
the attention of the House to the very
misleading nature of the Statement of
Objects and Reasons This Bill seeks
to amend the Act by no less than 26
clauses But, here, in the Statement
of Objects and Reasons, it has been
ctated that some munor omussions and
ambiguities in the meaning of certamn
sections have to be clarified and the
amendments are mostly of a non-con-
troversial nature—for clanfying the
position I do not know why a mis-
leading type of Statement of Objects
and Reasons i1s bemng put here when
we know there are certamn fundament-
al changes that are bemng made, which
1 shall presently point out

1 would ask the hon Muster {o see
that the Statement of Objects and
Reasons really reflects accurately and
corrictly what the changes are Other-
wise, the Statement of Objects and
Reasons instead of beng a reflection
of what 1s inside the Bill, tends to put
the hon Members off the scent
would therefore, submit that in future
our Statements of Objects and Reasons
should be more informative, more
accurate and deal exactly and precisely
with the nature of the amendments
and not muniruse what the amend-
ments are ‘The fact that after amend-
ing the Act in 1956 in 1959 we have
to come with 36 amendments—that in
itself—indicates how hasty legislation
on this subject must have been in the
past and it continues to be the ten-
dency now It 1s. therefore, very
necessary that all such Bills must be
referred to a Select Commuttee Most
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with receipts of deposits, if they cash
cheques, lend moneys, eic.,, then they
will be regarded as banks. In that
case I am not quite sure whether they
will not include shroffs or firms where
this type of business is carried on but
which are not really banking compan-
jes within the meaning of the Act
That will require very careful consi-
deration. But that is a comparatively
prinor matter.

The second point, which to my mind
raises & Question of policy, is contain-
ed in the notes on clauses, in the
sccond paragraph on page 18. There
are partnership concerns which carry
on banking business. They do not fall
under the heading ‘banks'. The Com-
panies Act applies only when there are
a certain number of partners. These
firms habitually carry on banking
business. Now, we are told that it is
not considered necessary at this stage
to extend to partnerships and indivi-
duals the prohibition in respect of the
use of words like ‘bank’, ‘banker’ etc.
which now applies to all incorporated
eompanies or to bring such partner-
ships within the scope of the Banking
Companies Act. I think the hon. Min-
ister must advance very cogent rea-
sons to show why just because the
form of a trading concein is only that
of a firm in the eyes of law and not
of a bank, it should not be brought
under the salutary regulations and
restrictions of the Banking Companies
Act. It is an important question of
policy because there may be firms
which are so big and whose business
is of such magnitude that they can
eclipse many of the so-called banks
and vet they may not come within the
Act because they may be run by half
a dozen persons and because they do
not to be incorporated as a bank. I,
therefore, think that the time has now
rome—it is not that it has not come—
to lav down a definite policy whether
these firms will not be incorporated as
banks.

There are very salutary prohibitions
which are sought to be strengthened.

Not only the managing agencies are
prohibited but the banking

cies. Very rightly these are 1o be
brought within the purview of this
Bill. I am glad that they are being
introduced now because they plug the

which involve guestions of policy, Pro-
hibition to create a charge on unpaid
capital is extended now to the creation
of floating charges on the undertaking
or any property of the company, in
the interest of the depositors, It is a
very good thing but it is a matter of
policy. If the interests of the deposi-
tors are to be safeguarded this type of
virturl mortgage of the undertaking
has got to be guarded against such acts
as creation of floating charge on the
assets of the companies and I certain-
ly welcome thig amendment.

The banking company is required to
maintain its capital intact, by making
good from its profits any impairment
thereof before dividends are declared.
But I do not understand this. It is
coupled with the proposal to exempt
them from the requirements of dep-
reciation on approved securities which
are to be written off fully before ap-
propriation of profits are made. In
other words, they are sought to be
exempted from certain depreciation
charges. 1 think, that again is a ques-
tion of policy and it requires to be
looked into carefully. It is not merely
clarifying this provision or that pro-
vision; it is an important policy ques-
tion. As I pointed out when I was
urging the matter in the case of the
Railway Convention Committee report
that unless depreciation has been pro~
perly set aside, it tends to camouflage
the rcal nature and the character and
true position of the companies.- The
financial position of all companies,
whether it is a banking company or
a railway company can be successful-
ly camoufiaged by setting aside inade-
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quate depreciation and whether it Is
a mercantile company or a banking
company good flnancial principles
help. I am not in favour of permitting
any sort of depreciation not to be pro-
wvided for before dividends are declar-
ed. What may happen is this. Sup-
pose a banking company carries on
lending business of a rather specula-
tive nature, Still, within the provi-
sions of the Act they may carry on.
“They may lend on securities of a
speculative character on securities of
mplni, which themselves carry on
businesg of a speculative character. In
such cases, it must be provided that
on a particular day, the securities
should be revalued on the basis of the
prevailing market price. If there is
a fall in the security, depreciation
must be provided for. It is no use
saying that the nature of depreciation
in an ordinary mercantile firm is
totally diffcrent from the nature of
depreciation in a company like bank.
Depreclation in mercantile firms are
more or less of a gradual nature,
unless they result from obsolescence,
in the case of banks,-they will be sud
den as in the casc of depression or a
very big collapse of the share market
They may vitally affect the holdings
of a banking company. If their nature
18 different, 1t is all the more reason
why this provision should be there. I,
therefore, fa1l to see why exemption
is sought to be given to banks in
regard to setting aside adequate dep-
reciation in this connection.

Of course, the provision regarding
reserves upon which for technical
reasons the bank cannot draw—all
these require to be amended. There
is a very good provision that the
minimum reserve required for a non-
scheduled bank must be held 1n India.
I do not know why this factor was
overlooked before. It is time for cor-
recting it. There is also a provision
for controlling the remuneration ot
directors apart from managing direc-
tors. 'This is also very salutary. All
types of directors are appointed even
though they do not know the AB.C.

other persons. All these things are to
be clearlv checked and I am glad that
the Government has seen its way to
check these and also has made provi-
sion with regard to the payment to
depositors in the case of ligquidation.
Thus is also a very salutary provi..on
Barring two or three points to which
I have drawn attention and which are
to some extent of a controversial
character requiring decisions on ques-
tions of policy, on the whole the Bill
iz sound, I am not prepared to say
that the Bill will plug all the holes
in the Banking Companies Act
Nevertheless 1t is a comprehensive
one and 1s a right approach in the right
direction. 1 therefore, welcome it and
hope that the Joint Committee will
take steps to remove such omissions
as rmught have crept in unwittingly in
the Bill and take care of the Bill and
bring 1t back in a much better form
than the form in which we are sending
in to the Joint Committee now.

Shri Shree Narayan Das
bhanga): Sir,....

Mr. Deputy-Speaker: He is in the
Joint Committee,

Shri Shree Narayan Das: I am not
in the Joint Commuttee.

Shri Naushir Bharucha: We arc
ahead of schedule. So, the rule may
be relaxed. Otherwise the business
will collapse.

Mr. Deputy-Speaker: Should we
try to save business from collapsing
or should we save the time if we
can?

(Dar-

Shri Shree Narayan Das: Mr.
Deputy-Speaker, the measure that is
going to be referred to the Joint Com-
mittee is no doubt a very important
one. The Banking Companies Act was
passed in 1948 and since then ten years
have elapsed,

Sir, I think, when an amending
measure like this incorparating so
many important provisions arising
from the experience gained in
working of the Act is ‘being
forward, it would have been

i
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if the hon, Minister had put forward
before us a review on the working and
the administration of the whole Act
As we know, Sir, the Banking Com-
panies Act gives a variety of powers
to the Reserve Bank of India, and the
Reserve Bank of India has been per-
forming its duties. I can't say that it
hag been performing its duties with
all the necessary alertness and care
that it deserves. But it is also a fact
that every year a publication is
brought out by the Reserve Bank
entitled Trend and Progress of Bank-
ing in India. I have got a copy of
that report for 1957 with me. In that
publication there is a chapter where
the Reserve Bank has pointed out
some of the defects in the working of
the various banking companies.

1ln this amending measure that is
before us, the powers of the Reserve
Bank are sought to be enhanced
with a view to see that the standard
of soundness and efficiency of service
tn the people is maintained by the
various banking companies that are
functioning in India. At the same
time, since ten years of working and
administration of this Act have elaps-
ed, we would have been in a better
position to appreciate the importance
of the amendments proposed in the
amending measure if the Government
had put forward a review on the
working and administration of this
Act.

With the developments that are
going on in the country. Sir, it is
quite possible that the banking facili-
ties have not advanced as much as
they are needed. With the develop-
ment works going on, the national in-
come increasing and the money going
to the commaunity in a variety of ways,
it is necessary that there should be
banking facilities spread all over the
country with a view to collect the
savings and make advances to the

(Amendment) Bill
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not only in respect of the banking
companieg but also in respect of the
several other institutiong which per-
form the functions of a bank in diffe-

rent ways,

Bir, this is not the time to go into
these things, but I would suggest that

banking development as a whole re-
quires to be considered, to what ex=
tent the various banks that are func-
tioning in the counirv have been able
to cope with the work that has been
there.

It is a fact that the State Bank of
India hag been formed. Now gome of
the associated banks are going to be
made subsidiary banks of it. That
will go a great way to remove the
want of banking facilities in scveral
sectors of the country. But, at the
same time, it is neccessary that a com-
mittec should be appointed tp go into
the question, survey the banking faci--
lities that are now available and the
banking facilities that should be made
available in the country when the
economy is fast developing. As far as
I know, the Central Banking Enquiry
Committees was appointed in 1931 and
it submitted its report. The report is
there. but that was done many years
ago. Now, after the First Five Year
Plan has been completed and the
Second Plan is shortly going to be
completed; I think it will be better
if a high-power committee i3 appoint-
ed to go into the various aspects of
development of banking facilities in
India. both urban and rural

From the publication Trend and
Progress of Banking in India during
the year 1057, it is clear that the Re-
serve Bank of India with fig regula-
tory powers, powers of inspection and
powers of licensing has been regulat-
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companies for such purposes they
have in their view the profit motive
Therefore, they would like to start a
businesg of this nature m places where
there 1z a congenial atmosphere for
making profits But I think in givimg
this power to the Rescrve Bank of
India the intentioh 1s also this that
the Reserve Bank of India should see
that in such areag as are not so very
well developed or areas whore pank-
ing facilities are not available in as
large a measure as 1s necessarv, the
parttes applying for licences to estab-
lish this business are persuaded to
set up their busminess

Dr. B. Gopala Reddi: Tribal areas”

Shri Shree Narayan Das: Not tribal
areas, but areas where banking facili-
ties are not developed It may be a
difficult task. It 1s very difficult to
persuade a private agency to go to a
particular aree But I think if some
encouragement imn the form of sub-
sidies 15 given 1t may be possible for
such private agencies to function 1n
those arcas also

With regard to the prowisions that
are going to be incorporated by these
amendments, as far 83 I have been
able to see, they are all necessary.
They are not of any controversial
nature, and the measures that are
going fo be incorporated are in the
best interests of companies or for the

like to go into the details. But I
would Hke to say that by the provi-

sion contained in clause 3 of the Bill
the lacuna that wag there In the pre-
vious Act is going to be removed.
With all the regulatory powers and
control bemng exercised by the Reserve
Bank, this anomaly was there, that if
the memorandum or articles of asso-
czation of the company contained some
of the provisons which prevented the
exercise of the powers of the Reserve
Bank or the Government it was not
possible to make use of those powers.
That lacuna s, therefore, being re-
moved.

14 hrs.

With regard to the matter of cash
reserves by non-scheduled banks, I
think the provision. made are good.
As far as I have been able to see, I
do not find any discrepancies The
provisions that are going to be incar-
porated through these amendments, I
thunk, appear to be necessary Even
i there 15 some defect, I think the

Joint Commuttee will look into the
matter

With these words, I support the
motion

Shri Shankaralya (Mysore) I am
not going to speak for long I shall
only make brief references to certann
provisions of the Bill and suggest
some points for consideration by the
Jomnt Committee The Bill no doubt
18 a very good measure It has tried
to remove many of the lacunae and
out the banking compames in ther
proper place Greater powers have
been taken by the Government and
the department to control these bank-
\ng companies, particularly with re-
ference tn the prevention of the float-
g charges That s & verv healthy
measure, and it was here that much
nf the abuse was being practised by
the banking companies Now, it has
been prevented and it will thus help
and create greater confidence in the
minds of the depositors to put money
into the banks in larger quantities

Taking the deposits that have been
made in the banks perticularly during
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the last two or three years, I can say
that the amounts of deposits are on
‘the increase. It is on the increas-
ing side. Perhaps it in due to the
saving mentality on the one hand, and
the amount of money that is being
spared by the people on the other,
that has enabled them to put heavy
amounts of deposits. The other main
factor in the matter of making
-deposits into the banks i3 that there
has been a general shake-up, a sort of
aversion for putting money in the
shares of companies, particularly the
private companies, as a good deal of
want of confidence in those companies,
particularly, due to the malpractices
indulged in by the companies, in the
past. The people have therefore found
that their money would be safe in the
banks. That is why they are putting
more and more confidence on the
banks, and deposit money into them.
When such deposits are being heavily
put up, more and more trust is placed
in the banks, and jt is but nght that
Government should put in these con-
trolling measures, particularly, the
prevention of floating charges. This
will infuse greater confidence in the
minds of the depositors

As regards profits, a provision has
been introduced whereby a larger por-
tion of the profits is to be ploughed
back into the reserves than before.
This iz a good thing. One thing ‘that
the Government have to consider is,
in disposing of these profits, greater
and greater care should be taken to
see that these bad debts which are
shown as good ang realisable debts or
assets should be wiped off. In the
balance-sheets bad debts are shown
as good and realisable debts. The
assets are thus inflated. Unfor-
tunately, a large portion of them will
be remaining for a longer period and
many of them would be unrealisable,
and the companies, in order to show
their assets, will be showing the in-
flated figure and so many of the bad
«lebts will be shown as good and rea-
lisable debts. Government should see
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that the bad debts are wiped out. A
provision should be made with regard
to the number of years beyond which,
if the debt is not realisable, the debt
should be wiped of or shown
separately. Now the bad debts are
shown as assets and they are continued
to be shown in the balance-sheets.
When the bank begins to incur losses,
then there will be double disadvan-
tage. There would be the unrealisable
bad debts on the one side and
the lostes on the other hand. Of
course, when the banking companies
make profit and issue bonus shares, it
would be all right. But when once
they begin to work on the margin,
and when there is a greater wage-
bill, and other things, they will not
be able to manage properly and eco-
nomically. There is agitation by the
bankers also. So, in the larger in-
tereats of the banks themselves, it is
better that these bad debts are not
allowed to be shown for a very
long time in the balance-sheets. At
least one provision should be inserted
by the Joint Committee to see”that
these bad debts are wiped off, off and
on or shown separately. I am making
this suggestion particularly in view of
the decisions that are being taken by
the association of banking companies.
1 mmy bring to the notice of the hon.
Minister that recently the banking
companies’ agsociation passed a resolu-
tion and they came to the conclusion
that with regard to the granting of
rates of interest to the depositors they
should not pay a higher rate of in-
terest than the agreed one. No doubt
it was in the best interests of their
banking institutions. But considered
from the point of view of business and
the investors, whether the power that
is entrusted to them would be good in
the larger interests of the depositors
is a matter that has to be serlously
considered.
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that will affect adversely on the de-
positors. Suppose this association,
in their mutual interest, agree to and
try to surpass, and come to some
other conclusions which are adverse
to the interests of banking but to their
advantage, then the Government
must have some powers to see that
the resolutions passed by the associa-
tion in their mutual interest will not
affect either the banks or the deposi-
tors or the'shareholders. The share-
holders will be indirectly benefited,
but the depositors, the chents and
customersg of the country as a whole
should not be affected. The Govern-
ment should see that they are not
jeopardised,

One other thing with regard to thus
Bill 1s about the lhiquidators Now, 1t
is @ good thing that the liquidator
who 15 appointed under the Bdnking
Compames Act has been empowered
with the powers as those of an official
liquidator. But taking into considera-
tion the working of sthe lhquidation
proceedings and the delay that has
been frequently caused 1 would re-
quest the hon. Mimster to see that
greater powers are given to the liqui-
dator so that the proceedings may be
expedited.

Now, the Companies Act, amend-
ment Bill is commg Either in that
Act or ‘in this Bill (the Banking
Companies Bill) some  provision
should be inserted so as to confer
some powers to the liquidator to see
that that these proceedings are ex-
pedited and that the winding up pro-
ceedings are taken as quickly as pos-
sible and causing the least delay to
the ‘persons who have deposited their
amounts.

The last pont that I would make is
about the inspection of branch offices
in foreign countries. It is a good
thing that the Reserve Bank which
hag not got the powers till’ now is
now being conferred these powers.
It is a good thing. But we have of
late seen the misgivings on the part
aof the depositors arising from the

malpractices that have been practised
by many industrialists and others who
make use of these branch offices for
the purpose of keeping unauthorised
amounts in banks outside India. I
hope the Governfnent and the Reserve
Bank will utilise the powers taken
now te detect as to who are holding
unauthorised deposits :n other banks,
and to bring such people to book and
see that the foreign exchange position
is improved and also see that the
amount which they have kept secretly
goes to the benefit of the country and
not to their individual benefits.

Dr. B. Gopala Reddi: Sir, I am
beholden to the hon Members who
have welcumed the provisions of the
amending legislation. I must congra-
tulate Shr1 Prabhat Kar on the very
valuable contribution he has made
with regard to the banking admunis-
tration as a whole. While he wel-
comed all these amendments, he felt
that they are not quite adequate, they
do not meet the situation and some
more stringent measures perhaps
ought to be taken or powers given
to the Reserve Bank so that all the
malpractices of the banks may be set
right. But he must understand that
since the passing of the origmnal Act
in 1949, things have greatly improved
and the Reserve Bank from umZ to
time, from their nspections, are
having greater grip over the situa-
tion and most of the malpractices are
being set right. Theiwr inspection re-
ports are being communicated and®
they are sitting tight on the banks in
regard to the rectification of those de-
fects. So, when we look in retrospéct,
we find that things are moving well
and I hope that with the amending
legislation and the lacunae being fille@
the Reserve Bank will be vested with
proper authority to see that all the
banking institutions work properly.
Therefore I am really glad that all the
provisions have been welcomed by
various sections of the House,

Shri Prabhat Kar has complained as
to why new branches are being allow-
ed by the Reserve Bank in cities in-
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stead of allowing them to go into the
rural side The Reserve Bank has no
right to compel them to go anywhere
The State Bank ang the subaidiary
banks can open thewr branches wher-
ever the Reserve Bank s The
Reserve Bank can certanly dictate
the policy there But with regard to
the commercial banks, 1t 18 up to them
as to where they make their own pro-
fits or where they carry on their
business I am afraid, the TReserve
Bank cannot come into the picture
and direct where they should open
their new brancheg and things like
that

Shri Prabhat Ear: Persuasion

Dr B. Gopala Reddl: Persuasion
18 always there But for the Reserve
Bank’s persuasion, even the few
branches that we now opened in the
rural side, m district headquarters,
ete, would not have been there
Moral persuasion 15 always there but
the legal compulsion is not there and
it is not demirable

Credit information bureau Here
again, we want the co-operation of all
the banking institutions It cannot be
compelled by the amendment of the,
Banking Companies Act that every-
body must give the information and
things like that It 15 in everybody's
interest After all, when a man goes
on borrowing from each bank with-
out the knowledge of other banks, it
is to the detriment of the banks them-
selves Jt 13 therefore mn thewr own
interest that they must all come toge-
ther and come to an understanding of
supplying this information While it
is desirable we do not want to do
anything by compulsion Certainly, .
m their own 1interest, they will come
together and try to get this informa-
tion from each other -

The question of bonus shares, of
course 15 a verv ticklish one I
am tolq it is just now being taken up
by the Supreme Court They have
concluded their arguments and judg-

APRIL 30, 1050

that from depositors They must also
see to the question of profitabihity and
also security 1s there They must
generally adopt a policy of comserva-
tism 1n this matter because they are
dealing with other people’s money and
not their own money So, the question
of security certainly must be there
Profitabihty also must be considered
and they cannot waive these two
sound principles of banking

Shri Prabhat Kar: With the change
m the concept of society, the pattern
also should be changed

Pr B Gopala Reddi: The guestion
of support to agriculture also was
raised both yesterday and today, that
is, that these banking institutions are
not coming to the support of agricul-
ture also This has been earmarked
for the co-operative sector and the
land mortgage banks and the various
credit institutions in the rural side.
Thev must develop in larger numbers
I know that the Reserve Bank and the
State Bank are giving all encourage-
ment to these land mortgage banks
and I know that in the last few years
more and more branches are coming
into being

I was also present at the All India
Land Mortgage Banks' Conference at
Hyderabad Almost every Biate is
having an apex bank. UP also s
coming into the picture  Therefore
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it is a fleld specially earmarked for
the co-operative sector. If the co-
operative societies or the banks, pro-
wincial or district banks, want further
support from the State Bank or the
Reserve Bank, certainly it will be
forthcoming.

With regard to industry also, if, of
course, there are more applications,
subject to the principles of security
and profitability, the commercial
banks will certainly give them all
the necessary fillip for their industrial
activity, But if only comniercial
people come and ask for these
advances then necessarily they have
to utilise their money to their best
advantage., The prescnt percentage is
roundabout 51.

But more and more is slso being
given to industry. I do not think they
have any complaint because com-
mercial banks are there to serve their
interests, naturally, that is, the indus-
trial interest also. But if there are
not many applications which are
completely secure then the com-
mercial banks also sre under a dis-
advantage.

Then there is the question that
liguidators’ powers must be more and
that this dilatory process is causing a
good deal of inconvenience. It is true
that the hquidators’ powers should be
enhanced. Whatever could be done
perhaps either in this Bill op in a
subsequent Bill, we can always
examme the guestion.

Therefore, once again I am thankful
to the hon. Members for lending their
support to the amending Bill

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Banking Companies Act, 1949,
be referred to a Joint Committee
of the Houser ronsisting of 45
members: 3¢ from this House,
namely:—

Shri C. R, Pattabhi Raman, Shri
S. Osman AlJi Khan, Shrimati

Sangam Laxmi Bai, Shri Kailash
Pati Sinha, Shri Bhola Raut, Shri
Chandra Shankar, Shri Surnya
Prasad. Shri Liladhar Joshi, Shri
P. Subbiah Ambalam, Shri S. N.
Siddiah, Shri Hem Raj, Shri
Harish Chandra Mathur, Pandit
Krishna Chandra Sharma, Seth
Achal Singh, Shri Ra)a Ram
Misra, Shri S. Hansda, Shri
Prafulla Chandra Borooah, Shri
Umrao 8Singh, Shri Kamal Krishna
Das, Shr1 B, R Bhagat. Shri K G.
Deshmukh, Shri V. P, Nayar, Shri
Chmtamani Pamigrahi, Shri Kush-
waqt Rai, Shri Motisinh Behadur-
sinh Thakore, Shr:1 Karsandas
Parmar, Shri Premji R. Assar,
Shry Prakash Vir Shastnn, Shri
S. M. Banerjee, and Shri Morarii
Desai, and 15 members from
Rajya Sabha:

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee:

that the Committee shall make
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House rela-
ting to Parliamentary Committees
will apply with such wvariations
and modifications as the Speaker
may make; and

that this Housc recommends to
Raiya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names: of members to be appoint-
ed by Rajya Sabha to the Joint
Committee”.

The motion was adopted.
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BENGAL FINANCE (SALES TAX)
(DELHI AMENDMENT) BILL

The Depuiy Minister of Finanoce
(Shri B. R Bhagat): Sir, 1 beg to
move**

“That the Bill further to amend
the Bengal Finance (8ales Tax)
Act. 1941, as in force in the Union
Territory of Delh:, be taken mto
consideration.”

Sales tax was first introduced in
the Union terntory of Delhi in 1951
and the West Bengal law was adapted
for this purpose The working of the
system 1n Delhi has been reviewed
with reference to certain recent deve-
lopments and the experience of work-
ing 1t for the last seven jears and 1t
has been found necessary to amend
the law as 1t stands to bring the sales
tax structure in lh1 1n line with
the ali-India pattern in regard to
certain matters and the neighbouring
States 1n regard to others I would
like to mention the various important
changes which are proposed to be
made

In November, 1857, it was decided
at a Conference of the Union and
State Finance Ministers that Sales
Tax at a uniform rate of 7 per cent
should be levied on certain goods
which are normally purchased by the
affluent section of society throughout
the country This decision has already
been given effect to by most of the
State Governments while the others
are expected to do so very shortly
It 1s desirable to bring the Unon
terntory of Delh: also into line and
this 1s proposed to be done.

The general rate of tax i1n Delhi is
now one-half of an anna, that s, the
old anna, 1n the rupee It is proposed
to raise it to four Naye Paise which
18 the general rate m the neighbouring
State of Punjab

Coal, cotton, 1ron and steel, jute
and oilseeds are not at present taxed
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in De:hi, while they are taxed in the
neighbouring States of Pungab and UP.
There 13 no reason why they should
be exempted 1n Delhi alone and it
is proposed to levy a tax at two
Naye Paise on the sale of these goods

Receritly, the Supreme Court decid-
ed that it was not within the powers
of a State Government to levy a
sales tax on contracts It 1s proposed
to bring the position in Delli 1n line
with that in the States, although
technically 1t 18 within the compefence
of the Union Government to levy the
tax although not in the form of a
sales tax This would not result in
any appreciable loss of revenue as
sales of materials to the contractors
for the execution of works would be
subject to tax 1n the ordinary course.

Tax at present 1s levied in Delh: on
the last point of sale It 1s proposed
to assume powers to levy tax at a
point other than the last point, as and
when 1t 18 considered expedient to do
so This would cnable first point
sales tax being levied in the case of
certan commodities which are manu-
factured in factories and for which
an organised trade channel exists

Then again, there is a lacuna in the
existing law 1n that there 1s no speci-
fic authority conferred on dealers to
collect tax on the sales from theiwr
purchasers Such a provision exists
In many States Sales Tax Acts as also
in the Central Sales Tax Act, 1966
This Lacuna w now proposed to be
filled 1n

Provision 15 also being made to
enable sales tax authorities to impose
penalties 1n case of defaults in pay-
ment of tax 1n time or for the
deliberate suppression of turn-over,
ete. Authority is also being conferred
on Commussioner of Sales tax to refer
any case to the High Court for deci-
sion on matters of law, a privilege
now available only to the dealers,

Lastly the mam purpose of the
Amending Bill, as I mentioned earlier,

Tnom with the recommendationof the President
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is to bring the law in Delhi in line
with developments which have taken
place since the West Bengal Act was
applied to Delhi snd later amended by

I trust the House will accept the
amendments propesed.

With these words, I move.

Mr, Deputy-Speaker:
moved:

~
‘“That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi. be taken into
consideration.”

Motion

Shri Tangamani (Madurai): Mr.
Deputy-Speaker. Sir, before I go
into the various woprovigsions of the
amending Bill I would like to say a
few words about the observations
made by the hon. Deputy Minister.

In the first place, the question of
sales tax has been agitating not only
smaller dealers, but also wholesale
dealers throughout the country.
Several State Governments have taken
up this issue and a Committee was

actually reaches him it may be Ra.
1-4-0. Actually the cost price ot that

particularly in the Madras State. This
principle of sales tax at one point,
either at the first or the last pest point
has been more or less accepted. That

very innocuous Bill. But, it has raised
very basic questions and besic ques-
tions of principle also. One such is
the question of sales tax at one point.

Then, he pointed out how there was
a meeting of all the Finance Ministers

he¢re and it was agreed that the luxury
goods should be taxed at 7 per cent
I have to take his word for his
assertion that many of the State Gov-
ernments have already imposed 7 per
cent. I would like to know which are
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Shri B R. Bhagat: Fifteen; they are
specified.

Shri Tangamani: I know the First
Schedule gives the

included and certain articles will have
to be deleted also,

1 will just mention a few. All elec-
trical goods—switches, plugs, plug-
holders—I do not know whether that
Is excluded—all electrical goods,
instruments, apparatus and appliances,



and wares gold jewels and such things
are still, not luxuries. Because, I
know, when articles made of gold
were included as luxuries, there was
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The question of turnover is also =
very important one. The question
who a registered dealer is will have
to be discussed with the dealers of
this particular place. Government

whether it should be Rs. 25,000 or Rs.
30,000.

Shri B. R. Bhagat: In the case of
imports, the turmover is Rs. 25,000.

Shri Tangamani: There are people
who only import these articles from
the other States and sell them here.
Simply because the articles come
from the other States, if the turnover
slightly exceeds Rs. 10,000, then the
come within the mischief
that means, that he will
his accounts. This will
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As regards the Supreme Court

decision on contract also, I have
nothing much to say, because I feel
that Government have taken note of
that. Although the Supreme Court’s
decision does not prevent us from
doing certain things, yet we have
brought it in line with the position
prevailing in other States.

These are my brief observations,
which I shall now substantiate by
referring to certain clauses, Section
2 (d) defines goods as follows:

“‘goods’ includes all materials,
commodities and articles but does
not include actionable claims,

would have said that there need not
be sales tax on newspapers, when the
old currency was in vogue, With the
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reading public, at least a portion

it should go to Government. So, com-
plete exemption to newspapers is a
thing over which 1 am not very happy
at present. If there are newspapers
which can satisfy Government that
they have not increased their prices
because of the Introduction of the
naya paisa, then they may be exemp-
ted, because they have not committed
anything wrong because of the intro-
duction of the naya paisa. Otherwise,
the blanket exemption which is being
given to newspapers is a thing which
I am not in a positior to accept.

Then, clause 4 (c) reads thusx:

“for clause (a) of sub-section
(5), the following clause shal] be
substituted, namely:—

‘(a) in relation to any dealer
who imports for sale any goods
into the Union Territory of Delhi
or manufactures or produces any
goods for sale, regardless of the



“Some of the goods declared by
section 14 of the Central Sales Tax
Act, 1856, to be of special xmpor-
tance in inter-State trade or com-
merce are beinr nlaced under a
new Schedule and the levy of tax
thereon will be at the rate of 2
naya paise in the rupee”

This 18 the effect of the new amend-
ment proposed in sub-clause (a) of
clause 5 We have already passed the
Centra] Sales Tax Act of 1956, and
this Act was recently amended also
And 1t was based mostly on the
recommendation of the Law Commis-
ston The Law Comm:ssion has more
or lesg given a directive that for
articles of special imporiance, certain
protection should be given So, instead
of having taxation in diiferent States,
it has got to be at only one point, and
the principle of sales tax at a single
pomt has been accepted and two per
cent has been fixed In line with the
Central Act, here also we are bringing
m an amendment to have two naya
paise I have no grievance I agree
and endorse this particular amount
But then, the general rate of tax has
been raised to four naye paise
Originally, the sales tax that was

imposed phee,
i.e., 3 1/8 per cent or 3 1/8 naye puise.
When that was the practice, I do not
ste

making it three naye paise, they are
increasing 1t to four naye pamse
Probably they are only {following
the footsteps of the newspaper
proprietors [ do not think this is
very healthy practice So, I oppose
this increase from 3 125 to 4 per cent,
and 1 submit that i1t should be re-
duced to 3 naye paise

I was hoping thug Bill would come
tomorrow, and that I would be able
to submit amendments to it today so
that some of them could be pressed
during the second reading I request
that the hon Deputy Minister should
not only give reasons for the en-
hancement from 3 125 to 4 naye paise,
but also see that it 18 reduced to 3 naye
paise

In clause 5 again we have the
tion of seven per cent. On the
ry articles which are hated
schedule, we were getting
annas, which is now to
seven per cent. Either of
iterms included imn list of
articles have to be removed, or

EEgFﬂ
i T
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must tell us the list of articlss on
which the other States impose this
seven Der oent

I take very serioug objection to

clause 6 With your permission I
will read it:

“After section 5 of the princi-
pal Act, the following sections
shall be inserted, namely:

“8A. Notwithstanding any-

thing to the contrary mn thus
Act, the Chuef Commussioner
may, by notification in the
Official Gazette, specify the
point ;n the series of sales
by successive dealers at which
any goods or class of goods
may be taxed.

5B The burden of proving
that in respect of any salc
effected by a dealer he 1s not
lmble to pay tax under this
Act shall ie on him”

Here, he 15 given complete, blankel
power to mmpose sajes tax at different
pomnts The very salutary practice
which has been in vogue that sales
tax should be mmposed only at one
point 13 now given the go-by, and
even when multiple saleg tax 1s im-
posed, 1t 18 not on the basis of the
under-tanding of the Commssioner
himself It 1s for the dealer to come

not ace
the original Act is quite good and
by adding this we are not at all 1m-

Amendment) Bill
the beginmung I said this 15 a power
which 1g hiely to be sbused If I
read the clause you will agree with
my reasoning that it 18 a section
which gives such wide powers to
the Commussioner that i1t 1s likely to
be abused The clause reads

“Section 21A of the principal
Act shall be re-numbered as sub-
section (1) thereof and after
sub-section (1) as so re-numbered
the following sub-section shall be
mnserted, namely

“(2) Subject to any rules
made in this behalf any
authority referred to in sub-
section (1) may impound and
retain 1n his custody

—it 1s not only the Commussioner but
also any of the assisting authomties—

. for such period as 1t
thinks fit, any books of account
or other documents produced

before it, ;n any proceedings
under this Act

Provided that a person appointed
to assist the Comrmussioner
under sub.section (1) of sec-
tion 3 shall not—

(a) wnpound any books of
account or other documents
without recording his rem-
sons for so domg, or

(b) retain in his custody any
such books or documents for
a period exceeding thirty
days without obtaming the
approval of the Comnussion-
er therefor”

The first portion of this clause gives
such wide powers to the Commission-
er and 1n the course of any proceed-
ngs under this Act one of the assist-
ants may inform the dealer that he
would like to inspect his books It
may be for ad hoc assessment or for

feels that 1t 15 a fit case where he
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What to the dealers exactly want to-
day 15 that even if the rate of sales
tax is imposed, it should be only at
one point, and they want the mini.
mum of harsssment. This is maxi-
mising the harassment, and 1 serious-
1y oppose this clause. The original
tion 21A can remain as it is

are briefly the points which

I want the hon. Deputy Minister to
consider. As I have already indicat-
this is a very serious and very

t measure. When the time

was fixed, probably the seriousness
of this Bill was not very much con-
gidered. It is going to hit at the

3

£ vw1 ow (wied ¥%)- I0-
S TEIRG, TET & ;AT AT & Fmw
vty (Y 2ww) (fewht wifedz)
fum, texe frarod sofeds § sod
v & it 3 & W19 7 ST TEAT
§ s arroe @ fe gt AT S9-
Woft 3 7z vy & fr oy Frdaw o
wwrr § o xad sk e
wr it gt wifgd, ¥ O e ¢
s fond W & amd T Qs §

(Salez Tax) (DelM 14324
Amendment) Bill

o Iad s § wrar o smeww § 1
& s § s o T et & grod o
W yEwE T faerey fe ot ogit
A o Few & wraw < fear § Afer
A wg v ¥ vl qawar ¢ fn
Feeeft wr o wwrr § fororer & s e
wit o Yur g wrvar & o Q faiaw
iR § oY Iw www g T an W am
@ WY 37 fadgel o awr I
et T M ST qear # )

gy I § 5 W e fely
9T M IW FT w g 442 & fad
T TG} ¥ gL gAY wiferer )
Yewmgfe s wr e g fs
AR T F A FT A | WU T
R s g am gk af g s
faeeft v dur earr & fie oy Ardwaton
g oW ¥ w g § o gy v
€ wper o+ ager v P § aqwTAH 39
e & o fragi feeely ¥ amge &
W §, TR g & 1 TR
v & fin foree agr o wow oft aft
et o\ 7 &Y ag agi 9% aar § afew
¥ FER AT & gl F amen § o
I§ A W AGA § sAWT & §Wr
T 9T W O £ & 1
g § ow otk Gy o wwar § @
IHET wEL gt &Y faemd 9 qyar
¢ i foorzer F g9 w6 ox omr §
o foeelt & agar & = Y o fe a
& T WY wT A I g wrafat &
R R ERLE R g

. aﬂ'm‘ﬁlﬂﬂrﬁmm{o'ﬂo

& sqardy o 3w & WX sEer e
Ty {rar § e faesely & of anfare oY
=Tl § ¥ wR w0 W oy feelt ¥
frerer < wregTe ¥ vt & @ apr
@ § ar fec welt Qv ¥ W
arrely § I wy qree O ww
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weRd4 | vaford agely wr oy § awidh
ey ¥t gfe & wr wnge wg an &
¢ fo oyt W Y& wro ) awd v
¢ fo oy faitaw o7 vafed o AL f
&arer #T feelt Tog & xa o wemar
& & v A o wrde g oo
o 7y wwan ¢ R g dome ik 7o
e & qea® & feelt F A w1 W
gor & o9 A1k 1 0k Wi W T B
wfyd anfis saer oY fefesafr wi-
Wt § wg ar g Wi agn A faorrea
gt ¥ frwer wT gad @ F o g
TG F o W & ST F o el
W AT W e E Sqeerd v
o faeelt F 2m @ § 2w ot N s
AW AT

W frdas & wr A& a9,
Y iaa e § W sk ey F &
e ¥ smd ot wr fadew
Fo | ogel o A og & e w faw
F oy awrfe g ITd wgr T ¢ fe
G ¥ ¥ A7 3] wiw oo Y << gy
R W) A wved e W AW
foer w1 aT § 9% I wE » qEe
1 faw ST Sy O | O .
TR ®A T wway g e o ov aw
& aat gur § ael 3 &R a7 IEN @
& ¥ 7 §§ w< faqr 9 wAifs wgr
T T O AW o § T el Y
fowrm W w007 [ ¥ ol @ aT
T ¥ fod gt ga § oY w< o
9 qgt feeelt § 9 w7 § war @
qy fadas § wque W A 3 4@
§T AT GUT § TEOT AT AFT T ¥ R
& v R ) et B oo 1
waer Nfpw waT 9T | wife wgr
W &T w% v wed § agr Wy W
site wrer @R oar @ § 1 YEwT Wl
st afte aT ooy ¢ TAT Q@ W
fr wemmty @ we § Wi &R s 4R

Amendment) Bill
qfdy o A fiear s g g g7 SO
Y oy ¥ age o faoror oY fs faeeft
sfefgafon ez % & w3 ow
o HER 4 W wry & afy afer aal
ofT v afeaY ¥ wraw @ wir ot
£ wg v Y N qrEewe F oy F
vt oft § | Sewr AfM A AW
§ o feeelt & vy fieer Sy e Q-
ot & oY § Wk cafed & feeelt F
X A wT Y 22 ¢ 9T 0§ Ay
0 & faws g | g7 9g 6% & s ww
T M 1) WX 9 faegw wre Ay
FOT EE A AY WY W e feely
§Fmgm Y om O W W
@ ARw WF aw raw
1wm=mw&f«mﬂamwﬁr@
wE I M fama qe A 9F W
*§ WA @ T T@r fewr g e
R W ¥ sfdrar faga aw
@ T oR aEt sfedtay § T
¥+ TF ag IR THArT agat 7 )
NI RE@A ¥ gon
& uT I W gy o sy foeelt #
AT FT ATEIH & Y Ay ®) fo
T FITTFN AW RFERR
X ¥ Ig T Fva | for ¥y
foee g @ Wt gt @ & o
W SN Y oAy ) qafed f Iwrfy
W ¥ fagT wea fe ag ww aa Wy
W W R W) & qawar § f
¥, Tz ¥ WA ¥ vy Wy
w6

oAy Nt ad sHr ok § wg
v Tz ¥ R F § WK ag ww ww
oW & IR F § ) 43 e wafosr
ot et § W X wrrlre Ay A v oy
&T Y wmar | & O O W AR W
feegw dare f fe G AT W v wge
e wefi wrefodt gra ot Y g
wrget afeerdt §F wff anht @ Wic g
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(sfr <rey ]
QAT J¥ # T, I T "Wy WR
qg © T w1 vT aT ¥ e 9@

I qC » T FT qAT TG ATTEH
gt gr | WveT qrdw X 0 ¢ o e
TF AR 3% Ay e F ww owd &
oYt afe # adw wdn fawd & o Igwr
wue wwud 9T 43 ¢ feod Y qwr §
T YT g A AT QT SR
& wR At N § 1+ S #ee) R
g mfrsft aftar ag v fe o
nfegre aomm ] o & g W)
uTd 7 4k fear v AR T R
VI AR F WET WR Ag & Wi AT A
& WA ST 3T | T A W9 2R R
T WogHE & I waT gz § formwy
f wmg g 2T wTEd € T A Wy
alrer § ST A g DA d e I
9T A ¥ T & T e @ar
amg i@ PRI T
e & fod o wewd Wiy i
v Afaeft § g R 9d L WA &
faeeit | wEfd g T aei g
et ARGy N 9 e JEw
i oty N9 § o ok wfew g =
& A W T wRfEEy 9 W}
TTET W T 9% 9 |

R ag g A § fr fo of
wT g an § T @w e gw s
wor et il ¥ F F, dga g e
faeely R aeelt & o dvpfnfor
Ty v T @ I9 9T CRETET &7
Y FT ) T T o T gev §
I = & areh 1+ § am § e
femd w19 W w9 7 e § R
™ g e § fr g F i
¥ agy WO e v g€ § W A
wawan § e 3ot e § 9ud v

(Sales Tax) (DN 14338
Amendment) Bill

U & Wy o g AR oy
&fier Juwr gl T uTy e @
ot Ty & e 9T W Juer
gfew w¥ @ foreft wweelt omoer
e gt et Whpf st T
¥ ¥ gl | owmew & wfeg wger
w ¥ wraer w7 ufaw faw awar § )
W wa g Smwag
wrRr ¥ Wy fiF gz w7 3w
TrTEE HC T € Wi R fel ww e
AR I AR
st qC sreey W< gl T Ay fie 9
A o wdR W WA ¥ W
e W g7 i wfew w3 § 0
W guTaT W §w W@ wded
a1 399 A ¢ & I w2 § A
T W9 A FC BT (OAT w7 &
I T O T JGH TG $T 7R § N
fisas & afg & afear s oo w0
7w & | qufed 0 fgmaroga &
Toea € fr o fawfed & feelt &
orH AT 9w A gQ daew w1
A T AN TR e W
T ATT AR FEd § WA T W wed
¢ a@ aft o gearf ul @ a2
A &7 gama & e gy ywr
15 hrs,

fire wa® arx fodas # g A0
N g fear g« & e av
wear g 1 A wrlty At & s s
AT ey 3 A g N S w3
& & 1 i % AfY fir SR 38 WA
SuTar %7 & §, W I guT W Ty
& aff foar § fr Sy ¥ dww T
g afes I dur wefed aoff fem
& 5 wror oy wep w8 o s
wevieT ¥ s et o ey,
TR F wrey Wk v serrfarst oYy
dar T e &, wrorfereze o Fefr-
% ¥XY foww 81 7l §, wrror o iy
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oY g ¥ gy =t ¢ ) W o AT
wr oY ¥ fad werare aral o W
dar ¥ T § oY TAWY Srear g fw
wg & wR wwwre ¥ o g
W WY I qT ft angdwg wor W
oY wefrary g g fie wg oY oo s
NaR edE F ear e qF A
F9R wR | ury aw fedfy ofror o d=w
dwa Wi A Ay TR AT 39 Wy
NEW FH T AR WA N i
Y BT | g oY T Tt ¥ R TR
Wy A Y e oy whmEr & 0 @Y
ATETET ¥@ W W WO AT AT
q7 #f 9ET | WT GWAT ATEY A P
@ 4§ ¥ weaarx dw wiw fear §,
¥feT W AT AR v W &
@ ag IEWT L& AT Yo FW ¥y TR
=i | v faeft faorra 73 a9 Y
T AR FOIT AT Ay IF Ao v g
{1 §RT | TE IW v 4 fosmra ¥
FYF B ATAAT I GARN § | T FgA

Amendment) Bill

AT WAt § WIT ww ag Iy ferec
% ¥ da w7 qr @ feT oW
W yT ff Evw qAT qEAT 9T | WA
ST TR W qAran Y waw AT § )
offeR fagaw & v g wavr fer § s
MYz (@i fe g A & wgT @
qafiy wToeY 98 weRTT § fs WY
WAy A dvw § @wid 1 dfer
WI9A 7 JATFaq AT F IX WY 97
T Wix q¢ 2ea & qF § A o wegk
T QA I AT WA
dyg Far e wrfex 471 & WAR ¥@
FEN &7 SANT $AT 2 1 ¥ frigw &
TE wAN ot TWHT A7 wew e
fear | ag fagrae e oo g€

T Falt aw faed A F & g
T g g g g § 5 oW ww
fadaw & wwre ag s car § B
Wy e fe wfed o &= ange
T Aew 3w fegr od, gmd e
s ¥ wferar far § fs 1g a2
¥ aror e & iz o< 3w
AR ¥t sqEeqT FT FHAT §, TE T -
TN arezd 9T # 2w WA ¥ wyewr
FT ywar § | F gawa § fs ag S
ynferaa g ..

Shri B. R. Bhagat: At one point only.

Shri Radha Raman: No, no. Yo
have given the Chief Commussioner
power that he can, by notification,
have sales tax realised not at one
point put, ...

* Shyl B. R. Bhagat: At any one point.

Bhyl Radha Raman: ... ..but at
mulliple points These you have sald
that instead of at om point he can
also lgvy at two or three points; and
thal s what my hoa friend also.
explained this provision.
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[sh aar ww)

e Y e ) § A F qoy In fieurlt *r ud ¥ fg cwowar §
wert w1 g g & e o el AT ot arey I Trr R € TR
Qo ¥ro ¥ wrw wliwar § o I o qw G sl oY o qumar ar
dvw o 1 e wy et vt WY g oY RO owrer § fie wfverdt
aft o 3y xo 7 e § Wi IR *Y o WX fiend gafwtedt Twd

g dw dar | oty aw e
ureft IR W o e F ay
v § oY 39 9 A Ivw 2w W qwn
) wagwr oy Sl ow
™% ¥ g gt & ovefr § oY Sl
€ X 99 9T ¥ew W /T w0 ¢ |
T wrfeT & oW wREET e adear
R TR AT IR T ATAT R |
A caeY gwr Wy 9T A weer g |
oY %X I9 qATT WIRfRaY w U q@m
FaT Wi & Wa< I WIEHY 9 T8
¥ fir 9 e ¥ ¥ § fog adear
t M Twwe g fs xw a@ ®1
afgwTT s sfive< ¥ Ty < spnfea
2 | WY OF ane o< & SN &,
T qg& 9T A7 wfec g, ay AT S §
T 99 9T Wk Gaar Y g 'war

ut o fear § fe
wfaere wt qg avea & og fr ag
ey ft sy WY fieen® ar wrE
Tl JwAT AP A TR AT R T
grfaw ava § waife OF aga & &
PN 2w NrREsRE W
fivmmgama AT & e
W A g A I frarall W W
% w9 g §@fEAeer [indefinitely]
W™ e § 1 7 AT gmfew s
g § wilfe & wowen § gy wewd
Twdz w1 svw T a@wr o A og
o §f s fe Qur w0t & g WY 0
o g wdwr | ST g8 Ty @@
wes § o wewr firaq Qe ampeh
R W v shrexk W Y Wy

w1 wfwr aff i wifgg | v wg
wigwr § fir 3w IwEd T ¥ oy ew

&Y wg % a¢ frgrr v awar §, ot
TRveT % wwar § dfew & v §
fie firami} wtt e W it
o w1 wiww droprfer § ) Ry
ot S gyww W v § o)
| g wr A€ sraey §iav anT wrr
2 | xafag & Fgrae wew & o wEm
o n At st snfe
* 9% wfwwe 37 & W " ol &
wafau Iaw) oy wfese w fagr @

W WO WY & AR 7 9y
o ® wigar g fE oagt 9 W@
ot rad WY wrfnd foe w
g fear @ (W YW AT gAY gy
wavy § fs wiod ww wm W e
wwwr § s et e 7 wifgg
& awar g fr et fradt At g &
g ary fowed T & ardit Wi oy
s T Fdmamrt @y
= § aEmr | dfeT W oW
= T s wifgg fs @k
o6 §F AN g g § o ¥
Wk Ay fawt § 1 & wwww §
fis sre s g O e @R fe
oy & gerrere A fs dnifere o
o Awd § I dwT §v & Wrr
gt sirc et wrseet W agy e
oiyr oy g 1 ®few v W R
w§ fr wrw 9%, Wik dyfor sl fe
vt vyt ey firet fuert o vt sfie it
T w figerw & oY & awwn f o g
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Il frg gw gowfurzer ae g, e
forg ag Wy w1 W AT WX W
wy oy Wy WY ard Zne i g oF
oY Y wg T W WY S ay ¥ ol W
qanr st S g% o & el
off g ¥ 9 T T daw fiear
W Q% ATt o aw gl 1 vafeg
& v vy fie w1v ww fidas Y dar
a® mfe O W2 e § e fow
wfemaraw 1w oed gemErc
¥ forg o o <elt § e 3ewr ol w
ZH WL Lo BT & WraT &Y 1+ Tl
% Y qy ge e 9w wis o8 wd
Qw i wrrefr gt 1 Sowar i e
Q¥ TerET ¥ fag s Y Sw a<E
¥ fue s qferw gem, Wik W
@ ¥ qofes @ o TgRes
, ¥R A O T N oaedr Wy,
oY & gwwar g Fe a8 o9 & aw W e
Y § W WX S ¥ a w7 e Al
AW A g ¢ fr g oW
QeI @, I 5 Su W umreR
fad AR W ST AT & | WY AT
# fe arr-wa QT IR gerEe |t
T g1, 8 g At wew freer v
Hferw & 1 W WX Ay qRIw
qeTIET WY WY, A A @wy awfaat
grft, 37 *1 RamierT oy @ w@r
FvireTaggfeay oF pife-
Fer Y § oo w2 W geerd
wY T ¥ A w1 vt g awit )
wu fog & fgraer wew & wd w0
wrg § 5 aOR A O xR oW
Ty Tt §, 59 WY WT ST TV A
w¢ Ofay | v fiv W W F ¥
oy ar@ gerrare ¥ fenfed &
Foax W3 st & 9§ amn

gerrErdt W) o ol Y vt §, 9w
& 1 oY oy R o R W ey v
¥ T ¥ Toed wewert Wik w-
e W qr e ® ¥ew dww wrfoem
R w7 A ayr ArQ ww §, IEYW AW
wrd, 7 Fgrae e ¥ Ao TR {0
& wawen § fe vl s ww 9T AR
&Gt )

wimd o« —

“Nothwithstanding anything to
the contrary in this Act, the Chiet
Commussioner may, by notification
in the Official Gazette, specify the
point in the series of sales by
guccessive dealers at which any

goods or class of goods may be
taxed.” etc. ete.......

A3 oY sk fear & fs s wfawrc W
g wigwre fear ar @ & fr o @
o § € carize e v TgE R W
xwr wiermc scawar g 1 vk anfe-
iy, Forerdt aorg & agey & gt
wt it qwarT g awar § R wed
w @ ww AR 9 TvEE g Y
wiife w8 T 39 ¥ fow v Ak
<y Forerelt 3, o w9 Sl Y Frdtvft o
yafed & frgray wew & ag wd @
wrgor § fs o1 fawr & & o wfew
® g1 fagy and

o A & g 9 FET A §
fis feeslt ¥ 9t @& SarEr SYTATT YR
¢, @ wud, anfew, anfewr Aaz-
Q| w g § 1 X agy i @
W O w7 s g WEhw € )
e et 7 o a fawsa oy WX
ot § e v fag e o} g
w1g w4 A & Wik v 9wl o
¥, oy & e W Ag whr g, A @
nﬁmammcm-«m
w1 ey dwg A Wy e { + g



1433S Bengal Finance APRIL 30, 1989
!

[ <var o)

«rc ¥R & e e ¥ e oy @,
oY 30 & ford Y 49 oy ey wor€ wehy
& dfielr 3y oI ¥ ow T E9 W
o age Ay feg o a1 e @
wd € o Wit ®) swaar §, 7O s
2 1@ de w ¥ey-dww vy wrw ?
g1 ww fgew e aa ifee-
Farer § W Iud age oY fawsd § 1 o
4N wAY a1 fow F wl oy €, 3
¥ et et & WY § el off o
wwet § 1 wg aY 3vw §, sfer O G
o W T ¥ S § v i d
¥ we g v 7 & omfy § I
e 9% 99T ¥ 5w T AT W
FAEAT ¥ FHA 97 qWA ¥ Jo¥ W
AT W IA%T fgma oe T oF
g € gferw v § oY o o
# wawar g, W foafew & g iy
Y age e awele gei § o
a9 Bt AT 4w § WK @ 9w
9% T AT W IR T § TN
*& & 37 & w7 9 § Fe A
¥ fag =9 9 & wem fga o
werr g 3 Wi T age pfews
g § | wwfed o% gar adwr @
wifge—fis 3T a1 N FwAE
N A W T ¥ A e
TH ¥ UYAT W ¥ % W< fegd
T ¥ A WX a8 B Jre
T # R i vy Wi o S
& € et 7 fear arr i 3w o
¥ fag, O 76 ¥ wnr onfY §, Tweer
TdwmadTw

st swivrw ofd (gev) &
APty T & U WA QUAT W
§ | fmft geraR R wry dw W
woft 3as & 1 W T ay doft ad
off ot ga= &7 &, N W 9T AW
ivg 8% w7

(Saler Tax) (Delbi 4336
Amendment) Bill .

ot owr wew @ W T AehT
T % o, wg feogw e § ) W
Ag  fver arew § 1 W Ak Wik
fs TowY fardy dnr & w fimr am Wix
g ol afraer & o oy, Pl 3 fis o
fawdt &, &7 snfanfy v 9T gwrmrc
Y TRt A% wTT qaer § o e

g e f A wig O F &, o s -

= I A & A | faw w7
AN fF T § G o aar &, ade
FTE | ¥ IT A W qWdH w7
g o fadh s fag oy wk & i frely
7 ¥ v ¥ WY s g ok
W AT 1§ WA—IAT SR, |
e, dvw A T e Ok aw Ay
¥ it s@ g INE S W
e fear o, & S g A av @
& g ot & @ ot g% & g Fe 3wt
® A qfrwde & o, W 6 S
ey a1 ®T 3T @ W qQer
¥ 1 AfeT X geTT I S WO
wifed fs &6 Y aTE & a1 A aler
gt ¥ a0E § wieare e wnd,
Ik 7R # A ae sAAREd owie
Tl WY A gY, Forndy aog ¥ fanl-
ot hgw Nt @ wff PR § WX
W grrer wled TR Wy

gy aefre Qv gy
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o Tt (werCrg) ;ST
ey, foolt ® e F @ o &
ok @ fedaw we fsar o, Sw
€ v F quior areeTeT o srewar
¢ | fevelt o ¥ arfaw stw 3, forw
#F e grar it gk farwrr oo Y §
T 7% deg f Faw v wq § fe
wgt faeelt ot Tt wr o sfaffie
g wifgy st aft  ofomn &
fawr w7 & felt s & Fofor
faar arn wifge | s R Hraw i fe
feeft ¥ wafaw @ wgpt faen
¢ ww farere fiear o g § . o faeelt
{ fifar gt oF sTllT aeey w
W ST WTOT W 8 § Iufeqa TgA
ST ARG AR T AR |

We Tnfie fox (ww) T
qur i § 1

ft st W faw gg A A
wrmww  fe v farduw ® g s
# w1 wezardt 7 ¥ g W gw aw
WETT ¥ FATEATsy qv frare v | frelt
% Ha § ¥y A w1 ff = wraeww
§ fw agy = A U A g
faeelt Y o fadiw feafar &1 WA WY
Mg Sxanfar sdw &, fey Yo o
Wt Ty | e o
3t & it gk @ Wik s T
® ATAAT J[rTv a47 Afore & gAg *
+rreit #Y vy w7 Yo § W T -
#wie feet wa & 1 faeeft S o
sfeqor e of § Wi &
w0 Feeedy ¥t wifers wofz weelt §
#§ gur wxw A feedlt & s 9%
sROEW wATy I, g § e g
wufog fvw qara & 07 fy Tt dwar
¢ o feeolt ¥ ooy gur W WRW W
e, Jew faw frael o g«

Amendment) Bill

AT T, I T WY g T T g
firdt wwr # wiafr  ®F v Wl
wifeg

# wrordva sy of & g wgAT W
f& o fadas ® @ W & feaw
FR A qEH W7 I Feeelt w3 A 0y
aoge wfafr &, SW A @ EAW F
qowed fear § 1A AR et e
faeeht ¥ favrawr A 1 dfr o
gagere afafa s famtor fegr mar ¢
forg & aofY = ot it it # wfa-
frfrer mrar & « et & Gaw A gAY
#t wrpr W, @ 1w aora o fafey
v wifgq e 9w gemgee afafa &
afr wgwnfor © ¥ @Y ot wigwfos
0§ U0 F 9 I 9 QA AT
fear arg wt 9@ T W Qe F sy
* fadaet § ® F @ 727 ¥ w9
Jafeaa fear w1q 1 & W@ wAw F
weT Hot TR & ag e g
fe w1 qagw Sfafa fr w @ A o
Wy m A W oat § O A
€ § Y n fardaw & T araY §
T § T W OAAE |

WA AHI T8 frar ar away
fe faefr w2 o o wffeand
wey w1 T ¢ Faw w1 9 I-
wOTHI I7 NHW I § WA AT Ay
fofr-w § frg W § ag qO=wT
o ey § , Forw W dieT AR w0
™ 9t qear § vt faqg fade
@ § ug wiv A awf @ § fe oy
W & wrreEw w@qE § & foReT
¥ e gl wifigd

0w ag § e folsc o
s 9T "o wifg) | dredr e ag
t fe fef-we @ dw o i welt
g vt wif fie o & seadwa 8
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[sfr wradidt]
for ot wraw ¥ wiwfat & wer-
w7 &y o @

or weifent ax oft vo favgs w
wF @ ot frowr gt § 1 ST
wgew, R 9g wgd F e g ¢ f
«w fedas ¥ fow oW I A Gy W
fowr § warereaat ¥ fiefrsy 2R
oY sgreqr ¥ mf § A aaer sTowt
¥ Fufrds b aarar ot ¥ e
TR & avn s g wife ag
weer: wea & fr wwmare o 93 faew-
T qAGT AT | O TR & qg
folkr s Tft & | it v qg o fee Rt F
AT T, U TS AT | I9 T w6y
grram gy, wefwam g ww
afx gAY ® qeT 49 g § v fw
wft aw foar T @ @Y SEwT ST
faroft < Y §, SWET W7 YA Ay
SETCN ST #r yawear § e ag
AT I g W % AT A w7
T ¢ | W veArO § 7S W
awr W I g e freifer w3
TN wr s waa g @ e
qEATY & OS] & e wiww g™ far
ot gwar & | *feT o wlY aw W
s & € wfam faeig oy T oY
g faw wrafoorrn ag & fs qowi &
wfew any forar ot @r § ARG we-
TR AET ¥ JoroT F qF  qEATEAHT
shafza & few@ e

agt Tw W ATONT ¥ T §,
gofatey 7 @ " &
W w5 sl o @@ wfawn S
W oY arr it vk § 1 Fo P § e
w1y %3 fary g § , I v wE-
il § 1 e seea g T T
o f o wdmyer W A
wT o Ag 4% w1 i 2w wgET Wy

(Sales Tax) (Deind 14340
Amendment) Bill

v fear o wear 1+ & Enwar
F v Sw g wr fe ¥ Frequr feay
AT wifgh Wik IEer W f e
FR W7 TG g7 wfgT |

o am forw qe fara Y 791 2,
g § fe fasslt & s wfawe
ag wfwsrt e fw s w(g) &
warra fe ag fedft Y o sqrr T
W ST o sw AT QY
sqreatd €Y € § | arag qrrEg iy o
Tg wgW A fe 4 (T) & ek
¥rs wfare T freRw & awr g
forer ® wpaTe ow fr FaT R Svw ER

sft qo to wuw : xR AR &1

sft wroledt : dfww & Iy T v
() *t ave frarr wwor g, g ©
ag foar gurd
The burden of proving that in res-

pect of any sale effected by a dealer
he iz not liable to pay tax under this
Act shall lie on him.

? avw § fe q@ avg W oz v
o =l & g sy fis wg v
n g famn 2w
anrn wfg@ oy O OF v W
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St svwy awy Fwkar WA
wiy ag frewlt § fie Y wedwy
vt §, wrow §, Frer 7y W o e
o ¥ ufiee sqm 93 s arper Wi
Wt @ o o oy W fawfow w@
ot wg sl v ww i fe ag
WTERT W W WU AT wewIH
o gy sty v fis W o & wiew
qr 9¢ A T wfgd & wawn
§ wat aerhg it dfrawr  foomr
feege o € fr gv @ s ax 3w
g A (§) ¥ e
wr goft, y () * formrer far o
wifgd | wre s v gfewr da
w7 wER W Wl R
it ¥ qerm W@ § W g
T gg Y & e o ¥ wivw WA
2ww forar ot waifs ferar it afy s
wifed, a3y frdaw § sy (oY) @
T faiae # B wrasgwet aft ¢ 1

ot wo o Wow : @t § A
9¢ 4§ qg &g wigar 3 fe sy W
FTHTT ¥ IgF % ale® & , 78 faew
a1 § fir o camiz v dvg Wit 1 oy
wy(f)ermwR........

v s faswse o @,
Iw ¥ d Y 7y wigd Ffwow argz
o fvar sy T & camgza o< e wng
I gufer & (M) wwdaglfe
g w7 w3 e qw & faegm At A
wifgd fexly oy ot ot | wifed,
@ frd se e wm

oft wyodelt Y g 9T B W R
T s § vawr aff ewar amr wfed o
for yafa e oy &0

@ wry agt Wy ok § fw sty
Nafrem® 1o fior aw et o1 N ufi-

Amendment) Bill
s fiqr mr § 9@ W gEwEw @
S § L xE ¥ @ B ewe At
®tv fix syrarficat # ofy @ ¥ o,
BT ¥ A I B I9GNT F oY\
g, fey wIT R ® wRelw oY
ST feay mar § ag aw1 www §,
W el we & waw § ofy o
fererar oy & &Y vy W sw A oy
R frwrpr w7 geriw femromar
T TR &7 $IE 000 7 TTOICH @
® o ¥ @ mrotat @ faeg womar
W W%, & awwan g e 9g A% A

WX WL fe,000 Go AR IT ¥
STt § A g wad oY P saar
g 1 g fara AT 9 1 W
g a7 g feara ot o awd oY

Il 7 2wy &, AW W W R
Frwer ard & aY geTTETT T T T
vy and & s otk s, wrar, Ay
H€ wer wrd QA A W § 1 9w qwY
rawY dvw AT @ A ww iR, /AT
fgd, afen o sifafewear o wrer
Srorfeat F da1 WX Y I dvw qER
® fad Sficr w3 W SOl st
B WRTAR & AR, g Aw a1
® wawar g e fasly wo o gt waf
¢ fmrr v wifigd | feeft ® ag e
e ara § fe wied ax Rl s ag
ot {iwrdramr g § ) Rfer v
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g % feurr sYerw § Yoo %o
®T WIZT Y T Yoo, Yo Wo WTEIHAT
g, ax & T fr o T Ow T
w1 ¥ @ wfqadf & ween
g g 0 fe vmw s ow q ¢
feag o saw w3 & ag W W@
o wmt, vhe qr A wd, o
qf wit, o qudre ? ag wew
wruwgr § ar fr oy uwew v faw
o qudosy € alr ¥ 2w
$ U G ¥ to, ve HWH
¥ grwa qg 47 fe 227 A AT B
& xwz o O figenr e g A wrar @v
g O <o B @t o wT@T 9T )
FE R T R T avahgEac
v fgr vzt wrdslacNalr g
way | win ¥¢ fwqry o vty ® 7%
@ an wy £, difam 13 § ax ooy
fears a2 e Y wdt qefod F @Y
= T w1 § e wr fareY gard andy amr
wour w3 AT 3, ATt v WY, 39 WY
feg e gz1 v wfgd « wc g P Ay
ferss Aft 1 7g WY e, wx wAT
Fo ¥t urweAr ¥ g Aqw A v d
FJAET T A ATETH A L, I6 W TGS
§ T TIT YT QAT ] OTR
% fad @ vow wT @ oy g9 3w
® w77 uvmw % &, N fir sqrar

wour € 1

qg &Y waraTy W w6 gy awar §
e ardr 3 wyr e aTgw, WECH
wat ¥ dw ® W AP QT
® figarg ¥ &Y ot F qurrd O
TO® ¥ Wy et § fw Forrd ofr we o
Iea e wriearan €
4 o @Y IGh W Tww oft
Qi

off vt :  ghomar § AT AE W
ff wenr wfigh
91 L8D-7.

Amendment) BDill
e m&:mww
By ¥ gATT wTH wHR qvwr § 1 WY
Ty 3w #Y agt o ag wrw wyr § ot
Ry war &, a1 ot v §? & & o
¥ fir g7 wrt arm § 1+ x@ T o
" gt gt o ot oy dwwr § B
Ty 2w ¥ it agn § 1 aw gd W
N e W @ AT W
Vet wifgs Wi wraedlt WY e

® ford g folt w AT T |

w faafast ¥ & qv Frder o
T wiger § wrw A< o oA vwr ooy
W @, o s v v, g
TravaT ATEaT § 6 wry aw (Teoft & vy
* ager sroudt Fearaa @y ofr g 9w W
& agx wrer feAdf aw wrow o @
R

g AT, R A § fe
Ty v & T S ar A fewlr
M&Wh%uﬁwt@tﬁ
Ty e ot R F I LY R A
R Forerarr Wy WY et & arge & wars
T v w9 7w Af fee T 1 wE Q®
Wiz #f a7 ik ff fis feseft %Y foomae
Weg | o W g R e
Tewd & 5t wiew a3 § Igh
R gu grew W xwann @ s I
Terdr & agr foeslt & o e @
Ter WY 3 w0 W W feoar
Ty § 1+ o feelt & ot o g
TR ot & § Wt o A
Foqraft aqe aed ¢ ot ag o 0
Wer vt fier e Tt wer et § Wi
FE gat TR & wre F wwAw gem
Ty v ¥ 7 g A e @ st
®t ey Fior wr Fire wt fiv gt feeel
Tsy ¥ Nt ot Ot g & Guw &
T § wgt & swfalt s s
W @ o § wifs foelt & s
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[ %o iz feg ]
fkt wx ol 0 1t Y R
zwr fie wo fal W & qwert ¥ 5
wwg ¥ vk Wk zw feelt F ol &
o I I W § A @ W wem g
v wgt W gwrr mft Wi o gw e
ot W w w1 oE R &
Wrge d 1 T om< wgt W
wfafaredt w1 qw onf dww w1 wemn
TR dwm i airsa eI G &
&y T o1 5 7y fad w3 awat 7 PR
o oy & wf g ¥ N Gy ot
AL andt oY arerdt off fir we o O
* faww s @ § 9@ A oy wen
wig fe ag s A & W @
:Qﬂﬁﬁﬂﬁmiiiﬁmﬂﬁ

1

@ ¥ gat andt o aer e Y e
e §F arer § ) g oy o e }
fe ¥ femft w3 ot wret oy w3
5 7% Q¥ I g7 W ITY WK 5y
st fe fiw @ 93 s aw Wi
T woi formr & g v e
Wi &1 W W § Wi Ty @

Amendment) Bill

foratr s wmmTdy o ww Tweelts €
%Y ¥§ 7 firdt ¥ w7 wrer fr s
1 o wfwwrc i whverc o fiar
Ty § g vefeg fear or o ¢ B
W frmger N TR
o Tt W ot meets v g 1 oy
&t #v€ stor T § fir srard B ol
&) IR T STYTT Y THETT TERET AT
wwae Vv oy § fie agt wge e wrk
Gy § M fir @ ¥ wge Y W WY
awT ag wgww & fe o Tow &
srrarfeat w1 § o wgi areT gw Ot
I xg. & e ag P agt v
& xz wrfcdt » awehrs 3% & fayg
v oor @ § ol grew § oo
A8 agr w1 T4y e ag ey R .t
wfgwiT aga gom § 1+ ag wiawr aff
o wifgd | O T W [ F A
5 =l §r @ O W ey
TF wwet arar WX §E0 S w1 ar
st f5 wwaT &1 fea & fag v §
W qg ITIN ET AT WFAC & TR
& T T A wwar s gt § Ty
@wfag ax ax ufte & dgEr ¥ §
W 7 fedt ® wy doow §Y awar @
o T EWE TR A G war }
f& IuwT frm TRl s @
TWTH TR T IET & eI
% uw gifwe wg § wgr o fs W
sReta i wsT e ww § )
WA W IR IV ANE
QA FT e L T F ew ¥
Hifaw A w1 areqw § & wwe
fo ag s oft duwwr § 1 ool aw o
ferely & w oF wyn swwr fonrge
&1 wagre fewr WY T ST I Sy
! ufew fior ov W& off v ar
awar % § ag voar i §Y 1 feeelt Y
g wrfee § Wit fredft & sree gt
3T T w R e g § Wi v
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oW W teNE-fe & WRT wRNy
warar AT § A 14t wO% WE g
st srEtew W e 4s w0
1 xEw e § I owre
TWA 1N FAF TR it W wew
2R w08 g 1 Wi 7 feeh B g
Qar A g ofew [ ¥ W gEw §
AN TGRSR
Fow w0 ¥ I auE $0 ¥ IR
Ry varay foix grar o o & 1 uw
g% WU ¥ I ATt ¥ § A
foay s Y s wRT W ™

543
ngi
;?
i
24

554%
§§§3§a
F-|
|
i
ﬁ.
2

11
|
4
133
§

134
s
g,%
1
24

) Bid
Ta¥ 3RT Jare e W Ay wfed )
A wifec § fax gera vewr awir

pect of one or two clauses now sought
to be ntroduced.

came up before the Select Committee
also in the case of the former Bill
which was reported wupon by the
Select Committee some time, and
think 1 was a Member of that Select
Committee also.

In the matter of exempting news-
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[Bhri V. P. Nayar]

out, a newspaper which was being
sold before at one anna per copy
was sold at seven naye paise on the
introduction of the naya paisa sys-
tem. The increase varied in the case
of newspapers from one to four naye
paise per copy. Taking a moderate
view of it, on 100,000 copies of news-
papers distributed every day the daily
gain would be over Rs. 2,000 which is
not a small sum at all. In Delhi possi-
bly 16 to 2 lakh copies will be in
circulation. I do not know the exact
figure, but on account of this alone,
by enhancing the price per copy by
one naya paisa, about Rs. 54 lakhs,
calculating it at the minimum, will
accrue to the paper magnates.

I am not at all against exempting
the smaller papers. I suggested at
that time that newspapers with a
circulation of 10, 15 or even 20 thou-
sand copies might be exempted, but
there 18 no justification whatever for
exempiing newspapers as a whole and
providing for this particular clause
by which hereafter no newspaper can
be assessed for sales tax.

When we consider the exemption
now being given to the newspapers,
we must also consider what advant-
ages have been given recently to the
newspapers by the Government. I
shall point out only one instance, be-
cause that question has come up
time and agamn in the House.

This morning we knew from the
papers that the chain of newspapers
owned by Indian Express will be
closed very shortly. Notice has al-
ready becn given. And for what rea.
son? That is even more strange.

1 underitood last week or the week
before last when 1 wag in Bezwada
that the Indian Express group man-
agement has been transferred to a
new company which is considered to
be a benami company. 'The share
capital or the resources at the com-
mand of the new company are com-
pletely inadequate to take over the
newspapers, and naturally therefore

Bengu! FPinance APRIL %0, 1830

(Sales Tax) (DeiM 14352
Amoendment) Bill .

hundreds of workers working in the
group of newspapers of the Indian Ex-
press wanted certain guarantees from
the management which they ware not
willing to give. The Labour Com-
missioner of Madras had to Intervene
and seeing the justice of the demands
of the workers, he seems to have
given notice to the management that
they should not transfer the owner-
ship unless sufficient guarantees
were given for the amounts now due
to the employees of the Indian Ex-
press group of papers in the State
of Madras. But Shri Ramnath
Goenka is too big a man for the
officials you know. He is too big for
a conciliation officer or a labour officer,
and he said: nothing doing, I am taking
it away. And the workers struck.
Immediately after that, they have
18sued a notice for closure.

15'55 hrs,
(SHr: BARMAN tn the Chair)

But what is it that the Central Gov-
ernment are domng? I am not con-
cerned with what is happening in
the State of Madras alone. If you
go through the proceedings of recent
weeks, you will find that the Gov-
ernment of India have been giving
the owners of this particular chain
of newspapers several concessions. I
shall ecite only some in order to justify
that this concession now sought to
be given by this provision is abso-
lutely unjustifiable. Firstly, the
Indian Express group of papers have
been given & loan. I urderstand that
the ttme of repayment has now been
extended. Earlier this session in
answer to a question of mine, 1 was
told that Shri B. D. Goenka and his
wife had been twice involved in
violation of foreign exchange reguls.
tions. May be they are not directly
in the management, but they are very
closely related to the management.
Like that we find that so many con-
cessions have been given, and

it comes to a question of saleg tax
also, this is the fourth or

cession given to



|
of papers in the course of one session.

Where are we going if we proceed
like this?

On the one hand, this group of
newspapers has been creating all
troubles for the working journalists.
Now they have threatened to close
down the entire chamn of papers. It
is not one newspaper, the Induan Ex-
presg alone, which is there.

Shri B. R. Bhagat: Where is the
concession in respect of sales tax
to thig particular group?

Shri V. P. Nayar: I am not refer-
ring to the sales tax 1 am trying
{o say that they are giving some con-
cessions to & group of newspapers,
among which is one group, to whom
they have given so many concessions
in recent months I am only trying
to pose this issue that besides Gov-
ernment giving undeserved conces-
sions to one group and also gwing
advantages after advantages, here
they are cxempting them

Shri B. R Bhagat: Not them

Bhri V. P, Nayar: Exempting
group among whom is this group.

Shri B R. Bhagat: They are al-
ready exempted

Shrl V. P. Nayar: [ am, therefore
suggesting that the chain newspapers
may be left out of exemption What
is the harm In that” As I submtted
earlier, 100,000 copies and everyday
at the rate of one nP would come to—
my hon friend is perhaps better m
arithmetic than me; so he can calcu-
late it—about Rs 1.000 not a small
sum. The total will come to about
Rs. 5'45 lakhs per year, which we
are allowing them to take away,
which normally ought to have been
a portion of the sales tax if they
were not exempted. That 18 my cxse

There ls also another point In the
case of Delhi, you have fo wiew
thongs in an entirely different man-
ner. This point also raised last time

Bengal Finance VAISAKHA 10,
!
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Amendment) bB.k
when we discussed the Bill. Delhi's
pattern of trade has evolved on
account of certain historical reasons.
May be Bombay and Calcutta are also
like that, but here if you take the
whole State, more than 85 per cent
of the people stay In the city. All
the trade which takes place m Delhi
18 not for the benefit or for the con-
cumption of the people staymg in
Delhi It so happens that Delhi has
no legislature now We are passing
this agamnst the principle ‘no taxa-
tion without representation’, They
are not represented. They cannot be
heard.

Shri B. R Bhagat: They are repre-
sented Five hon Members represent
Delh1 here

Shri V. P. Nayar: They are four
or five 1n a House of 500. That 1s not
the prineiple of no taxation without
representation I am referring to it
in 1ts real sense

1 want to know from the hon. Mi.
nister which are the interests m
Delh: whom he has consulted I want
to know whether he has consulted the
trade I want to know whether he
has consulted the consuming public
of this State. He may not have con-
sulted anybody, but on the adwvice
of someone he comes forward with
this Bill It happens so; otherwise
there was no occasion to extend the
Bengal law to Delhi, if everything
was properly considered But I have
no quarrel with that. I only say that
Delhi's pattern of trade has certain
peculianties which would justify a
separate treatment for it in the mat-
ter of sales tax also

You know that 1in every matter,
Delhi has certamn peculiarities, as is
the case also with other cities Why
15 it that the State of Kerala, which
1s chronically deficit 1n food, 15 not
being given adequate Central aid,
just as the entire responsibility of
feeding the cities of Bombay and
Caleutta is being shouldered by the
Centre” There are special reasons for
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trade pattern
requires separate consideration.

Shri B. R. Bhagat: May I clarify
this? Delhi's importance as an entre-

sales tax. So, the rate of re.export is
that which matters and affects Delhi’s

or with the internal sale is hardly re-
levant to the point.

Shri V. P. Nayar: My answer to

to him. Will the Deputy Mnister
give me the break-up of the re.export
and export of articles manufactured
in Delhi and articles manufactured
elsewhere and imported into Delhi and
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have no ease. The fact that adequate
attention has not been bestowed or
the proper interests have not been
consulted in this matter is obvious
when you read the Bill. Why read
the Bill? It is enough if you go
through the amendment that has been
circulated to us to show how careless
Government have been. For examnle,
if you read the amendment you will
see that the rules made under this
section shall be laid for not less than
30 days. Does it mean that they will
be laid for 30 days and after one
month will be taken away? This
shows very clearly what the ba-k-
ground is. I am referring to the
amendment circulated just now,

Shri B. B. Bhagsat: Something s
wrong with you. This is the defer-
ence shown to the House This is the
usual practice in all ca~es. You are
objecting even to this that the rules
should be laid on the Table of the
House.

Shri V. P. Nayar: You please read
it again,

Mr. Chairman: Hon. Members may
address the Chair. .

Shrli V. P. Nayar: 1 want to invite
your very kind attention to the second
paragraph which reads:

“All rules made under this
section shall be laid for not less
than 30 days before each House
of Parliament....”

What does it mean? Even now the
hon. Minister does not seem to under-
stand it

Shri B. R. Bhagat: What is wrong in
this?

Shri V. P. Nayar: If he cannot
understand, I cannot help; I cannot
give him a better understanding than
what he has at present. To an ordi-
nary man understanding English which
it contains it would appear that you
would lay it here for one month and
take it away.

Amendment) Bill

Shri B. R. Bhagat: What is wrong
with it?

Shri V. P. Nayar: That only shows
the amount of care which has been
bestowed on drafting this Bill. How-
ever, I do not like to continue this
point. I would mercly urge upon the
hon. Minister once again that this s
a very '‘mportant subjcct in so far as
ths State i3 concerned. There are
other interests We have never been
told about the nature of the discus-
sions or the nature of consultations of
the Government. I was following him
when he spoke also. Without having
anv idea of that. #t is vopossible for
us to agree to the Bill being passed as
it is now.

SBhri D C. Sharma (Gurdaspur):
Mr Chairman, this Biil, like so many
other Bills that are brought for dis-
cussion here, consists of desirable and
itndesirable features. I would, there-
fore. subject this Bill to =as much
cerut ny as possible under the circum-
stances, One of the obiects of this
Bill is that rertain rates of nales tax
are going to be brought at par with
the ne ghbouring State of Punjab. If
1 question some of those rates, it will
be thought that I am questioning the
echedule of rates drawn up by my
own State of Punjab. Therein Hes
the difficulty. Geographically, as
Delhi is situated, I think it should not
be made an adjunct of Punjab. Delhi
should be treated ss a separate and
independent unit and should not draw
upon the example of one State or the
other. Delhi exists in its own right
and by itself and to think it can
emulate Punjab or some other State
will be doing injustice to this State.
Therefore, even if we are going to
take into account the geographjcal
aspect of Delhi, I do not think it
should depend too much on the sales
structure of Punjab. There iz the
other neighbouring State. There are
80 many other States which have
dealings *he Union Territory
of Delhl. Therefore, I would say
that the sales structure of Delhi
shoyld have a right of existence in
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itself, It should not have been made
subservient to the sales structure of
any other State,

1 want to ask one thing. Here, Sir,
there are three Schedules. I do not
see any reason why there should not
be three Schedules. But one thing
has been brought out in this Bill
which I do not feel happy about. It
has been said that one Schedule is
meant for the affluent class. Now,
what is the afluent class? By what
standard do you judge this affiuent
class?

Shri B, B. Bhagat: By the goods.

Shri D. C. Sharma: Where does the
affiuent class begin? What is the
margin of income that the affluent
class should have? Therefore, Sir, I
think this is a very dangerous phrase
that has been given in this Bill. On
the one hand we are talking about a
classless society and, on the other
hand, here, in this Bill, we are giving
a kind of sanctity to a class which Is
called the affluent class. Sir, T read
social literature of all kinds from all
countries. I think this affluent class
is a class which perhaps exists in
U.S.A. Perhaps, Bir, some social scien-
tist has written a book called. “The
Affiuent Class” or something like that,
and I think this phrase has been taken
from that book.

Shri B. R. Bhagat: The name is
“Affluent Society".

Shri D. C. Starma: So much the
worse. 1 was thinking that the
framers of this Bill had thought only
in terms of a class, and now I hear
that they are thinking in terms of a
society. Also, I thought that we were
thinking in terms of a soclety which
is not going to be an affluent society,
but a society where the thing was
going to be distributed equally. But
in this Bill we are laying the founda-
tion of a new society, the society which
my hon. Deputy Minister calls
“affiuent society™.

!
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Shri B. R. Bhagat: T said that it was
the name of the book.

Shri D. O. Sharma: I would there-
fore say, Sir, with due deference to
the hon. Deputy M.nister who 1s feel-
ing very restless because the discus-
sion has taken more time than he
thought it would take today, that he
should not give currency to such
phrases in these Bills because such
phrases give a very distorted picture
of the objectives of the social revolu-
tion that we have undertaken in this
country, the objectives of the social
revolution that we are carrying onin
this country.

Shri B. B. Bhagat: Where is that
phrase?

Shri D, C. Bharma: What is the
affluent class? Sir, kindly look to the
Schedule. What ig thus affluent class?
Of course, people who want to have
a radio are there. 1 never thought
that the radio was a sign of wealth or
affluence. The radio is a means of
enterta'nment, a means of education.
1 believe we are manufacturing cheap
rad.o sets in our country. The hon.
Munister of Information and Broad-
casting is always saying that he wants
to have such cheap sets in
numbers so that every village home
can have them, everywhere we can
have them. Now, a radio set is
thought to be a symbol of the affluent
society. Of course, I do not mind if
you think of perfumeries and cos-
metics. Well, you may think them to
be zymbol of affluent society, but 1
cannot understand how these radio
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not exist in India and which is never
going to exist in India. At the same
time, I would say that here are certain
things, for instance, dressing tables,
side-boards, sofa sets, perambulators,
etc. I want the Members of Parlia-
ment—of Lok BSabha and of the
Rajya Babha—to take due notice of
the schedule, because it is the Gov-
ernment that provides us with sofa
sets and other things of that kind. It
is the Government that is giving us,
so to say, the insignia of the affluent
soclety.

I want to ask one guestion. Are
these things such as can be taken to
be the symbols of afMuent society? 1
think some of these things may be
necessitiey for some classes of persons
and therefore 1 say that they should
not be there in the schedule, They
are the symbols of efficiency, symbols
of average comfort and not symbols
of wealth or symbols of ostentation
and showy wealth which meke up
what may be calied affluent society.

I wish that not only these things
are taken note of but certain other
items also. For instance, the general
rate of tax 13 sought to Lic increased
from two pice to four naye paise.
Three should have been logical, but we
have made one jumo and we have
increased it to four naye paise. So I
feel that in all these things they have
applied the rule of thumb method and
not any logical or scientifie method.

There are certain things which are
taken over from Punjab. As I have
already said. Punjab should not have
been taken as a model for such
matters. I believe that situated as we
are, geographically, we should try to

have a separate and independent kind
of existence for this Bill.

The next point is this. As an hon
Member pointed out, there is

advisory committee or council 1}
not know how it is called.
an advisory bedy for Dethi Union
territory ‘This Bill which is going to
affect millions of consumers and which
is going to atfect 30 Many regisbered

(Delhi 14362
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traders, should have Leen referred to
first to the advisory body and
discussed by that body, because,
that advisory body is responsble
to public opinion which prevails in
Delhi and that advisory body under-
stands public ooinson nuch better than
anybody.

1 think this Bill has come from the
drawers of our Finance M nister and
it does not have that much upproval as
it should have had from some public
tody.

There is another point to Which I
want to refer, and it is this. In this
Bill we have given a great deal of
power to the Chiet Commissioner. I
have nothing to say against the Chief
Commissioner. I think the Chief
Commissioner may be an admirable
person and perhaps he 1s an admirable
person

But [ would say that this kind of a
dictatorial power should not be given
to any functionary in a democratic
set-up like our country. I think all
these years on the floor of this House
we have tried to delimit the powers
of the executive officers. We must
try to see to it 1hat the power to the
Chief Commissioner to tske away
anything from this Schedule and put
it in any other Schedule should not
be given to him, This kind of power,
1 should say, can be exercised arbi-
trarily and therefore this kind of
power should not have been given. to
the Chief Commissioner. I know that
sometimes in the rush of work, in the
discharge of so many duties....

Shri Feroze Gandhi (Rae Bareli):

What about the Deputy Commis-
sinner?

Shri D. C. S8harma:.... Such deci-
sions are hable to be taken which, I
may say, may not be conducive to the
good of the State, to the good of this
territory or to the good of the coun-
try mn general.

At the same time another thing has
been done and it is that in the clauses
it has been said that anyone cam
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impound or retain the bocks of
accounts. I think this is clause 12. It
reads:

“Subject to sny rule made in
this behalf, any authority referred
to mm sub-section (1) may
itmpound and retain in its custedy,
for such period as it thinks fit, any
books of account or other docu-
ments produced before it, in any
proceedings under this Act.”

1 do nd! know what the procedure is
in other cases, but I think that this
provision is going to work very
adversely so far as the interests of the
persons are concerned. If you are
going to impound their books for one
month or for thirty days, I think you
are depriving them of the utility of
those books. You are also making
them in a way ineffective. You are in
a way indirectly encouraging them to
have another set of books. Therefore,
I think that this thing is not going to
work towards those ends which our
hon. Finance Minister has in view. I
think this provision should be deleted.
A gentleman should take the books to
the authorities concerned, show them
there and then bring them back. If
he thinks that the person concerned is
going to misuse those books after-
wards, he can sign them on one page,
on two pages or on all the pages of
the book. I think that this kind of
thing is not going to work to the
advantage of the State.

Again, one point was made about
the newspapers. An hon. friend of
mine said about newspapers that they
should not be exempted from the tax.

Skrl V. P. Nayar: Not all.

Shei D. C. Sharma: 1 know there
are newspapers and newspapers. I
know also that there are some news-
papers at whose hands some of the
woarking journalists are not having a
fair deal. I do not want to o ou
this House to prove that. There
gent’sman, an hon, Member of
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House, who has had a very raw deal
at the hands of his former employers.
He has not been given a fair deal
He goes abroad and when he comes
back he finds that his job is gome.
Such things are happening.

Shri V. P.
gentleman?

Shri D. C. Sharmea: At the same
time I know of a journalist who goes
to his office and is handed over an
envelope, What does that envelope
contain? You will think that that
envelope contained some bonus or
something of that kind. No. In the
letter in the envelope it was
written, “You have now arrived
at the age of retirement and
now you must allow....” You ecan
think something of that kind or some-
thing else. Something like that is
given to bim. All these things are
happening. These newspapers pro-
prietors close down their business
when it suits them. For instance, we
have been hearing so much about
newspapers which were published at
Allahabad. They were closed. Now,
I am hearing generally of other news-
papers which are also going to be
closed.

Nayar: Who is tha

-

An Hon, Member: Express Papers.

Shri D. C. S8harma: I do not know
in what kind of world we are living.
1 do not know in what kind of world
the newspaper proorietors live. I do
not know in what form of world the
working journalists have to live: these
working {ournalists who are at the
whim of the big persons of the press.
Every Member in this House is con-

+gcious of the hardships and limitations
under which these warking journalists
are working. I must say that most
of the Members of this House have
tried to soften those hardships, to
remove those hardshivs,. We have not
suceeded; but we are doing our best
1 think. as long as nothing happens,
all the Members of the House wil] do
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doubt about it. Anybody who has
eves to see and ears to hear knows it.

Newspapers are like text books. I
remember what the Xditor of the
Manchester Guardion said once. He
said, our newspapers are a kind of
evening continuation classes. That is
to say, newspapers give educstion to
those persons who have been denied
the benefits of education through the
normal regular channels. 1 find that
a movement in thig direction is also
going on in our country. Our news-
papers do not give only political
news. They give also views
about other things. They also try
to give the people certain things
which can improve their general
knowledge. Therefore, these news-
papers, in some resvects. are like text-
books I would think that one of
most wholesome provision of this
is that newspapers have been kept
of the purview of this Bill. Sir,
have rung the bell. I do not
annoy youu I am a law-abiding
Member of this House.

Shri V. P. Nayar: Question.

Shri D. C. Bharma: I do not want
to annoy you. Therefore I say that
the Second Schedule which refers to
the imaginarv afffuent society must be
revised. At the mame time, the
—extraordinary

POWeTrS,

which are going to be given to the
Chief Commissioner should bhe our-
T =~uld also say that things

g88%
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should be stepped down. 1 do not

make them pay a little more, But, I
say. s0 far as the average ordinary
consumer is concerned, you should try
to bring down the level of taxation. in
this matter. Delhi is our metropolis.
Delhi should not follow the Punjab or
UP. or Bengal or Madras or any
other State. Delhi should set en
example, Delhi should be a model for
other States to follow. Here was a
chance for us to make Delhi 3 model
State, and we could have done it by
bringing down the taxation on the
ordinary things of consumption. I
must say that we have failed in that,
Yet, I hope the hon. Minister will do
something to give a little relief, to give
a little joy, and to give a little hope
to the average consumers of whom
you are one, I am one, all of us here
are ones, and all the millions of in-
hahitants of Delhi are there.

Shri Feroze Gandhi: The hon.
Member has spoken like Raja
Mahendra Pratap.

1631 hrs
ESTIMATES COMMITTEE

FIrry-NINTH REDORT

Shri B. G. Mehta (Gohilwad): On
the 10th March, 1958, the Speaker
directed the Estimdtes Commitiee, in
the House, to investigate the reasons
for shortfall in production at the
Bharat Electronics (Private) Limited,
Bangalore, as an an hoc matter
immediately.

I beg to present the Fifty-ninth
Report of the Estimmtes Committee
{Second Lok Sabha) on this matter
referred to the committee.
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Shri B. R. Bhagat: Mr. Chairman,
Sir, I am very grateful to the hon.
Members who have participated in this
debate. But I confess that in spite of
the prolonged discussions, the points
that 1 made in favour of the Bill,
particularly the relevant sections, and
the important mmtters remained un-
challenged and unanswered. The hon.
Member, Shri V. P. Nayar, who very
enthusiastically comes forward, was to
my great regret, very disappointing
today. Usually he is very stimulating
and intelligent and it is a high treat
to hear him. 1 do not know if some-
thing went wrong.

Shri V. P. Nayar: Yc;u come to the
House with a prepared speech. We
cannot do like that.

Shri B. R. Bhagat: I am not speak-
ing from any written text while I am
replying now. He was particularly
objecting to this amendment. I say it
is the most standard and patent
amendment which you will find in
most of the Bills, particularly with
regard to taxation and others also.
[ do not know what has gone wrong
with him that he finds it d fcult to
understand this,

Shri V. P. Nayar: Take away the
word ‘for’.

Shri B. R. Bhagat: Now, I would
like to deal with some of the points
that have been raised. I would sub-
mat that they are mostly out of mis-
conceptions and I would try my level
best, in my humble way to elucidate
them. The first point that was made
was that the while scheme of the Bill
is not a single-point scheme but a
multi-point scheme. The hon. Mem-

commendations, Some other hon.
Member has sald that it will be in the
discretion of the Chiet Commissioner
to levy tax at one or meore peints. 1
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would submit that all this is not borne
out by letter or the language of the
clause nor by the clear declaration and
indication given by the Government

The scheme is one-point. It 1z not
contemplated to levy multi-point tax.

Shri Tangamani: Clause 8 of the
amending Bill amends section § of the
Act. If BA remains as it 1s, 1t will be
one pomnt But 5B gives room for
levying more than one point

Shri B. B Bhagat: That has been
clarified while Shri Va)payee was
making a refezence to 1t 5B 1s with
reference to a person who 15 a dealer
and who 13 not to pay a tax That 1s
also a general provision B5A and 5B
are not connected in any way But
there may be some difference of
opmnion about the language 'To me it
18 very clear I say, Sir, whatever may
be the language, 1t 1s the intention of
the Government not to levy a mult-
point tax The scheme of tax in Delh
1s a single-point tax, and what 1s
sought to be done by 5A m clause 6
15 to leave that point flexible for the
executive authority or the tax admin-
1stration authority to levy the tax at
any point Therefore, the point made
that 1t would harm the traders 1s also
a muaconceived pomnt Actually the
motivation in this amendment 1s to
help the dealers It is as a result of
the demands made by certamn sections
in Delhi or the trading community n
Delh: that this has been done For
example, apart from Delhu being a dis
tributing centre or a trading centre
it 18 also a manufacturing place
There are certain industries here likc
the vanaspat: or the cycle manufac
turing industry where if the tax 1
levied at the last pomnt as 1t 15 being
done today 1t will mean that ever
small dealer has to keep accounts and
a large number of dealers will have
to be taken care of If the tax in such
cases is levied at the beginning, at the
first point when 1t comes out of the
manufacturer, from the mill to the
wholesale distributor, it is very easy to
levy that tax at that point, whether it
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is in the case of vanaspati which is
being manufactured here or in the
case of cycle parts or other manufac-
tured goods. It helps a large number
of small dealers who deal in these
goods They need not have to collect
the tax and maintamn accounts Instead
of these small dealers, we will be
levying the tax on only one person,
mz, the manufacturer or the whole-
saler who may make goods from the
mills By that it 15 easy to collect and
it 18 easy to admunister Thereby the
scope of evasion 1s very much mini-
mised

Therefore this scheme will benefit
the traders, i1t will make the admms-
tration sumple and 1t will be helpful
to everybody So I say, Sir, that this
good provision also hag been miscon-
ceived because of certain confusion in
the munds of certan hon, Members 1
do not deny that there 1s room for
confusion, but I only tred to explan
the provision and the mohvation
behind 1t

Another point that arose out of a
miscanception was that through this
measure something 1s bemmg done to
harm the commeraal mmportance of
Delh: Nothing can be farther from
the mind of the Government than this
The hon Member concerned ably
pre-ented this case I agree and I
concede that the fear is very well
taken But I only point out that the
point 1s very well horne m mind by
the Government Last time, when the
Cen'ral Sales Tax Act was enacted
and 1t was apphied to Delhi, the Home
Minister had a series of consultations
with the representatives of Delhs,
the Advisory Committee of the Delln
Administration, and this pomnt was
conceded which very largely met with
and satisfied the apprehensions of the
Delh: citizens the commercial people
and the representatives of Delh
Although the Central Sales Tax Act
provided for a one per cent tax, n the
case of Delhi, on goods imported and
re-exported out of Delh: the rate was
prescribed at half per cent instead of
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one per cent.  The hon. Member want-
ed to have some figures about the
trade in DeThi. 1 have tried to gather
somhe At half per t under
realisa-

Some Hom. Members: Sir, it is five
o'clock.

Amendment) Bill

Skrt B, R ‘Bhagat: 18 mimites %020
minutes more.

Mr. Chaleman: He mmy continue
tomoryow.

17 hee.

The Lok Sabha then adjourned tll
Eleven of the Clock, on Priday, the
1st May, 10%9|Vaisakha, 11, 1881
(Saka)
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ORAL ANSWERS 'I'O
QUESTIONS 14153—94
5.Q. Subject CoLumMNs
No.
2136 India’s BExport Trade
during 1958 . . 14153—60
2127 Finance for Tea In-
dustry . 1416163
2128 Special Rgmg:jn..
tion Unit in Es-
tate Office . . 14163—65
a1 Conversion of provi-
" dent fund . 14165-66
2130 Ban on import of
Indian jungis and
sarong matcrial into
Ceylon . 1416667
2131 Textile Advisory
Committee 14167—70
2132 Heavy foundry and
forge shops 14170—72
ar Distnbution of pho-
2 tographic matenal 145~2—75%
21 Auction of properties
- of Hindus 1n Pakas-
mn 14175-76
2137 Indan film fair in
U.S.A. 14177
2140 of confisca-
Italian sssets in
Inda . 14177 7R
2141 Removal of field em-
1417% —8¢
2143 Tripartite  Steering
Group on Wages 1418587
2144 Cnsis mn show in-
dustry 14187-88
2148 Investment in Private
Industry . 14189
SNQ
No
31 Hunger stnke by dis-
persons  in
npura I4190—94
ANSWERS TO
QUESTIONS 14194—14249
s.Q.
No.
2134 Electnc lamps 14194-95
2136 Mnnul’acmn of dect
it 14198
2 of Perro-Man-
e S::m to USA. . 14195
z Mangancse
hd in mines 14195-96

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.Q. Subject

2147 Tariff Commission .
21 Naga Hills Tuensang
¢ N

I
45 I Rmcipal” Corpo-

2150 Acaderuc courses by
2151 Export of manganese

2152 Tea trade with Iran

2153 Contnmbution of Coal
Mines Provident
Fund

2154 Internattonal Atomic
Energy Agency
2155 India’'s trade wtih
other counmes dur-
ing 1959

U.SQ.
No

3732 Production of cement
3733 Industrial Estates in

Punjab
3734 Import of Iu.mry
goods . .
3 Develop-
e ment Schemes of
Punjsb

6 Newspnnt for Hinds
s Daily and Weekly
Papers

3737 Industrial  develop-
ment of Punjab .
3738 Trade balance with

3739

3740 Elecuic fans . .
3741 Msnufacture of adio

3742 Unemployed Gra-

14382

CoLomMNs

14196-97
14197
14197-98
14198

1419850
14199
14199
14200
14200

14201

14201-02

x4202
14203
14204

14204-0%

1420506

14206

14207

1420708
14208

14208-09
14309
14209
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No.
3744

3746
:741_

3748
3749
3750
373t

3752
3753
3754

3785
3756

3757
3758

3759

3761

3763

3764

3766
3767

759
re

tem :
By-products of gram
Labour Laws . .
Emporia for hand-
loom and small scale
industries .

loyees Sme
B;n':“m Scheme

al'zebm
Pasyment on
mﬂbﬁm

sation Allowance .
Documentary film
%m«rﬁ
Environmental _zani-
tation in N.E.F.A. .
Faridabad Township
Hotel Janpath
Industrial Estate
Scheme for Kendra-
Grants for
e S
dustries in Delhi .
Handloom
.
Ghmilnd.neenml
in Delhi
Wof'ﬂhltndb

[ Danuy Drzomsr ) 14384
WRITTEN ANSWERS TO
o.
3773 Beekecping  indus-
try . ) X
14310-11 3772 Manus b 43226-37
cycles in Orissa 142317
3773 Hindi in Unhd Nl-
aaEyi 14227-28
3774 Plan l’ublidty in
14211-12 : T428
3778 Dlndnhnnya Sc:be-
12-13 e o i
42 3776 Bharat Sewak Samaj 1432930
14213 3777 'Ri;dio Active minerals
Distr, . 14230
Reas3=1e 3778 All India Radwo 14230-31
14214 3779 Foreign Exchange 14231
14214 3780 Investments :y Sml_t:
142158 Industries 1n Private
C . 14232—34
3781 i School,
14215 Dhan . 14233
2 Tungha-Bhadra In-
14216 7 dustries, Kurnool
(Andhra h) 14314
!mmm Df -
14216 e dustries in B:n
Basin 14234-35
14216-17 3784 Ambar Charkha Pro-
gramme in Madras 14235~36
3785 Economy in the use
14217 of paper 14236~37
3786 Industrial Co-opera-
14217-18 jeti; n
1421% Punjab ) 1423--3%
87 Craftsmen
14218-19 3787 and Trst
tutes . . 1423%
1421920 3788 Central Training In-
Ll sututes - » 14238~39
3789 *Training within In-
4220~ 'ry*’ Scheme 14239
. = 3790 Naga Political Con-
14222 vention 1423940
3791 Passport Rules . 1424041
14222-23 3792 Accredited Press Cor-
. 1424142
Sm in Caltex Es-
14223 1793. wblishment at  Er-
Mfw 14242
1422324 3794 T Andhe Moghul,
Delhi . . . 14243
142 Weekly and deily
4 s newspapers in Urdu 14243~44
14225~26 Indisn goods show-
3796 room in Ceylon . 14244
14226 1797 Pepper and Ginger . 1434445
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14245

14246

1434647

1424748

14248

14248-49
14349

14250~S1

14249

STATEMENT BY MINIS-
TER . )

The Deputy Minister of
External Affawrs (Shri-
man Lakshmu Menon)
spamade a swtement cor-
recung the reply given
on the 22nd April, 1959

tonSup%:menm
Shn C. Pand:g

BILLS REFERRED TO

143(6
Corvmm
14250

JOINT COMMITTEES 14251—14310

() Further discussion on
the moton to refer the
State Bank of Indm
(Amendment) Buil,
1959 to a Joint Com-
muttee was concluded
and the mouon was

sdopted .

{#) The Minister of Re-
venue and Civil Ea-
pendiure (Dr. B. Go-
pala Reddi) moved that
the Companics

(Amendment) Bull, 1959

be to a Jomt

Commuttee. After some

discussion the mouon

was adopted,

BILL UNDER CONSID-
ERATION . )

The Deputy Minister of
Finance (Shri B. R.
Bhagat) moved that the
Bengal Finance (Sales
Tax) (Deli Amend-
ment) Bill, 1959 be
taken into consideration.
The discussion was Dot
concluded.

AGENDA FOR FRIDAY,
MAY 1, lgs% VAISA-
KHA 11, 1881 (SAKA)—

() Further consideration
of the Bengal Finance
(Sales Tax) (Delhi Am-
endment) Bdl, and pas-
ung of the Bll;

i) Connidera*jon and pas-

(jsing of the Displaced
Persons (Compensation
and Rehabilitation) Am-
endment Bill; and

(&) Consideration of Pri-
vate Members' Bills.

14311—66,
14367—80



